* The Dadra and Nagar Haveli (Laws) NO. 2 Regulation, 1981.

1981

The Andaman and Nicobar Islands (Administration) Amendment Regulatlon
1981

1982

The Andaman and Nicobar Islands (Administration) Amendment Regulation, 1982.

1983

The Andaman and Nicobar Islands (Municipal Boards) Amendment Regulation,
1983.

1984
The Pondicherry Non-Agricultural Kudiyiruppudars (Stay of Eviction Proceedings)
(Amendment) Regulation, 1984. '
The Andaman and Nicobar Islands Regulation, 1984.

1985

The Industrial Disputes (Andaman and Nlcobar Islands Amendment) Regulation,
1985.

. The Laccadive, Minicoy and Amindivi Islands (Civil Courts) Amendment

Regulation, 1985.

1986
1. The Dadra and Nagar Haveli (Civil Courts and Miscellaneous Provisions)
Amendment Regulation, 1986.
1987
1. The Andaman and Nicobar Islands Prevention of Defacement of Property
Regulation, 1987.
2. The Daman and Diu (Admlmstratlon) Regulation 1987.
3. The Andaman and Nicobar Islands (Amendment) Regulation, 1987,
1988
1. The Andaman and Nlcobar Islands Khadi and Village Industries Board
Regulation, 1988. .
2. The Dadra and Nagar Haveli (Administration) Regulation, 1988.
3. The Lakshadweep (Administration) Regulation, 1988.
4. . The Lakshadweep Island Councils Regulation, 1988.
1989
1. The Lakshadweep Island Councils (Amendment) Regulation, 1989.
2.

The Andaman and Nicobar Islands Religious Buildings and Places Regulation,
1989.
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1990

The Dadra and Nagar Haveli Village Panchayats (Amendment) Regulation, 1990.
The Andaman and Nicobar Islands (Municipal Boards) Amendment Regulation, 1990.
The Andaman and Nicobar Islands Gram Panchayats (Amendment) Regulation, 1990.
The Lakshadweep Khadi and Village Industries Board Regulation, 1990

1991

The Lakshadweep (Administration) Amendment Regtilation, 1991.
The Pondicherry Non-Agricultural Kudiyiruppudars (Stay of Eviction
Proceedings) (Amendment) Regulation, 1991.

1993

The Lakshadweep (Administration) Amendment Regulation, 1993.

1994
The Andamm and Nicobar Islands (Panchayats) Regulation, 1994.
The Dadra and Nagar Haveli Village Panchayats (Amendment) Regulation, 1994.
The Daman and Diu Village Panchayats (Amendment) Regulation, 1994,
The Lakshadweep Panchayats Regulation, 1994.
The Andaman and Nicobar Islands (Municipal) Regulation, 1994.
Tehe Daman and Diu Municipalities (Amendment) Regulation, 1994,
The Andaman and Nicobar Islands Town and Country Planning Regulation, 1994,

1995

The Andaman and Nicobar Islands (Municipal) Amendment Regulation, 1995.
The Dadra and Nagar Haveli Panchayats (Amendment) Regulation, 1995,

1997

. The Lakshadweep Building Development Board Regulation, 1997.

pam—y

1998

The Andaman and Nicobar Islands Co-operative Societies (Amendment)
Regulation, 1998.

1999 - -

The Daman and Diu Town and Country Planning (Amendment) Regulaﬁon, 1999.

2000

The Dadra and Nagar Haveli Sales Tax (Amendment) Regulation, 2000.
The Daman and Diu Sales Tax (Amendment) Regulation, 2000.
The Lakshadweep Marine Fishing Regulation, 2000.
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‘Separate paging is given to this Part in order that it may be filed
as a separate compilation

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhi, the 3rd January, 1976/ Pausa 13, 1897 (Saka)
“THE UNION TERRITORIES RELIEF OF AGRICULTURAL
INDEBTEDNESS REGULATION, 1976
No. 1 or 1976
Promulgated by the President in the Twenty-sixth Year of the
Republic of India.
A Regulation to provide relief from indebtedness to agricultural

labourers, marginal farmers, rural artisans and small farmers in
certain Union territories.

~the Presuient is pleased to promulgate the following Regulation made
Ry himi—

. Agricultural Indebtedness Regulation, 1976.

(2) It extends to the Union territories of the Andaman and Nicobar
lIslands, Dadra and Nagar Haveli, Lakshadweep and Pondicherry.

(3) It shall come into force at once.

2 In this Regulation, unless the context otherwise requires,—

(¢) “Administrator” means the administrator of a Union terri-
tory appointed by the President under article 239 of the Censtitution;

(&) *agricultural labourer” means a person who is engaged in the
operation of—

(i) farming, including cultivation angd tillage of socil; or
(i1) dalry farming; or

(1)

In exercise ol the powers conferred by article 240 of the Constitution,

1. (I) ThlS Regulahon may be called the-Union- Territories Relief of

Short

title,

extent
and
com-
mence-
ment.

Defini-
tions,
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(1i1) production, cultivation, growing and harvesting of any
horticultural commeodity; or

(iv) raising of live-stock, bees or pouliry; or

(v) any practice performed on a farm as incidental to, or in:

conjunction with, farm operations (including any forestry or
timbering operations) and preparation for market, or delivery

to storage or to market, or to carriage for transportation, of farm:

products,

in the capacity of a labourer on hire or exchange and who is paid in
cash or in kind or partly in cash and partly in kind for such engage-
ment;

(c) “bank” means a banking company as defined in clause (c) of
section 5 of the Banking Regulation Act, 1949, and includes the -State
Bank of India constituted under the State Bank of India Act, 1955, a
subsidiary bank as defined in the State Bank of India (Subsidiary
Banks) Act, 1959, a corresponding new bank specified in the First
Schedule to the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970, the Agricultural Refinance Corporation
established under the Agricultural Refinance Corporation Act, 1963,
any banking institution notified by the Central Government under
section 51 of the Banking Regulation Act, 1949, and any other banking
or financial institution which the Administrator may, by notification
in the Official Gazette, declare to be a bank for the purposes of th1s
Regulation;

{(d) “civil court” includes—

‘(i) any court exercising jurisdiction under the Provineial
Insolvency Act, 1920; and

(i) any court exercising powers under the Provincial Small
Cause Courts Act, 1887;

(e) “co operatxve socxety” ‘means g society registered or deemed

10 0f 1949)...
23 of 1955..

38 of 1959,

5 of 1970,
10 of 1963.. .

5 of 192G, .

190f 1887,

to be registered under any law relating to co-operative societies for

the time being in force in a Union territory;

(f) “debt” includes all liabilities owing to a creditor in cash or
in kind, secured or unsecured, payable under a decree cr order of a
civil court or otherwise and subsisting at the commencement of
this Regulation whether due or not due but does not include—

(i) a debt to the Central Government or any State Gov-
ernment, or the administration or Government of any Union
territory or any local authority, or co-operative society or bank;

(i) a debt to any Government company within the
meaning of section 617 of the Companies Act, 1956;

(#t) a debt {o the Life Insurance Corporation of India
established under the Life Insurance Corporation Act, 1956, or
{o any other corporation established by or under any law for the
time heing in force;

1 of 1956,

3 of 1956,
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(iv) any rent due in respect of any property let out to a
debtor; '

(v) any liability arising out of breach of trust or any
tortious liability; '

(vt) any liability in respect of wages or remuneration due
as salary or otherwise for serviceg rendered;

(vit) any liability in respect of maintenance whether under
a decree of a civil court or otherwise;

(viit) any debt which represents the price of any goods or
property purchased by a debtor;

(ix) any advance of r}loney given to a debtor by a person as
the price of goods or property to be sold later on by the debtor;

(x) any sum recoverable as arrears of land revenue;

(9) “debtor” means an agricultural labourer, a marginal far-
mer, a rural artisan or a small farmer;

(k) “marginal farmer” means a person who owns agricultural
land measuring not more than one hectare and who cultivates per-
sonally such land, and includes a person who cultivates such land
measuring not more than one hectare as a tenant or share cropper:

Provided that in its application to persons belonging to any
Scheduled Tribe, this ¢lause shall be subject to the modification that
for the words ‘one hectare’, in both the places where they occur,
the words ‘two hectares’ shall be substituted;

(1) “rural artisan” means a person who does not hold any agri-
cultural land and whose principal means of livelihood is production
or repair of traditional tools, implements and other articles or things
used for agriculture or purposes ancillary thereto and includes a
person who normally earns his livelihood by, practising a craft either
by his own labour or by the labour of all or any of the members of

his family in a rural area;

(4) “small farmer” means a person Wh;; yg\yﬁ;;ljsr\wagricultural land
measuring more than one hectare but less than two hectares, or who
cultivates such land measuring more than one hectare but less than

~two hectares as a tenant or share cropper:

Provided that in its application to persons belonging to any
Scheduled Tribe, this clause shall be subject to the modification that
for the words ‘one hectare’ and ‘two hectares’, in both the places
where they occur, the words ‘two hectares’ and - ‘four hectares’
shall respectively be substituted;

(k) “suit” includes appeal.

3. (1) Notwithstanding anything contained in any other law for the

time being in force or in any contract, custom or usage to the contrary,—

(1) no civil court shall entertain any suit, application or other

proceeding against a debtor in respect of any debt incurred by him; |

Stay: of
suits,
ete.
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{1t) any suit, application or other proceeding in relation to the
recovery of a debt from a debtor pending immediately before the
commencement, of this Regulation before a civil court shall be stayed;
and '

(iii) no decree of a civil court in relation to the recovery of a
debt from a debtor which was passed before the commencement of
this Regulation shall be executed,

for a period of one year from such commencement.

(2) The Administrator may, by notification in the Official Gazette,
extend the period referred to in sub-section (1) by a further period or
periods: :

Provided that such further period or the aggregate of such further
periods shall not exceed one year.

1

4. Notwithstanding anything contained in any other law for the time
being in force, in computing the period of limitation for any suit,
proceeding or application, or for the execution of a decree, the period
during which any person was debarred, from instituting such suif or
proceeding or making such application or executing such decree, under
this Regulation shall be excluded.

5. A debtor shall not be liable to pay interest on any debt during
the period for which no suit or proceeding could be instituted or appli-
cation made for the recovery of the debt or for the execution of a decree .
in relation thereto or for which a suit, or an application or other pro-
ceeding for the recovery of the debt was stayed under this Regulation.

FAKHRUDDIN ALI AHMED,
President.

K. K. SUNDARAM,
Secy. to the Govt. of India.

PRINTED BY THE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS, MINTO ROAD,
NEW DELHI AND PUBLISHED BY THE CONTROLLER OF PUBLICATIONS, DELHI, 1976
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MIN;‘%T ’RY OF LAW, jUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhi, the 24th Junuory 1976/ Magha 4, 1897 (Saka)

THE PONDICHERRY VACANT LANDS IN URBAN AREAS
(PROHIBI [TON OF ALIENATION) REGULATION, 1976

No. 2 or 1976

Promulgated by the President in the Twenty-sixth Year of the
Republic of India.

A Regulation to prohibit alienation of certain vacant lands in Lelum
- areas in the Union territory of Pondicherry.

(1) of article 240 of the Constitution, the President is pleased to pro-
mulgate the following Regulation made by him:—

1. (I) This Regulation may be called the Pondicherry Vacant Lands
in Urban Areas (Prohibition of Alienation) Regulation, 1976,

(2) It extends 1o the whole of the Unijon territory of Pondicherry.
{3) It shall come into force at once,

_ (4) It shall remain in force for a period of one year and upon iis ex-
Piry, the provisions of section 6 of the General Clauses Acl, 1897 as made
applicable under section.2 of the Pondicherry General Clauses Act,

1965, shall apply as if this Act had then been repealed by a Pondicherry
Act.

2. In this Regulation, unless the contlext otherwise requives—-

(a) “appointed day” means the daie of commencement of this
Regulation;

Short
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by

(b) “Collector” means the Secretary to Government, Revenue
Department, Pondicherry and includes the Sub-Collector (Revenue),
Assistant Collector (Revenue) and Deputy Collector (Revenue) hav-
ing jurisdiction in any of the regions of Pondicherry, Karaikal, Mahe
and Yanam in the Union territory of Pondicherry;

(c) “compact bl(_)ck” means any block of vacant land in an urban
area, exceeding five hundred square metres in extent;

(d) “Government” means the Administrator of the Union terri-
tory of Pondicherry appointed by the President under article 239 of
the Constitution;

(e) “person” includes an individual, an undivided Hindu family,
a trustee, a company, a society or an association of individuals,
whether incorporated or not;

(f) ‘“prescribed” means prescribed by rules made under this
Regulation;

(g) “trust” iﬁcludes a trust created for public purposes of a
charitable or religious nature;

(h) ‘“urban area” means—

(1) any area which is comprised in any planning area dec-
lared as such by the Government under section 8 of the Pondi-
cherry Town and Country Planning Act, 1969;

(2) any other area which the Government may, by notifica-
tion in the Official Gazetle, declare to be an urban area, having
regard to any project existing in that area on the appointed day
or having regard to the possibility in the near future of any
project being established in that area, where any such project,
in the opinion of the Government, has led to, or is likely to lead
to, urbanisation of that area;

(i) “vacant land” means land in an urban area, agricultural or
non-agricultural, other than land on which any building has been or
is being constructed in accordance with any law regulating such cons-
truction and the land appurtenant to such building, to the minimum
extent requirad under such law or under the provisions of the Pondi-

“cherry Town and Country Planning Act, 1969, or any other corres-

ponding law for the time being in force.

Explanation—For the purposes of this clause, any land which is
vacant on the appointed day shall be deemed to be vacant land, not-
withstanding that the construction of any building thereon has been
commenced on or after the said day.

3. (1) No person who owns any vacant land shall, on or after the

of aliena- appointed day, alienate such land by way of sale, gift, exchange, usufruc-
tuary mortgage, lease or otherwise, or effect a partition or create a trust
of such laad; and any alienation made, or partition effected, or trust
created in.contravention of this section shall be null and void:

Provided that nothing in this sub-section shall apply to the alienation
any ‘person of any one plot of vacant land owned by him
not exceeding five hundred square metres in extent and not forming part

Pondi
cherry
Act

130f1

_Pondi

cherry
Act 12
1970.
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of a compact block or to the effecting of a parlition or creation of a trust
of any such plot.

(2) The provisions of sub-section (I) shall apply to any sale, partition
or creation of trust, of vacant land of any person in execution of a decree
or order of a civil court or any award or order of any other competent
authority. '

4, Nothwithstanding anything contained in the Registration Act,
1908— ‘

(@) no document relating to alienation of a vacant land

or to partition or creation of a trust of such land shall be regis-
tered on or after the appointed day by any registering officer ap-
pointed 1nder the said Act unless the person presenting the document.
furnishes a declaration hy the transferor in the prescribed form,
which shall be subject to verification in the prescribed manner—-

(1) that the plot of vacant land owned by him and intended
to be alienated or partitioned, or, as the case may be, in respect
of which a trust is intended to be created does not exceed five
hundred. square metres in extent;

(it) that such vacant land does not form part of a compact
block; and

(it} that no other plot of vacant land or no plot of vacant
land, other than a plot of vacant land to which the provisions of
this Regulation do not apply under section 3, section 5 or sec-
tion 6, owned by him has bzen alienated or partitioned on or
after the appointed day, or, that no trust has been created in res-
pect of such plot on or after the appointed day;

(b) a document relating to alienation or partition of any vacant
land or the creation of any trust for any vacant land registered on
or after the appointed day, shall, for the purposes of section 3, take
effect and operate only from the date of such registration.

5. (1) Nothing in this Regulation shall apply to any transfer of vacant
land by or in favour of—

(a) the Govarnment of the Union territory of Pondicherry, or a

State Government or the Central Government or a local authority;

(b) a Government Company as defined in section 617 of the Com-
paines Act, 1956;

(¢) a corporation established by or under a Central, Provincial
or State Act, which is controlled or managed by the Government of

the Union territory of Pondicherry or a State Government or the
Ceniral Government;

(d) such co-operative house building societies established for
th‘e purpose of providing housing accomimodation to weaker sections
of the people, as may be approved by the Government in this behalf:

Provided that in giving such approval, the Government shall have
regard to the income of the members of such societies or their social
backwardness or such other considerations:

Restrie-
tions
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Provided further that, in giving such approval, the Government
may impose such conditions as to the alteration in the constitution of
the society or in the number of its members, the nature of construc-
tion of houses by the society, the area of the land to be obtained
and used by the society or its members and such other matters as
it may think fit to impose:

Provided also that if at any time the Government is satisfied that
the approval accorded to any society has not served the purpose for
which it was accorded, it may withdraw such approval, after giving
an opportunity to the society, for making a represenfation against the
proposed withdrawal;

(e) a bank.

(2) Notwithstanding anything contained in sub-section (2) of section
3, nothing in this Regulation shall apply to the disposition by sale or
other transfer of vacant land directed to be made in execution of a de-
cree or an order of a civil court relating to the recovery of any amount
due to the Government or any local authority or bank or in enforcement
of any order made or any process employed by any officer or authority
under any law for the time being in force for the recovery of such amount.

Explanation.-—In this section, a “bank” means—

(i) a banking company as defined in section 5 of the Banking
Regulation Act, 1949;

(i1) the State Bank of India constituted under the State Bank of
India Act, 1955;

(ii1) a subsidiary bank as defined in the State Bank of India

(Subsidiary Banks) Act, 1959;

(iv) a corresponding new bank constituted under the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970; and

(v) any other financial institution notified by the Government as
a bank for the purpose of this Regulation.

6. (1) The Government may, by general or special order in writing
and-for -yeasons-to-be recorded therein, exempt any area from the pro-

visions of this Regulation.

(2) 'The Government may, if it considers it necessary so to do for
avoiding any hardship, exempt, by order in writing, any alienation or
other transfer of any vacant land from the provisions of this Regulation.

(3) Subject to any rules that may be made in this behalf or to any
general or special orders of the Government, the Collector may, by order
in writing, exempt any alienation or other fransfer of any vacant land
from:_~ provisions of this Regulation in case the land is being or is to
be used sor educational, scientific, industrial or commercial purpose or
for such other purpose as may be prescribed.

(4) Every order issued by the Government under sub-section (1)
or sub-section (2) and by the Collector under sub-section (3) shall be
laid before the Legislative Assembly as soon as possible after it is issued.
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7. (1) Where, on or after the lst day of July, 1975 but before the ap-
pointed day, any person has alienated, whether by way of sale, gift, ex-
change, usufructuary mortgage, lease or otherwise, any vacant land
owned by him or has effected a partition or created a trust of any such
land, then notwithstanding anything contained in any law for the time
being in force, such alienation, partition, or, as the case may be, {rust
shall, unless it is proved to the contrary, be deemed to have been made,
effected, or, as the case may be, created in anticipation in order to defeat
the object of this Regulation or any law that may be enacted in future for
imposing restrictions on holding property in excess of certain limits in
urban areas (hereinafter referred to as the ceiling law), if such aliena-
tion, partition, or, as the case may be, trust would have been null and
void under the provisions of this Regulation had it been made, effected,
or, as the case may be, created on or after the appointed day.

(2) Any person affected by the provisions of sub-section (1) may,
within such period, in such form, and on payment of such fees, as may be
prescribed, make an application to the Collector for a declaration that
the alienation, partition, or, ag the case may be, trust was mot made,
effected, or, as the case may be, created in anticipation to defeat the
object of this Regulation or of the ceiling law.

(3) On receipt of such application, the Collector shall hold an inquiry
and after giving an opportunity to the alienator and the alienee, to the
parties to the partiticn, or, as the case'may be, to the creator of the
trust and the persons interested in the trust, to be heard, by serving on
them a notice in such manner as may be prescribed, and after consi-
dering the evidence which may be produced by them, decide whether

the alienation, partition, or, as the case may be, trust was or was not

made, effected or, as the case may be, created in order to defeat the
object of this Regulation or of the ceiling law, and accordingly may,—

(i) reject the application, or

(it) by order in writing make a declaration that the alienation,
partition, or trust was not made, effected, or, as the case may
be, created in anticipation to defeat the object of this Regulation or
of the ceiling law.

_(#) Where no such application has been made within the prescribed |

Aliena-
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ofc.,, made
on or after
1st July,
1975 but
before

the
appointed
day.

period, or where any such application iz Tejected, “the wvacant e

land in respect of which such alienation, partition, or trust was made,
effected, or, as the case may be, created shall, for the purposes of the
ceiling law, be deemed to belong to the owner thereof to whom it
belonged immediately before such alienation partition, or trust was
made, effected, or, as the case may be, created, as if no such alienation,
partition or trust was made, effected, or, as the case may be, created,
unless the ceiling law provides otherwise,

8. The Government or the Collector may, by general or special order,
call upon any person to furnish to it or him such information as would in
its or his opinion be useful for, or relevant to, any of the purposes of this
Regulation and as may be stated in such order and it shall be the duty of

such person to furnish true and correct particulars relating to the informa-
tion called for.

Supply of
informa-
tion.
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9. (I) Any person aggrieved by an order of the Collector under sub-
section (3) of section 6 or sub-section (3) of section 7 may, within such
period, in such form, and on payment of such fees, as may be prescribed,
prefer an appeal to the Government.

(2) On receipt of an appeal under sub-section (7), the Government
shall, after giving notice to the parties concerned for making representa-
tion in the matter, decide the appeal.

10. No Civil Ccurt shall have jurisdiction to settle, decide or deal with
any question which is by or under this Regulation required to be settled,
decided or dealt with by the Collector or the Government.

11. (1) If any persen confravenes any of the provisions of this Regula-
tion or the rules made thercunder or makes a declaration or furnishes
information which he knows ar has reason to helieve to be false, he shall
be punishable with . imprisonment for a term which may extend to two

years or with fine which may extend to five thousand rupees or with
both.

(2) No court shall take cognizance of an offence punishable under this
Regulation except with the previous sanction of the Collector.

12, (/) The Government may, by notification in the Official Gazetle,
make rules for carrying out the purposes of this Regulation.

(2) In particular, and without prejudice to the generality of the fore-

going power, such rules mayv provide for all or any of the following
matters, namely;—

(a) the manner in which any notice or order issued or made
under this Regulation is to be served or the conditions under which
such notice or order shall be deemed to have been served;

(b) the form in which a declaration under clause (a) of sub-sec-
tion (I) of section 4 shall be furnished and the manner in which
such declaration shall be verified;

(c) the period within which, and the forn
tion under sub-section (2) of section 7 or an appeal under sub-section
(1) of section 9 shall be made or, as the case may be, preferred and
the fees payable on such application or appeal;

(d) such other matters as-are required to be, or may be. pres-
cribed,

(3) Every rule made under this Regulation shall, as soon as possible
after it is made. be laid before the Legislative Assembly, while it is in
session for a fotal period of fourteen days which may be comprised in
owe session or in two successive sessions, and if before the session in
which it is so laid, or the session immediately following, the Legis-
Jative Assembly makes any modificalion in the rule or decides that the
rule should not be made, the rule shall thereafier have effect only in
such modified form or be of no effect, as the case may be, so, however,
that any such modification or annulment shall be without prejudice to
the validity of anvthing previously done under that rule,
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13. The provisions of this Regulation shall have effect, notwithstand-
ing anything inconsistent therewith in any other law for the time" being
in force, or any agreement, or any decree or order of a court, tribunal or
other authority or any custom or usage to the contrary.

FARHRUDDIN ALI AHMED,
President.

K. K. SUNDARAM,
Secy. to the Govt. of India.

PRINTED BY

NE THE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS, MINTO ROAD,
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Separate paging is given to this Part in order that it may be filed
as a separate compilation.

(Legislative Department)
New Delhi, the 24th January, 1976/Magha 4, 1897 (Saka)

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS

THE ANDAMAN AND NICOBAR ISLANDS (MUNICIPAL

BOARDS) AMENDMENT REGULATION, 1976
No. 3 or 1976

Republic of India.

Promulgated by the President in the Twenty-sixth Year of the

(Municipal Boards) Regulation, 1957.

2, In section 30 of the Andaman
Boards) Regulation, 1957,—

and Nicobar

~———A-Regulation—further to.amend the Andaman and Nicobar Islands

In exercise of the powers conferred by article 240 of the Constitution,
the President is pleased to promulgate the following Regulatmn made
by him, namely:— ,

i. (I) This Regulation may be called the Andaman and Nicobar Islands
(Municipal Boards) Amendment Regulation, 1976,

(2) It shall come into force at once.

Islands (Municipal

(i) in sub section (1), for clause (c), the following clause shall

“(c) if he has beeni convicted by a criminal court of—

(i) an offence punishable under

(Oftences) Act, 1955, unless a pericd of six years has elap-

sed from the date of such conviction;

(15)

the

Untouchability

Short title
and com-
mence-
ment.

Amend-
ment of
section 30.
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(i1) any other offence and sentenced to imprisonment
for a term exceeding six‘months, unless a perind of ane year
has elapsed since the expiry of the sentence;”;

(it) " after sub—sectioh (1), the following sub-scction shall be
inserted, namely: —

“(1-4) Notwithstanding anytﬁing contained in sub-clause
(1) of clause (c¢) of sub-section (1), a disqualification under that
sub-clause shall not, in the case of a person who on the date of
the conviction is a member, take effect until three raonths have
elapsed from that date or, if within that period an appcal or appli-
cation for revision is brought in respect of the conviction, until
that appeal or application is disposed of by the court.”.

FAKHRUDDIN ALI AHMED,
President.

; oo o - K. K. SUNDARAM,
v Secy. to the Govt. of India.

oo
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MINISTRY OF LAW JUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhi, the 24th January, 1976/Magha 4, 1897 (Saka)

THE PONDICHERRY IRRIGATION (LEVY OF BETTER-
MENT CONTRIBUTION) REGULATION, 1976

No. 4 or 1976

Promulgated by the President in the Twenty-sixth Year of the
Republic of India.

A Regulation to provide for the levy of betterment contribution on
certain lands in the Union territory of Pondicherry.
In exercise of the powers conferred by the second proviso to clause

(1) of article 240 of the Constitution, the President is pleased to pro-
mulgate the following Regulation made by him:—

L. (1) This Regulation may be called the Pondicherry Irrigation
(Levy of Betterment Contribution) Regulation, 1976. Short

(2) 1t extends to the Wwhole of “the Union-territory of-Pondicherry,— »»-;;é’ wuw;w ]

(3) It shall come into force on such date as the Government may, by and

notification, appoint. : commence-
i ﬂ:eﬂt,
2. In this Regulation, unless the context otherwise requires,—
(1) “contribution” means the betterment contribution referred tﬁif;m'

to in section 5 or section 6;

(2) “drainage work” inciudes— ~
(@) channels, whether natural or artificial, for the discharge
of waste or surplus water and all works connected with, oz
i ' } auxiliary to, such channels;

(b) escape channels from an irrigation work;

(17)
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(c) dams, weirs, embankments, sluices and groynes;

(d) all works for the protection of lands from floeds or
from erosion, which are owned or controlled by the Government,
or which are maintained by it, otherwise than by an assignment
of land or land revenue made, confirmed, or recognised by the
Government, or which, having been constructed by the Govern-
ment or being maintained by an assignment of land or land re-
venue as aforesaid, have not been made over to any person,

but does not include any works for the removal of sewage;

(3) “execution”, in relation to a notified work, means the cons-
fruction, expansion, or alteration of the notified work;

(4) “fasli year” means the year commencing on the 1st day of
July of a year and ending with the 30th day of June of the next year;

(5) “Government” means the Administrator of the Union terri-
tory of Pondicherry appointed by the President under article 239 of
the Constitution.

(6) “improved old ayacut”, in relation to a notified work, means
all lands which are significantly benefited by the execution of the
notified work but does not include the ayacut of any existing irriga-
tion or drainage work which has been merely repaired or restored
to its original state after decay or injury.

Eaxplanation I.—For the purposes ofi this clause, lands shall be
deemed to be significantly benefited by the execution of a notified
work if such lands—

(a) having been under single-crop irrigation or double-crop
irrigation from a Government source of irrigation before the exe-
cution of the notified work, continue to be under such irrigation

* and are provided with a more adequate supply or better assured
supply of water for irrigation as a result of the execution of the
notified work, or

(b) having been liable to non-beneficial submersion or
- stagnation of water before the execution of the notified work,
have been substantially relieved of such submersion or stagna-

tion.as.a.result. of.the execution of.the notified work:

Provided that no land shall be deemed to be significantly bene-
fited if the more adequate supply or better assured supply of water

- for irrigation referred to in clause (a) of this Explanation or the

substantial relief of submersion or stagnation referred to in clause
(b) of this Explanation is as a result of mere repairs or restoration
of the existing irrigation work or drainage work to its original state
after decay or injury.

Explanation 1I.—For the purposes of Eabplanation I, the question
whether any land-—

(@) is provided with a more adequaie supply ar better as-
sured supply of water for irrigation shall be decided with re-
gard to—

(i) the raising of the irrigation source concerned to a
higher settlement classification;
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(i1) supply of larger volume of water or supply of water
for a longer duration; and

(#it) such other like matters as may be prescribed;

(b) has been substantially relieved of the non-beneficial sub-
mersion or stagnation of water shall be decided with regard to—

(1) the improvement of the land on account of the pro-
tection from submersion or stagnation or on account of the
reduction in the period of submersion or stagnation; and

(t) such other like matters as may be prescribed.

Explanation III.—A land shall be deemed tfo be significantly
benefited notwithstanding that the benefit is not enjoyed, provided
that such non-enjoyment is due solely to action or inaclion on the
part of the person or persons interested in such land;

(7) “irrigation work” includes—

(e) all canals, channels, tanks, wells, reservoirs, ponds, spring
ponds and madugues used for the supply or storage of water, and .
all works, embankments and structures (other than escape
channels) connected therewith or auxiliary thereto, which are
owned or controlled by the Government, or which are maintain-
ed by it, otherwise than by an assignment of land or land re-
venue made, confirmed or recognised by the Government, or
which, having been constructed by the Government or being
maintained by an assignment of land or land revenue as afore-
said, have not been made over to any person;

(b) all such lakes and other natural collections of water or
parts thereof, as are situated on lands which are the property of
Government;

(c) all rivers and natural streams or parts thereof;

(8) “land-holder”, in relation to any land, means the person who
is in enjoyment of the said land and who has been benefited by any
irrigation work;

(9 “new ayacut’-in-relation to_any notified work, means all :
lands which are benefited by the execution of the notified WoTk e B

Explanation I.—For the purposes of this clause, lands shall be

deemed to be benefited by the execution of a notified work, if such
lands—-

(@) having been left waste or under unirrigated cultivation
before the execution of the notified work, have been brought
under irrigation subsequently with water supplied from a Gov-
ernment source of irrigation as a result of the execution of the
notified work, or

(b) having been under single-crop irrigation before the
execution of the notified work, have been brought under double-
Crop irrigation subsequently with water supplied from a Govern-
ment source of irrigation as a result of the execution of the noti-

fied work.
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‘Explanation II.—A land shall be deemed to be benefited not-
withstanding that the benefit is not enjoyed, provided that such non-
enjoyment is due solely to action or inaction on the part of the per-
son or persons interested in such land;

(10) “notification” means a notification published in the Offi-
cial Gazette;

(11) “notified work” means any irrigation work or drainage
work, executed on or after the 1st November, 1954 and notified by the
Collector in the Official Gazette;

(12) “prescribed” means prescribed by rules made under this
Regulation.

3. (1) Any new ayacut in every notified work may be classified into
one or more of the following zones, namely:—

(i) wet zone;
(i1) intermediary Zone; or
(i) irrigated dry zone.

(2) A wet zone shall comprise all the lands for which the water
supplied as a result of the execution of a notified work will be ordinarily
sufficient for one wet crop in a fasli year.

(3) An intermediary zone shall comprise all the lands for which the
water supplied as a result of the execution of a notified work will be oc-
casionally sufficient for one wet crop and will be ordinarily sufficient for
one irrigated dry crop in a fasli year,

(4) An irrigated dry zone shall comprise all the lands for which the
water supplied as a result of the execution of a notified work will be
ordinarily sufficient for one irrigated dry crop in a fasli year but not suffi-
cient for one wet crop in any fasli year.

4, (1) Every wet zone, every intermediary zone or every irrigated

dry zone may consist of Block A, Block B, Block C, as classified below,
namely:— ’ : ‘

(2) Block A shall consist of contiguous wet lands of class 1, class.

Levy of
betterment
contri-
bution on
the lands
in the
new
ayaCU.t-

2 class 3, or class 4;
(b) Block B shall consist of contiguous wet lands of class 5;
(¢) Block C shall consist of contiguous wet lands of class 6;

(2) Dry lands shall be classified according to the corresponding class
rates. .

Explanation.—In this section, classes 1, 2, 3, 4, 5 and 6 shall refer to

the respective classes under which the lands have been registered in the
revenue records.

5. There shall be levied a betterment contribution on every hectare of
land in any new ayacut in accordance with the rates specified in the
Schedule:

Provided that no betterment contribution shall be levied on any land
in any new ayacut under a notified work, the cost of which does not
exceed seventy-five thousand rupees.




6. (I) There shall be levied a betterment contribution on every hectare Levy of
betterment

of land in any improved old ayacut in accordance with the provisions of comtri
this section: bution on

land
Provided that no betterment contribution shall be levied on any land ju thse

in any improved old ayacut under a notified work, the cost of which does improved
not exceed seventy-five thousand rupees, old ayacut,

(2) The net expenditure on the notified work shall be ascertained by
deducting from the gross expenditure on such work twenty times the
annual increase in revenue, if any, from all the lands comprised in the
improved old ayacut and in the new ayacut and the net expenditure as so
ascertained shall be apportioned in the prescribed manner on all lands
comprised in the improved old ayacut.

Explanation.—The expression “annual increase in revenue” means the
increase in assessment and the increase in water-cess ascertained in the
prescribed manner where such increase is as a result of the execution of
the notified work,

(3) The betterment contribution shall, subject to a maximum of one
hundred and twenty-five rupees per hectare, be one-third of the net ex-
penditure per hectare of land apportioned under sub-section (2).

7. (1) Any officer of the Revenue Department not below the rank of a Exclusion
Revenue Officer specially authorised by the Government in this behalf of certain -
(hereinafter referred to as the authorised officer) may, from time to time, lands ) .
postpone the inclusion of any land in the ayacut of a notified work for flmngut'
such period as he may, by order in writing, specify on the ground that ce};‘:ain "
such land requires expensive lowering of the level or on such other cages
ground as may be prescribed,

) Explanation.—For the purposes of this sub-section, “expensive lower-
ing of the level” means any reclamation involving expenditure exceed-
ing two hundred and fifty rupees per hectare.

(2) Where the “périod specified-in -any-order..under. sub-section (1) ;
faxpires, the land referred to in that sub-section shall be deemed to be ~ o
included in the ayacut aforesaid and the Government shall be entitled
tc levy contribution under this Regulation on such land with effect
from the fasli year in which such land shall be deemed to be included
in the ayacut under this sub-section.

(3) Where any land included in the ayacut of a notified work is not
fit for the irrigation on the date of such inclusion for such reasons as
© May be prescribed and is subsequently brought under irrigation, the
_Government shall be entitled to levy contribution under this Regulation

N such land with effect from the fasli year in which the land is so
reught under irrigation.

8. Every authorised officer shall, after following such procedure as A{;jthorised
23-" be prescribed, by order, levy the contribution under this Regulation Otolclilv

t Tespect of any land situated within his jurisdiction: contril)),u-
tion,

PrC?Vi‘ded that where the ayacul of a notified work lies within the
I’ISdVICtIOI‘l of more than one authorised officer, the Government may,
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by general or special order, specify the officer who should levy the
contribution in respect of lands in such ayacut.

9. (1) Any person aggrieved by an order of the authorised officer
with respect to the levy of contribution under this Regulation may
prefer an appeal to the prescribed authority in such form, in such
manner and within such time, as may be prescribed and such authority
may make such order in the case as it may think fit:

Provided that before making any order under this section the pres-
cribed authority shall give a reasonable opportunity to the affected per-
son for making a representation in the matter.

(2) Any order made by the authorised officer with respect to the
levy of contribution under this Regulation shall, subject to the right of
appeal provided in sub-section (I), be final, shall be binding on all
persons having interest in the land and shall not be liable to be ques-
tioned in a court of law.

10. (I} The contribution payable by a land-hclder shall be paid by
him- in annual instalments.

(2) The annual instalments per hectare shall be twelve rupees and
fifty paise or one-twentieth of the total amount of the contribution pay-
able by him, whichever is higher:

Provided that a land-holder shall be entitled to pay within a period
of two years from the date on which he becomes liable to pay the contri-
bution the entire amount of contribution with a rebate at such rate as
may be prescribed.

(3) Arrears of instalments of the contribution shall bear interest at
the rate of six per cent per annum and such interest shall be recoverable
as arrears of Jand revenue.

11. (1) The contribution shall become payable under this Regulation
on a written notice of demand therefor issued by the authorised officer
Deing served onthe-tandsholder:

payable,

Provided that no such notice shall be served until the expiry of two
years after the date of completion of the execution of the notified
work:

Provided further that where, before the commencement of this
Regulation, two years or more have elapsed from the date of compile-
tion of the execution of the notified work, such notice may be served
at any time after such commencement,

(2) For the avoidance of doubt, it is hereby declared that it shall
not be necessary to serve notice on any person other than the land-
holder, who has an interest in the land or on a successor-in-interest of
the land-holder or in respect of any instalment of the contribution.

(3) (a) For the purpose of this section, the execution of a notified
work shall be deemed to he completed on the date of cessation of all
work connected with ils execution or on the date when the notified
work is ready to be put in actual operation whichever is later.
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(b) The date referred to in clause (a) shall be notified by such
authority or officer and in such manner, as may be prescribed.

12. Notwithstanding anything contained in section 10, the Govern-
ment may allow the owner of the land on which the contribution may
be payable to relinquish the whole or any part of the land or to deliver
it in exchange in favour of the Government on such condition as may
ke prescribed:

Provided that no such relinquishment or exchange shall be per-
mitted unless the land is free from encumbrances.

13. If the Government accepts any money from any person for the
execution of any notified work and such person becomes liable fo pay
contribution in respect of any land benefited by such execution, the sum
accepted from him shall be credited towards the contribution payable
by him.
14. Any person having interest in a land may, notwithstanding that
he is not the land-holder of such land, pay the contribution payable by
the land-holder in respect of such land and shall, if such person pays
the entire contribution within a period of two years from the date on
which the land-holder becomes liable to pay the contribution, be entitled
to a rebate at such rate as may be prescribed.

15, Where the land-holder liable to pay contribution under this Regu-
lation is not the owner of the land or is a co-owner of the land, nothing
in this Regulation shall be deemed to affect his right to reimbursement
from the owner or to recover proportionate part from the co-owner, as
the case may be.

16. Where a land-holder whose case is not covered by section 15 and
Who has paid an instalment of contribution under this Regulation is not
the occupier of the land, he shall, in the absence of a contract to the
conlrary, be entitled to recover the amount of such instalment from the
person who is in actual occupation of the land during the year in which
the said instalment is'payable: '

Provided that where such person is a tenant, the Tand=holder-shali-be--

Relin~
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entitled to recover from the tenant the instalment of contribution refer-
red to in this section only if the tenant is liable under any law or cus-
tom of the locality to deliver to the land-holder a share of the produce
and such share has not been altered subsequent to the completion of
the work by agreement between the parties, and the amount that can be
?ecovered from such a tenant shall bear to the total amount of the
Instalment the same proportion as the tenant’s share of the produce
bears to the total produce of the land:

Provided further that, where the land-holder has paid the entire
»CQntribution with a rebate under the proviso to sub-section (2) of sec-
I‘Ej‘;on 10,_ a twentieth part of the sum actually paid shall be deemed to
€ 'the instalment of the contribution payable during every year during
‘;W,hlch an instalment of the contribution would have been payable, had
the entire contribution not been so paid.
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17. (I) The contribution payable under this Regulation in respect of
any land shall be deemed to be public revenue due upon the said land;
and the land and its products and the buildings (owned and occupied
by the land-holder) standing upon the land shall be regarded as the
security of the contribution.

(2) When the whole or portion of an instalment of the contribution
payable in any year is not paid on the due date, the amount of the instal-
ment or its unpaid portion shall be deemed to be an arrear of land
revenue and the provisions of the law, for the time being in force, relat-
ing to recovery of land revenue shall apply to the recovery of the said
arrear as they apply to the recovery of the land revenue due on the land.

18. If, in the opinion of the Government, the enforcement of all or any
of the provisions of this Regulation will cause hardship to any person or
class of persons, the Government may, by notification, setting out the
ground therefor, exempt either permanently or for a specified period,
such person or class of persons from all or any of the provisions of this
Regulation, subject to such conditions, if any, as the Government may
deem fit to impose.

19. The Government may, by notification, direct that any power
exercisable by it under this Regulation (except the power to grant
exémption under section 18 and the power to make rules under section
21) shall, subject to such conditions, if any, as may be specified in the
direction, be exercisable also by the Collector or such other authority,
as may be specified in the direction.

20. Subject to the provisions of section 13, nothing contained in _this
Regulation shall be deemed to limit or otherwise affect the power of the
Government to recover any money which any land-holder of any land
included in the ayacut of any notified work may have.agreed before the
date of the commencement of this Regulation, or may agree after that
date, to pay to the Government as a condition precedent to the execu-
tion of any such work.

21. (I) The Government may, by notification, make rules to carry
out the purposes of this Regulation and in particular—
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clause (6) of section 2;

(b) for the manner of classification of dry lands under sub-
section (2) of section 4;

(c) for the manner of apportioning the net expenditure, and of
ascertaining the increase in assessment and the increase in water-
cess, under sub-section (2) of section 6;

(d) for the procedure to be followed by the authorised officer
before the levy of contribution under this Regulation;

(e) for the appointment of the prescribed authority under
sub-section (1) of section 9, the form and manner in which, and the
time within which, appeals may be preferred and the fees payable
in respect thereof and the procedure which may be followed by
such prescribed authority;

;
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(f) for all matters expressly required or allowed by this Regu-
iation to be prescribed.

2) Every rule made under this Regulation shall, as soon as possible
after it is made, be laid before the Legislative Assembly while it is in
cession for a total period of fourteen days which may be comprised in
one session or in two successive sessions, and if, before the expiry of
the session, in which it is so lsid or the session immediately following,
the Ledislative Assembly makes any modification in the rule or decides
that the rule should not be made, the rule shall thereafter have effect
only in such modified form or be of no effect, as the case may be; so,
nowever, that any: such modification or annulment shall bz without

prejudice to the validity of anything previously done under that rule.

" determination, payment or recovery of contribution from the land-holders
of lands which are benefited, or are capable of being benefited, by the
construction, expansion or alteration of any irrigation or drainage work
if provision in that behalf is contained in any other law relating thereto
and for the time being in force.

THE SCHEDULE
. (See section b)

Schedule of rates per hectcre

New ayacut
Wet Zone Intermediary ) Trrigated dry
Zone . Zone
(n ) 3
Rs. P. Rs. P. ' Rs. P.

- Block A 500.00 A 425.00 359.00
Block B 450.00 375.00 300,00
Block C  400.00 325.00 260.00 :

S A A )

P.rovided that land-holders of lands which were un-irrigated im-
mediately before the execution of the notified work and which are
ewly.-assured--with—the-supply of water for two wet crops as a result

92. Nothing contained in this Regulation shall apply to the levy, saving.

bﬁ %he execution of the said notified work shall pay betterment contri-
_utlon‘a‘t the' rate of one hundred and twenty-five rupees per hectare
‘_1 addition to the rates specified in this Schedule.

FAKHRUDDIN ALI AHMED,
President.

K. K. SUNDARAM,
Secy. to the Govt. of India.
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)
New Delhi, the 13th February 1976/Magha 24, 1897 (Saka)

THE PONDICHERRY IRRIGATION CESS REGULATION,
1976
No. 5 OF 1976
Promulgated by the President in the Twenty-seventh Year of the
Republic of India.

A Regulation to levy a cess for the use of water supplied for
Hglgatlon purposes in certain cases in the Union territory of Pondi-- |
cherry.

In exercise of the powers conferred by the second proviso to clause
(1) of article 240 of the Constitution, the President is pleased to promul- .
gate the following Regulation made by him:—

1. (I) This Regulation may be called the Pondlcherry Irrlgatlon Short
Cess Regulation, 1976. title,

'extent
(2) It extends to the whole of the Union territory of Pondicherry.  and com-

mejce-
(3) It shall come into force on such date as the Government may, by ment.
nhotification in the Official Gazette, appoint, '

2, In thig Regulation, unless the context otherwise requires,— Defini~

(@) “canal” jncludes— tions,

(1) channel, pipe and reservoir constr_ucfed, maintained or
controlled by Government for the supply or storage of water;

(1) any work, emhankment, structure, and supply and
escape-channel connected with any canal or with such channel,
Pipe or reservoir, and any road consiructed for the purpose of

(221)
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facilitating the construction or maintenance of any canal or
such channel, pipe or reservoir;

(%) any part of a river, stream, lake, natural collection of
water or natural drainage-channel;

(b) “Collector” means the chief officer in charge of the revenue
administration of the Union territory of Pondicherry and includes,
in relation to any function to be performed by the Collector under
this Regulation, such other officer as the Government may, by
notification in the Official Gazette, appoint for the purpose;

(c) “fasli” means the year commencing on the 1st day of July of
a year and ending with the 30th day of June of the next year;

(d) “Government” means the administrator of the Union terri-

tory of Pondicherry appointed by the President under article 239 of
the Constitution; i

(e) “lands under irrigable command of a canal” means such
lands as are irrigated or capable of being irrigated from the canal,
being under its command and includes such lands as shall be deemed
to be irrigated within the meaning of section 4;

(f) “prescribed” means prescribed by rules made under this
Regulation;

(9) “project areas” means areas under Cauveri Mettur Project
and the Veedur Project and includes such other areas as the Gov-

ernment may, by notification in the Official Gazette, specify, from .

time to time, as project areas for the purposes of this Regulation.

3. (I) There shall be levied before the end of every fasli succeeding
that in which the irrigation takes place a cess called the irrigation cess
in respect of every land under irrigable command of a canal:

Provided that no irrigation cess shall be leviable in respect of water
supplied or used for the irrigation of any land which is classified and
assessed as wet unless such land is irrigated whethe

er voluntarily or
involuntarily and whether wholly or in part,— ‘

(1) from any source = other than a source -assigned
‘Revenue Department-or~adjudged by a competent civil court. ag the

source of irrigation of such land; or

(11) from any source assigned hy the Revenue Department
adjudged by a competent civil court as the source of irrigation of
such land otherwise than in accordance with any notification or
order of the Government or of any authority subordinate thereto,
regulating or specifying the time, method and conditions of supply
of water for the irrigation of such land from such source and the

" number of crops which may be irrigated on such land with such
supply, free of separate charge.

or

~ {2) Subject to the provisions of the First Schedule, the Government
may, by notification in the Official Gazetie, from time to e, specify
~ the rates of irrigation cess, to be levied under sub-section (1) not :
ing the rates specified in that Schedule.

exceed-

by {he

s A s




(3) Nothing in this sdction shall apply to ahy land referred to in
section 4.

4. If it shall appear to the Collector that any cultivated land—

(a) receives by percolation or leakage from a canal an advan-
tage equivalent to that which would be given by a direct supply of
canal water for irrigation; or

(b) derives by a surface-flow, or by means of a well sunk
within forty-five metres of any canal after the admission of water into

such canal, a supply of water which has percolated or leaked from
such canal, '

he may levy on such land the irrigation cess at the rate specified under
section 3.

Explanation.—For the purposes of this Regulation, any land deriv-

ing benefit under clause (@) or clause (b) shall be deemed to be land ir-
rigated from a canal,

5. (I) In addition to the irrigation cess, there shall be levied in res-
pect of any land under irregular irrigation a penalty at such rates and

. in accordance with such conditions as are specified in the Second

Schedule.

Explanation.—Irrigation is said to be “irregular” when water from
a Government source or work is taken or used in the.following cases,
namely:— ’

(i) when the water is taken or used for any land registered as
wet in the revenue records otherwise than in accordance with th_e
conditions on which it is so registered; or

(i1) when the water is taken or used for any other land other-
wise than under and in accordance with the terms of a general or
special permit in force issued by any authority competent to issue
such permit; or '

(i#) when the water is taken or used for any land in a manner
involving any unauthorised interference with an irrigation or
drajnage work such as cross-bunding a channel, making a cut or

Sgc. 11 THE GAZETTE OF INDIA EXTRAORDINARY 223
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hole in the bund, opening 6f breaking~a-sluiee;-changing.a. pipe, or
altering the position of a pipe; or

(iv) when the water is taken or used for any land contrary to
the orders of any authority competent to give such orders; or

(v) when the water is taken or used for any land in breach of
any rule directing from what source or on what conditions water
may be taken or used for such land.

(2) The Collector may, for reasons to be recorded in writing and
subject to such rules as may be made in this behalf, remit the whole
Or any part of the penalty leviable under sub-section (I).

~ (3) The Government may call for and examine any record relating
“to such remission for the purpose of satisfying itself of the regularity
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or propriety of such remission and may modify or reverse the decision
of the Collector,

6. When water taken from a source or work under the control of the
Government be suffered to run to waste by any act or negligence of a
person or a group of persons, such person or group of persons shall be

liable to pay a penalty not exceeding the irrigation cess that could be
levied under the First Schedule.

7. The irrigation cess under section 3 or under section 4 or the
penalty under section 5 or any arrears thereof shall be payable by such

persons as are liable to pay the land revenue under any law for the
time being in force.

8. Any amount payable under section 7 or the penalty payable under
section 6 shall be recoverable as an arrear of land revenue.

9. (1) The Government may make rules for carrying out the pur-
poses of this Regulation.

(2) In particular and without prejudice to the generality of the
foregoing power, such rules may provide for—

(a) the procedure to be followed in the levy of irrigation cess
and penalty; and

(b) any other matter which is to be, or may be, prescribed.

(3) Every rule made under this Regulation shall, as soon as may

be after it is made, be laid before the Legislative Assembly while it is

in gession for a total period of fourteen days which may be comprised in-
one session or in two or more successive sessions and if before the expiry
of the session in which it is so laid or the sessions aforesaid, the Assembly
makes any modification in the rule or decides that the rule should not be
made, the rule shall thereaffer have effect only in such modified form or
be of no effect, as the case may be; so, however, that any such modification

or annulment shall be without prejudice to the validity of anything pre-
viously done under that rule.
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THE FIRST SCHEDULE
[See sections 3 (2) and 6}
PART I
WET LANDS

(Lands registered in the réyenue records as single crop wet lands under the same source of
frrigation under which they are registered).

A.—~Crops which ordinarily remain ¢n the greurd fer more than six months.

SL. Crops Maximum rate of irrigation cess

) | @ T

— — — —— — e

1. Crops grown and harvested inthesame fasli  Half the wet assessment on the land,

2. Crops grown in one fasli and harvested in the
next fasli:

(i) if no ocher irrigated crop is raised in No cess in either fasli.

either fasli,
(i) if one other irrigated crop is raised (Nec cess in the first fasli.
either before or after such crep, { One-half of the wet assessment on the

| land in the second fash.

_ * (iii) if two other irrigated crops are raised, {Ne cess in the first fesli.
one before and one after such crcp, Full wet assessment ont the land in the
( second fasli.

3, Crops existingon lands for two years or more Half the wet assessment on the land in each

fasli.
B.—~Where two crops are raised.
81. No. Crops Maximum rate of irrigation cess
Rirst Crop Second Crcp First Crop Secend Crop
o @) @ - @
I. Wet Wet ° - No 'cess Half the wet assessirent cn
. the land.
Wet Dry systematically irriga- De. 7
» ted, ‘
-t - / H
3. Wet* Dry occasionally irrigated De. ] )
) ] The rate leviable for a
4. Dry systemati-  Wet, Do. ] similar crop rsised on
cally irrigated. I dry lards, subject to the
- ‘ L maximum of half the wet
5 Ty ~systemati- Dry occasicnally irrigated Do. assessment on the langd,
cally irrigated. '

Ty occasionally Wet 1 Do.
trrigated. ’

Dry occasionall i irri
Y y Dry systematically irriga- Do.
irrigated. tzd.y Aty s

8. Dry ocsasio

27 nall y i irri
irrigated. y Dry occaslqnally irrigated Do.

LSV
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C.— Where more than two crops are raised.

Crop Maximum rate of irrigation cess
£9) (2
Third Crop. The difference between half the wet assess-

ment on the land and the rate leviable under
B. above or the second crop.

PART II
LLANDS OTHER THAN WET LANDS

A.—Crops which ordinarily remain on the ground for more than six months.

Maximum rate of irrigation cess .per hectare

Lands under project areas Lands under other areas
Rs. p. Rs. p.
112°50 7500

B.—Crops other than those covered by A. above :

(i) where two crops are raised :

S1.No. Crop Maximum rate of irrigation cess per hectare for each crop
Landsunder project Lands under other
areas areas -
First Crop Second Crop -
First Second First Second
Crop Crop Crop Crop
b ' 1 (2 (3) €Y) (s (6) )
Rs. p. Rs. p. Rs. p. Rs. p.
1. Wet . . . Wet 75—00 37—50 50— 00 25— 00
2, Wet . . . Dry systematically 75—00 28—14 50—00 18— 75
) - _irrigated. I - -
3. Wet . . . Dry occasionally 75— 00 18— 75 50—-00 12—50
irrigated.
4. Dry systematically Wet 56— 25 46—89 37—50 31—25
: irrigated.

1 5. Dry systematically Dry systematically 56—25 37—50 37—s50 25—00
a R irrigated. irrigated.

14 B - 6. Dry systematically Dry occasionally  §6-—25 28—14 37—50 18—75
§d

irrigated. irrigated.
; 7. Dry  occasionally Wet 37—50 . §6—25 2300 37—50
irrigated.

8. Dry occasionally Dry systematically 37—50 46—.89 25—00 31—25
. irrigated. - irrigated.

9. Dry = occasionally Dry occasionally  37—50 37-—50 25—
irrigated, irrigated.
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(ii) waere third crop is raised:
— T T e —
Crop Maximum rate of irrigation cess per hectare

Sl

o
No. for the third crop

T Lands under project  Lands under other
areas areas’
(2 3 @)
T Rs. p.  Rs. p. )
Wet . . . 37—50 25—00
2. Dry, whether systematically or occasionally
© 7 irrigated. . . 18—75 12— 50

e

sion ; (1) Theexpression “systematically irrigated’ refers to the irrigation of dry crops
Bxplanati ( like ragi, cholam, cumbu, groundnut and chillies;

(2) The expression “occasionally irrigated’ refers to the irrigation of dry crops
like rainfed cumbu and gingelly;

(3) Theexpression ‘‘wet assessment > refers to the land assessment in respect of
lands registered as wet lands in the revenue records under the settlement in
force from time to times

CONDITIONS

1. (i) Cocoanut and other tope plantations on single crop wet land
shall be treated as crops remaining on ground for more than six months
if water is taken for a number of months in a fasli sufficient for raising
two rice crops, that is for more than six months.

+ (ii) Such trees, if more than three years’ old, shall not be treated as
“irrigated crops, unless they are irrigated otherwise than by percolation.

(ill) Where isolated trees are grown on bunds of fields or elsewhere,
very tree shall be deemed to occupy 3 ares, and the irrigation cess levied

i

2. Irregular irrigation of wet lands shall be treated as dry lands for
he purpose of levy of irrigation cess and the cess shall be levied

3. The charge per hectare for crops irrigated by means of mechani-

A £ ek

- €al contrivances shall be three-fourths of the rates levied for irrigation
y direct flow, provided that the land has not also been irrigated by
direct flow from a Government source. This shall apply also to irriga-
ion by means of water carried in pots, provided that backyard culti-
yation so carried on shall be altogether exempt from charge.

4. Where portions of a field are irrigated, the charge shall be calcu-
ted on the actual extent irrigated.

| 5. Where two or more crops of different kinds liable to different
es of irrigation cess are cultivated, the levy shall be regulated accord-
to the area under each crop.

6. Any variety of paddy which is harvested only once shall be treated
.2 single crop for the purpose of levy of irrigation cess irrespective
9L the period for which water is required for it.
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7. In the case of ottadam cultivation on single crop wet lands, no
irrigation cess shall be levied although the whole crop requires water
for more than six months. If the lands are dry, the ottadam or samba
crops standing on the ground after the harvest of the first crop shall not
be treated as a second crop for the levy of irrigation cess.

8. Casuarina, bamboo and other timber and fuel plantations shall be
treated as dry crops and one-third of irrigation cess for the first wet
- crop shall be levied for their irrigation on single crop wet lands. If the
lands are dry, the irrigation cess shall be levied as for single crop or
crops remaining on ground for more than six months, according to the
number of months during which the water is actually taken.

EXEMPTIONS

1. No irrigation cess shall be leviable when crops classed as dry are
irrigated by percolation, unless owing to drought or other special circum-
stances it is manifest that without such irrigation the land must have
remained waste or the crop must have perished. In case of doubt
whether the crop could have been successfully raised without such irri-
gation, no levy shall be made.

2. No irrigation cess shall be leviable on dry lands when used as
seed-beds, but this exemption shall not apply when the water is irregu-
larly taken,

THE SECOND SCHEDULE

( See section 5 )

RATE OF PENALTY

No. of occasiors of irregular Rate of penalty
irrigation
Wet lands Lands other than wet
_ lands
o @ 3)
On the first occasion. - . Nil Not exceeding the amount
-of irrigation cess

under Part II of the
First Schedule.

On the second occasion . . Not exceeding three Not exceeding four times
times theirrigation . theirrigation cessunder
cess urder Part 11 Part II of the First
of the  First Schedule.

Schedule.

On the third occasion . . Not exceeding eight Not exceeding nine times
. times the irrigation theirrigation cess under
cess under Part 1T Part II of the First
of the First  Schedule.
Schedule.
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O e e e T T e LT
(1) @) 3
. - — —
On the fourth or any subse-  Not exceeding eigh- Not exceeding nineteen

quent occasion teen times the times the irrigation cess

irrigation cess un- under Part II of the
der Part IT of the  First Schedule
First Schedule

CONDITIONS

1. Wherc a crop is irrigatcd with the water taken in the manner referred to
in section s, the irrigation of such crop shall not be deemed to constitute moye
than one occasion,

2. The penalty leviable on the second or any subsequent occasion as indica-
ted above shall be levied only when the land for which water is irregujarly
taken or used is the same survey fisld or registered sub-division or a portion of
the same survey field or registered sub-division on both or ajl the occasions, as
the case may be,

FAKHRUDDIN ALI AHMED,
President.,

K. K. SUNDARAM,
Secy. to the Govt. of India.

RAL MANACER, GOVERNMENT OF INDfA PRESS, MINTO ROAD,
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Depattment)
New Delhi, the 6th April, 1976/Chaitra 17, 1898 (Saka)

THE INDIAN STAMP (PONDICHERRY AMENDMENT)
REGULATION, 1976
No. 6 OF 1976

Promulgated by the President in the Twenty-seventh Year of the
Republic of India.

A Regulation Turther to amend the Indian Stamp- Act, 1899 in its
application to the Union territory of Pondicherry.

In exercise of the powers conferred by the second proviso to clause
(1) of article 240 of the Constitution, the President is pleased to promul-
gate the following Regulation made by him: —

1. (1) This Regulation may be called the Indian Stamp (Pondicherry  short
Amendment) Regulation, 1976. " title and

(@) It extends to the whole of the Union territory of Pondicherry. extent.

2. In section 10 of the Indian Stamp Act, 1899 (hereinafter referred to  Amend.
3s th,e principal Act), after sub-section (2), the following sub-section  ment of
shall be inserted, namely: — ' section 10.

“(3) (a) Notwithstanding anything contained in sub-section (1),
Where the State Government is satisfied that on account of temporary
shortage of stamps in any region in the Union territory of Pondi-
Cherry duty cannot be paid, and payment of duty cannot be indicat-
ed on intruments. b meang of stamps, it may, by notification in the

(479)
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Official Gazeite, direct that, in such region and for such period as may
be specifiad in such notification, the duty may be paid in cash in any
branch of the State Bank of India or in a Government freasury or

sub-treasury and the Collector shall, on production of challan evidenc- .

ing payment of stamp duty in the State Bank of India, Governmant
treasury or sub-treasury, cartify by endorsement on the instrument,
in respect of which the stamp duty is paid, that the duty has been
paid and state in the said endorsement the amount of the duty so
paid.

(b) An endorsement made on any instrument under clause (a)
shall have the same effect as if the duty of an amount equal to the
amount statad in the endorsement had been paid in respect of, and
such payment had been indicated on such instrument by means of
stamps, under sub-section (I1).”.

3. After section 64 of the principal Act, the following section shall

be inserted, namely:—

“64-A (I) Where any parson liable to pay duty under this Act
is convicted of an offence under section 64, in respzct of any ins
trument (not being an instrument specified in entry 91 of List I
in the Seventh Schedulz to the Constitution), the Magistrate shall,
in addition to the punishment which may be imposed for such
offence, recover summarily and pay over to the Collector the
amount of duty, if any, due under this Act from such person in ras-
pect of that instrument and the Collector shall thereupon certify by
endorsement on that instrument that proper duty has been levied in
raspect thereof:

Provided. that if the person referred to in this sub-section has
already paid any amount towards the duty payable under. this Act

pect-of-the.insfrument. in _relation to-which such person was

conv1cted, the Magistrate shall recover only the difference in the
amount of duty.

(2) The amount recoverable under sub-section (1) shall be
recovered by the Magistrate, as if it were a fine imposed under the
Code of Criminal Procedure, 1973.”.

FAKHRUDDIN ALI AHMED,
Presideant.

K. K. SUNDARAM,
Secy. to the Govt. of India.

PRINTED BY THE GENERAL MANAGER GOVERNMENT OF INDIA PRESS, MINTO ROAD,
NEW DELHI AND PUBLISHED BY THE CONTROLLER OF YUSBLICATIONS, DELHI, 1976
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhi, the 6th May, 1976/ Vaisakha 16, 1898 (Saka)
THE PONDICHERRY GENERAI., SALES TAX (AMENDMENT)
REGULATION, 1976

No. 7 or 1976
Promulgated by the President in the Twenty-seventh Year of the
Republic of India,

A Regulation further to amend the Pondicherry General Sales Tax Act,
19617.

» In exe-rcise. of the powers conferred by the second proviso to clause
f(l) of article 240 of the Constitution, the President is plcased to promul-
gate the following Regulation made by him:—

Tal' ) This Regulation may be called the Pondicherry General Sales

Short
X (Amendment) Regulatlion, 1976. title and

‘ v com-

(&) It shall come into force on the 15th day of May, 1976. mence-

fi - . ment.
2 of! - In the Pondlcherry General Sales Tax Act, 1967,— Amend-
(@) in the First Schedule, . !

) First
(1) in serial number 15, in column (4), for the figures “10”, 29 4

the figures “14" shall be substituted; gecon

f 7 che-
@) in serial . ] . dules to

the # \ “rla‘ number 16, in column (4), for the figures “5}”, Pondi-

€ higures “64" shall be substituted; cherry

Act 6

0 (‘W) in serial number 46, in column (4), for the figure “77, of 1967,
@ figures “10” shall be substituted:

617)



[ParT TI—SEC. 1]

618 THE GAZETTE OF INDIA EXTRAORDINARY

(b) in the Second Schedule, in serial number 4, in column (4),
for the figure “2”, the figure “3” shall be substituted.

FAKHRUDDIN ALI AHMED,
President.

K. K. SUNDARAM,
Secy. to the Govut. of India.

PRINTED BY TIIE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS, MINTO ROAD,
NEW DELHI AND PUBLISHED BY THE CONTROLLER OF PUBLICATIONS, DELHI, 1976
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[INISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhi, the 12th May, 197‘6/Vaisakha 22, 1898 (Saka)

THE PONDICHERRY MUNICIPALITIES AND VILLAGE
AND COMMUNE PANCHAYATS (AMENDMENT)
REGULATION, 1976

No. 8 orF 1976

mulgated by the President in the Twenty-seventh Year of the
Republic of India.

Regulauon further to amend the Pondlcherry Municipalities Act,

X.7211

Gunins ondiehert V=V IHAgT duu CoLinune rancﬁayats
n
exercise of the powers conferred by the second proviso to clause (1)

lﬁle 240 of the Constitution, the President is pleased to promulgate
owing Regulation made by him:—

Th
o ;idRégiﬂatlon may, be called the Pond1cher1y Municipalities and ¢ .
ommune Panchayats (Amendment) Regulation, 1976. titfe.

n
'xngthse‘elzondlc}lerry Municipalities Act, 1973, after section 507, the Insertion
Chion shall be inserted, and shall be deemed to have been ©°f new

4 section
507A in
Pondi-
cherry
Act
9 of 1973.

(623)
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inserted with effect from the 26th day of January, 1974, namely: —

“507A. Where any authority or functionary constituted or
appointed under the repealed law was, immediately before such
repeal, performing any function or was discharging any duty under
that law or any other law, such function or duty shall be performed
or discharged by thé corresponding authority or functionary
constituted or appointed under this Act;:

Provided that—

(1) if any quesbion arises as to who such corresponding
authority or functionary is, or

(ii) if there is no such corresponding authority or functionary,
the Government may, by notification, direct as to which authority or
functionary shall perform such function or discharge such duty, and
any such direction may be given retrospective effect from a date not
earlier than the appointed day.”.

3. In the Pondicherry Village and Commune Panchayats Act, 1973—

(a) in section 127, in sub-section (1), in the proviso, the following
shall be inserted at the end, namely:—

“and where the Legislative Assembly is dissolved, or the
functioning of that body as such Legislature remains suspended
on account of any action taken unddr any such law as is referred
to in clause (I) of article 239A of the Constitution, except with
the previous approval of the Central Government”;

(b) in section 334—
(#) clause (e) shall be omitted;

(it) in clause (h), in the proviso, for the words “interim
village panchayat”, the words “successor commune panchayat
council” shall be substituted;

(#i1y in clauses (i), (3), (1), (n) and (1), the words “the interim
village panchayat” and ‘“‘interim village panchayat”, wherever
thev occur. shall be omitied:

Persons
by whom
cerfain
functions
or duties
are to be
perform-
ed or dis-
chargedl.

(14

(iv) in clause (p), the words * aor the dinterim village
panchayat, as the case may be” shall be omitted;

(o) after section 334, the following section shall be inserted, and
shall be delenied to have been inserted with eflect from the Z6th day
of January, 1974, namely: —

“334A. Where any authority or functionary constituted or
appointed under the repealed law was, immediately before such
repeal, performing any function or was discharging any duty
under that law or any other law, such function or duty shall be
performed or discharged by the corresponding authority or
functionary constituted or appointed under this Act:

Provided that—

(i) if any question arises as to who such corresponding
authority or functionary is, or
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(#4) if there is no such corresponding authority or

w functionary,

h the Government may, by notification, direct as to which authority

2 or functionary shall perform such function or discharge such

d duty, and any such direction may be given retrospective effect

Y from a «date not earlier than the commencemednt of this Act.”;

(d) after section 334A, the following section shall be inserted,
snamely:—

g ‘334B. (1) Notwithstanding anything contained elsewhere in Successor
this Act or any other law for the time being in force, a successor ¢ommune
commune panchayat council shall, until a village panchayat is pz?ctha-

¥y constituted within its territorial jurisdiction, exercise all the errc?Se

T powers (including the power to impose any tax) and perform all _powers

d the functions of such village panchayat. and

ot perform

(2) Any amount received or expended shall be credited or, functions
as the case may be, debited, to the account of the village ofvillage

- panchayat concerned, and, for the said purpose, the Chairman p:tmha'

g and the Commissioner of the successor commune panchayat
-council shall perform the functions and discharge the duties of
the President and the executive authority, respectively, of the

e ~village panchaydt concerned.

d

d (3) On the constitution of a village panchayat in accordance

h. ~wwith the provisions of this Act—

(@) the Government may pass such orders as it deems
fit with regard to the transfer to the village panchayat, :
from the successor commune panchayat council, of any
property, moveable or immovable, which has vested in the
n successor commune panchayat council by virtue of a direction
it - made by the Government under the proviso to clause (h) of
- section 334;

m _ (b) any asset or institution acquired, or liability incurred,

ap by a successor commune panchayat council on behalf of the
" village' panchayat at any time when such successor commune
’,}’\'Dhﬁ“’\n:rnf council haw 4}&?} pnrfnr‘mﬁnn‘ the functions or
’ ‘discharging the diities of that village panchayat, shall stand
‘transferred to that wvillgge panchayat.”.

ud
v FAKHRUDDIN ALI AHMED,
President,

nw )

‘h

v K. K. SUNDARAM,

;i Secy. to the Govut, of India,

g ' \Z\“““‘*\*

)I;};I\;IIT’;)D BY "HE GENERAL MANAGER, GOVERNMENT OF INDJA PRESS, MINTO ROAD,
. LLHI AND. PUBLISHHED BY THE CONTROLLER OF PUBLICATIONS, DELMI, 1976
|
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
S (Legislative Department)

New Delhi, the 25th June, 1976/ Asadha 4, 1898 (Saka)
THE ANDAMAN AND NICOBAR ISLANDS LAND
REVENUE AND LAND REFORMS (AMENDMENT)
REGULATION, 1976
NoO. 9 OF 1976
Promulgated by the President in the Twenty-seventh- Year of the
) Republic of India.

A Regulation to amend the Andaman and Nicobar Islands
Land Revenue and Land Reforms Regulation, 1966.
" In exercise of the powers, confe b icle.240..0f-the-Constitution;

- Sident is pleased to promulgate the following Regulation made by

mi— )

.- L. (1) This Regulation may be called the Andaman and Nicobar Short
Islands Land Revenue and Land Reforms (Amendment) Regulation, title and

1976. commence-
o . ment,

= (2) It shall come into force at once.

2. In section 2 of the Andaman and Nicobar Islands Land Revenue Amend.
an_d Land Reforms Regulation, 1966 (hereinafter referred to as the ment of
Principal Regulation), clause (17) shall be omitted. ' section 2,

3. Sffcﬁon 139 of the principal Regulation shall be re-numbered 8s 5.4
sgb"se?tlon (1) thereof and-after sub-section (1) as so re-numbered, the ent of
tollowing sub-section shall be inserted, namely:— section

“(2) A chowkidar who is found negligent in the performance of '

any duty assigned to him by or under this Regulation shall be
liable under the orders of the Tehsildar, to a fine which may

. extend to twenty rupees.”.
(903 )
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Amend.- 4. In section 152 of the principal Regulation,—

ment of .
section (i) for sub-section (1), the following sub-section shall be substi-
152, tuted, namely: —

« (1) Where, during the period of one agricultural year,—

(a) an occupancy tenant or a non-occupancy tenant
does not cultivate his holding, or leaves the locality in
which he usually resides without making any arrangement
for the cultivation of his holding, or

(b) a grantee does not cultivate the holding given
‘under the grant or leaves the village in which he usually
resides without making proper arrangement for the main-
tenance of the holding given under the grant,

the Sub-Divisional Officer may, after such enquiry as he may
deem necessary, take possession of the land ‘comprising the
holding and arrange for its cultivation and upkeep by letting it
out for a period of one agricultural year at a time on behalf of
such occupancy tenant, non-occupancy tenant or grantee.”;

(it) to sub-section (2), the following proviso shall be added,
namely:—

“Provided that no such land shall be restored to the posses-
sion of the tenant or grantee or other person unless the period
for which such land has been let out by the Sub-Divisional
Officer under sub-section (1) has expired.”. )

Amend. 5. In section 159 of the principal Regulation,—
! t of
; ;T;cegoxz (i) for sub-sections (1), (2) and (3), the following sub-sections

159, shall be substituted, namely:—

“(1) Subject to the provisions of section 186, an occupancy
tenant may transfer any interest in his land:

‘ Provided that an occupancy tenant, from whom any
L amount by way of loan or otherwise is due to the Government,

shall not transfer such interest except with the previous per-
mission in writing of the Deputy Commissioner.

(2) Notwithstanding anything contained in sub-section
(1) or any other law for the time being in force,—

(i) no mortgage of his interest in any land by an
occupancy tenant shall be valid unless at least two hectares
of land is left with him free from any encumbrance or
charge;

(i1) no occupancy tenant shall have the right to trans-
fer his interest in any land if after such transfer the total
extent of the land held by him will be reduced below two
hectares; and

(i11) the interest of an occupancy tenant in any land,
o the extent of two hectares, shall not he liahle tn he attached
or sold in execution of any decree or order of any court:
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Provided that nothing in this sub-section shall prevent an
osti- occupancy tenant from mortgaging or transferring his interest
in any land to secure payment of any loan made to him by the
Government or a co-operative society or an institution establish-
o,— ed for a public, religious or charitable purpose or a bank, or
1ant shall affect the right of the Government or such co-operative
in society, institution or bank, as the case may be, to sell such
nent interest for the recovery of such loan in execution of a decree
or order of any court. ’
. (3) (a) A grantee may mortgage or transfer any interest
ven in his land with the previous permission in writing of the
‘a?ly Chief Commissioner.
1ain- -
(b) The interest of a grantee in any land, to the extent of
two hectares, shall not be liable to be attached or sold in execu-
n,:;z tion of a decree or order of any court:
1g it Provided that nothing in this sub-section shall prevent a
If of grantee from mortgaging or transferring his interest in any
. land to secure payment of any loan made to him by the Govern-
(ded. ment or a co-operative society or an institution established for
’ a public, religious or charifable purpose or a bank, or shall
affect the right of the Government or such co-operative society,
sses- institution or bank, as the case may be, to sell such interest for
ariod the recovery of such loan in execution of a decree or order of : |
ional any court.”;
(i1) sub-section (4) shall be omitted;
(iii) to sub-section (8), the following provise shall be added, :
i . namely:—
ions ,
’ “Provided that nothing in this sub-section shall prevent a
non-occupancy tenant from mortgaging or transferring his
ancy - interest in any land to secure payment of any loan made to
him by the Government or a co-operative society or an insti-
any tution established for a public, religious or charitable purpose
: or a bank, or shall affect the right of the Government or such
per co-operative society, institution or bank, as the case may be,
to sell such inferest Tor thHe recovery-of-sueh-loan.in.execution
of a decree or order of any court.”;
ction (W) in sub-section (9),—
(@) in the opening paragraph, for the words “except with
an the previous permission in writing of the Chief Commissioner”,
tares the words “except with the previous permission in writing of
ce or the Chief Commissioner and subject to such terms and condi-
tions as may be specified by him” shall be substituted;
] 3} (b) in the proviso, for the words “sixty days”, the words
{car;si four months” shall be substituted;
. gwao - n{'_") thg_ Explanation below sub-section (9) shall be numbered
”H“""”{’l“nafwn I, and after Explanation I as so numbered, the
‘olowing Explonation shall be inserted, namely:—
land, “Explanation II.—For the purpose of this section, “bank”
iched means any banking company as defined in clause (c¢) of section
ourt: 5 of the Banking Regulation Act, 1949, and includes,—
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(¥ the State Bank of India constituted under the State
Bank of India Act, 1955;

(i) a subsidiary bank as defined in the State Bank of
India (Subsidiary Banks) Act, 1959;

(iit) a correspdnding new bank constituted under section
3 of the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970;

(iv) the Agricultural Refinance and Development Cor-
poration established under the Agricultural Refinance and
Development Corporation Act, 1963;

(v) a Regional Rural Bank established under sub-
section (I) of section 3 of the Regional Rural Banks Act, -
1976; 21 of 1

_(vi) any banking institution notified by the Central
Government under section 51 of the Banking Regulation
Act, 1949; o 10 of 19

(vit) any other financial or banking institution notified
by the Central Government in the Official Gazette as a bank
for the purposes of this Regulation.”,

, Amend- : . . . I
ment of 6. In section 201 of the pr1nc1pal Regulation,
: ;giticn ' (1) after sub-section (2), the following sub-section shall be

inserted, namely:—

“(2A) The Government may assign to any person its right

‘over any minerals, mines or quarries and the Chief Commis-

! ' . sioner may, with the previous approval of the Government,

as$ign'" to any person the right of the Government over minor

" - mhinerals. ' :

L - Explanation.—In this sub-section, the expression “minor

T , minera > has the same meaning assigned to it in clause (e) of

section 3 of the Mines and Mineérals (Regulation and Develop-
ment) Act, 1957.”; ' 87 of

(#) in sub-section (3), for the words “If the Government has
assigned to any person its right”, the words “If the Government or
the Chief Commissioner has assigned to any person the right” shall
be substituted;

i
i
1
!
i
i
1
i
1
!

(i4i) in sub-section (4), for the words “the Government or its
, assignee”, the words “the Government or the Chief Commissioner
- or the assignee” shall be substituted;

(iv) in sub-section (5), the words “of the Government” shall
be omitted;

(v) in sub-section (6), for the words “the right to which vesis

‘ in, and has not been assigned to him by, the Government, he”, the
words “the right to which vests in the Government and has not been

assigned to him by the Government or the Chief Commissioner, such
person” shall be substituted,;




tion
- of

Cor-
and

sub-
Act,

tral
tion

fied
ank

be

ight
nis-
ent,
nor

nor

has
. or
aall

its
ner

1all

THE GAZETTE OF INDIA EXTRAORDINARY ; 907

‘sec. 1]
R
(vi) in sub-section (7), for the words “the right to which vests in,

and has not been assigned by, the Government”, the words “the
right to which vests in the Government and has not been assigned
by the Government or the Chief Commissioner” shall be substituted.

2 ¢

B 9. In section 210 of the principal Regulation, in sub-section (2), after Amend-

o (xxxii), the following clause shall be inserted, namely:— ment of
clause ( ) - ’ section 210,

«(xxxiia) the inspection by officers of lands in respect of which a
grant has been made or a licence has been granted under section 146
and the carrying out by grantees and licensees of such preventive
or remedial measures as may be necessary for the protection of
plants or crops in such land:”.

Sof

1o

FAKHRUDDIN ALI AHMED,
President.

K. K. SUNDARAM,
Secy. to the Govt. of India.

—

ED By 7y
’ HE Gg

DELHI Anp SS:LE:W'» MANAGER, GOVERNMENT OF INDIA PRESS, MINTO ROAD,
k SHED BY THE CONTROLLER OF PUBLICATIONS, DELHI, 1976
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- MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhi, the 25th June, 1976/Asadha 4, 1898 (Saka)

 THE PONDICHERRY MUNICIPALITIES AND VILLAGE AND
‘COMMUNE PANCHAYATS (SECOND AMENDMENT)
REGULATION, 1976

No. 10 OF 1976

Promulgated By the President in the Twenty-seventh Year of the
Republic of India.

A Regulation further to amend the Pondicherry Municipalities Act,
1973 and the Pondicherry Village and Commune Panchayats Act,

1973.

o In exercise of the powers conferred by the second proviso to clause
- (1) of article 240 of the Constitution, the President is pleased to promul-
gate the following Regulation made by him:—

. 1. This Regulation may be called the Pondicherry Municipalities and
=_Vlllage a

1976, —

2. In section 506 of the Pondicherry Municipalities Act, 1873, in sub-

section (2), for the words “one year”, the words “two years” shall be
ubstituted, '

(999)

Short
title.

Amend-
ment of
section
506 of
Pondi-
cherry
Act 9 of
1978,




Amend-
ment of
section
333 of
Pondi-
cherry
Act 10
of 1973,

oto . THE GAZETTE OF INDIA EXTRAORDINARY  [Part {i—Sge. i]

3. In section 333 of the Pondicherry Village and Commune Pancha-
yats Act, 1973, in sub-section (2), for the words “one year”, the words
“two years” shall be substituted:

FAKHRUDBIN ALI AHMED;

President.

K. K. SUNDARAM,
Secy: to the Govt. of Indid.

R

PRINTED BY THE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS, MINTO ROAD;,
NEW DELHI AND PUBLISHED BY THE CONTROLLER OF PUBLICATIONS, DELHI, 1976
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)
New Delhi, the 2nd July, 1976/ Asadha 11, 1898 (Saka)
THE DADRA AND NAGAR HAVELI LAND REFORMS
(AMENDMENT) REGULATION, 1976
No. 11 oF 1976

Promulgated by the President in the Twenty-seventh Year of
the Republic of India.

A Regulation further to amend the Dadra and Nagar Haveli
and Reforms Regulation, 1977.

In exercise of the powers conferred by article 240 of the Constitution,

;1}6 President is pleased 1o promulgate the f Regulation made by
m  — '

1. This Regulation may be called the Dadra and Nagar Haveli Land shorl !
Reforms (Amendment) Regulation, 1976. title.

2.- In the Dadra and Nagar Haveli Land Reforms Regulation, 1971, for Substi-
section 46, the following section shall be substituted, namely: — t‘tm:;‘w

. . O

section
for
section 46.

.“45. Where no appeal has been filed under section 44 or section 45 Revision.
against an order passed in any case,—

n #@)if.such ordexthas-been passed by;the.prescriped authority,
e Collector;-and, -« | >
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Pe—__2 — - : 'J_ T e
’ (b) if such order has been passed by the Collector, the
Administrator or any person authorised by him in this behalf,

may, suo motu or on application made within the prescribed period,
call for the records of the case and pass such orders thereon as he
may deem fit:

Provided that no order shall be passed adversely affecting any
person unless an opportunity to represent his case has been given
to that person.”.

FAKHRUDDIN ALI AHMED,
President.

!

' K. K. SUNDARAM,
Secy. to the Govt. of India.

- ‘ [N \ \ [ e o S
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PRINTED BY THE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS, MINTO, ROAD,
NEW DELHI AND PUBLISHED BY THE CONTROLLER OF PUBLICATIONS, DELHI, 1976
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INISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhi, the 11th August, 1976/Sravana 20, 1896 (Saka)

THE INDIAN STAMP (PONDICHERRY SECOND
AMENDMENT) REGULATION 1976

, No. 12 or 1976

romulgated by the President in the Twenty-seventh Year of the Re-
public of India.

Regalation further to amend the Indian Stamp Act, 1899, as in force
in the Union Territory of Pondicherry.

In exermse of the powers conferred by the second proviso to clause (1)
se-Constitufion the President is pleased to promulgate

e followmg Regulatmn made by him:—

1. (1) This Regulation may be called the Indian Stamp (Pondicherry
econd Amendment) Regulation, 1976.

(2) It extends to the whole of the Union territory of Pondicherry.

(3) It shall come into force on such date as the Administrator of the

lon :efritory of Pondicherry may; by notification in the Official Gazette,
0int,

2. In section 47A of the Indian Stamp Act, 1899, as in force in the Union
titory of Pondicherry (hereinafter referred to as the principal Act), for
WOYdS “conveyance, exchange or gift”, wherever they occur, the
“conveyance, exchange, gift, partition or seftiement” shall be
tituted,

{ 1013)

Short
title, ex~
tent and
com-
mence-
ment,

Amend-
ment of
section
47A.
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Amend- 3. In Schedule I to the principal Act,—

ment of ]

Schedule (@) in Article 45, in the entries in the second column, for the
L words “amount of the value of the separated share or shares of the

property”; the words “amount of the market value of the separated
share or shares of the property” shall be substituted;

(b) in Article 58, in the entries in the second column, for the
words “value of the property settled as set forth in such settiement”,
the words “market value of the property settled in such settle-
ment” shall be substituted.

FAKHRUDDIN ALI AHMED,

President.

K. K. SUNDARAM, -
Secy: to the Govt. of India,

PRINTED BY THE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS, MINTO ROAD,
NEW DELHI AND PUBLISHED BY THE CONTROLLER OF PUBLICATIONS, DELHI, 1976




Sec. 1]~

for the
of the
yarated

‘or the
‘ment”,
settle-

ED,
sident,

AM
India,

et do S=(F)-72 ‘ ’ ' REGISTERED No. D-(D)-72
o ,

anaa anA

The Gazette of Judia

EXTRAORDINARY
wer Il—goz 1
PART I1—Section 1
W @ gHIe
PUBLISHED BY AUTHORITY

 ——————— .

. —

do 153] af feoslt, awaw, foarav 29, 1976/mtfz@™ 7, 1898
No. 1s3] NEW DELHI, WEDNESDAY, SEPTEMBER 29, 1976/ASVINA 7, 1898

o i o Yo @5 den f wh @ B Ve ae o dwew @ v H o o w9

Separate paging is given to this Part in order that it may be filed
as a separate compilation,

 MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)
New Delhi, the 20th September, 1976/Asvina 7, 1898 (Saka)

THE DADRA AND NAGAR HAVELI LAND REFORMS
(SECOND AMENDMENT) REGULATION, 1976

| No. 13 OF 1976

Promulgated by the President in the Twenty-seventh Year of
the Republic of India.

A Regulation further to amend the Dadra and Nagar Haveli
Land Reforms Regulation, 1971.

In exercise of the powers conferred by article 240 of the Constitution,-
he President is pleased to promulgate the following Regulation ma

0803104 s

time bein
sh

L. (1) This Regulation may be called the Dadra and Nagar Haveli Land  gport title

Reforms (Second Amendment) Regulation, 1976. and com-
: m -
(2) It shall come into force at once. m::tc.e

tz‘ In 'the Dadra and Nagar Haveli Land Reforms Regulation, 1971, [nsertion
€r' section 47, the following section shall be inserted, namely: — of new

i section
¢ 474,
41A. Notwithstanding anything contained in any law for the Parties
g in force, no party to any proceeding under this Regulation not to be
all be entitled to be represented by a legal practitioner before the YéPre-

Prescribed authority, Collector or Administrator: f:gtfd by
o a

practi-

tioners

before

prescrib-
ed autho-
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Provided that the prescribed authority, Collector or Administra-
tor, as the case may be, may, in the interests of justice and for reasons
to be recorded in writing, allow any such party to be represented by
a legal practitioner at his own cost.

Explanation.—For the purposes of this section, “legal practi~
tioner” has the same meaning as in clause (i) of sub-section (1) of ;
section 2 of the Advocates Act, 1961, 25 of 194

FAKHRUDDIN ALI AHMED,

President. .

K. K. SUNDARAM,
Secy. to the Govt. of India.

PRINTED BY THE GENERAL MANAGER, GOVERNMENT OF INDIA PRESS, MINTO ROAD,
NEW DELHI AND PUBLISHED BY THE CONTROLLER OF PUBLICATIONS, DELHI, 1976
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)

New Delhi, the 12th January, 1977/Pausa 22, 1898 (Saka)

THE YANAM LAND REFORMS (CEILING ON AGRICUL-
TURAL HOLDINGS) REGULATION, 1977
No. 1 or 1977

omulgated by the President in the Twenty-seventh Year of the
Republic of India.

gulation to provide for the fixation of ceiling on agricultural
oldings in the region known as Yanam in the Unionterritory of
"ondicherry and taking over of surplus lands and to provide for
matters connected therewith. |
exercise of the powers conferred by the second proviso to clause
-article 240 of the Constitution, the President is pleased to promul-
following Regulation made by him:—

This Regulation may be called the Yanam Land Reforms Short
on-Aprienitural-tloldings) Ragulation 1977 title,

@

It extends to the whole of the Yanam region in the Union terrl-  Trtent
of Pondicherry. andm
: . commen=
) It shall come into force on such date as the Government may, cement.

otification in the Official Gazette, appoint,

this Regulation, unless the context otherwise requires,— Definitions
7 (¢) “agricultural year” means the year commencing on the Ist
Yy of April in any year and ending with the 3lst day of March of
€ year next succeeding:
Provided that the Collector may, with respect to any crop, atrea
hcatggory of land, by notification, specify the year between such
her dates as he may deem fit, as an agricultural year,
(b) “Appellate Tribunal” means the Appellate Tribunal consti-
d wnder seclion 18 and where no such Appcllate Tribunal is in
istence, the Collector; B

7
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(c) “bank” means a banking company as defined in section &
of the Banking Regulation Act, 1949, and includes the State Bank
of India, constituted under the State Bank of India Act, 1955, a subsi-
diary bank as defined in the State Bank of India (Subsidiary Banks)
Act, 1959, and a corresponding new bank as defined in the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970,
and such other financial institution owned, controlled or managed
by a State Government or the Central Government as may be noti.
fied in this behalf by the Government;

(d) “ceiling area” means the extent of land specified in section
3 to be the ceiling area;

(e) “Collector” means the chief officer in charge of the revenue
administration of the Union territory of Pondicherry;

(f) “Deputy Collector (Revenue)” means the Deputy Collector

" (Revenue), Yanam;

, (g) “double crop wet land” means any wet land on which two
crops per fasli year have, or a dufassal crop has, been raised with

“ the use of water from a Government source of irrigation in any

four fasli years within a continuous period of six fasli years imme-
diately before the specified date;

‘ (h) “dry land” means land registered as Terres a Pasturage in
the revenue accounts of the Government other than lanka or padugai
land or land used as coconut or grape garden immediately before

‘-the’ specified date;

(i) “family unit” means—
(i) in the case of an individual who has a spouse or spouses, .

‘such individual, the spouse or spouses and their minor sons and
unmarried minor daughters, if any;

(i) in the case of an individual who has no spouse living, -
such individual and his or her minor sons and unmarried minor
daughters, if any; '

(ii1) in the case of an individual who is a divorced husband
and who has not remarried, such individual and his minor sons
and unmarried minor daughters if any, whether in hlb custody
~or not; and

(70) where an Vit -hsor-her=spotse=sre=—both—
dead, their minor sons and unmarried minor daughters, if ‘any.
" Explanation.—Where a minor son is married, his wife and’ their
offspring, if any, shall also be deemed to be members of the family

" unit of which the m1n01 son is a meniber;

(j) “fasli year” means the year commencing on the 1lst day of
July in any year and ending with the 30th day of June of the year

snext succeeding;

(k) “Government” means the Administrator of the Union terri-
tory of Pondicherry appoinied under ariicle 239 of the Constitution;
(1) “Government source of irrigation” means a source of irriga-

“ tion registered in the land vevenue accounts of the Government as

such, including a well constructed or mainfained by the Government
or any local authority;
(m) “holding” nieans the entire land held by a person,—
(i) as an owner;
(i) as a limited owner;
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'tion 5 (iif) as an usufructuary mortgagee;

: Bank (iv) as a tenant;

. subsi- (v) who is in possession by virtue of a mortgage by condi-
Banks) tional sale or through part performance of a contract for tnp
anking sale of land or otherwise;

1970,
anaged
e noti.

i‘k”' partly in one of the said capacities and par'tly in any other of .-
the said capacity of capacities; and the expression “to hold land”
shall be consirued accordingly. |
Explanation.—Where the same land is held by one person in
one capacity and by another person in any other capacity, such
Jand shall be included in the holding of both such persons;

section
evenue (n) “land” means land which is used or is capable of being
used  for purposes of agriculture, or for purposes ancillary thereto,
including horticulture, forest land, pasture land, waste land and
tope; and includes land deemed to be agricultural land under this
Regulation; ,

(o) “law” includes any enactment, Ordinance, regulation, order,

sllector

ch two

'd with
in any bye-law, rule, scheme, notification or other instrument having the.
imme- force of law;

(p) “notification” means a notification published in the Official
rage in Gazette; and the expression “notify” shall be construed accordingly;
sadugai {q) “notified date”™ means the date notified under sub-section. -

before yuof section 1;
{r) “owner” includes a person by whom or in whose favour a
trust is created and a person entitled to a vested remainder; but
spouses, doegynot include a limited owner;
ms and . (s) “person” includes an individual, a family unit, a trustee, a
ompany, a firm, a society or an association of individuals, whether
living, incorporated or not;
i minor “7(t) “prescribed” means prescribed by rules made by the Gov:
ernment under this Regulation; ' R
wsband (u) “specified date” means,—
ns o . ’ -
fifstsgﬂy (i) in the case of a declaration required to be filed under
section 7, the notified date; and
re both (i) in the case of a declaration required to be filed under
’?an , section 16, the date of acquisition, usufructuary mortgage, lease,
- any. fnarriage, adoption or alteration in the classification of the land .
-fa’i'lv 1o therein, as the case imay De;
’ _(U) “standard holding” means the extent of land specified in
day of ection 4 to be the standard holding;
he year (w) “tenant” means any person who has paid or has agreed .
© Pay rent or other consideration for his being allowed by another
n terri- ;;elr'ljoy the land of the Iatter under an agreement, express or
itution; Plied, and includes hig heirs and legal representatives;
" irriga- © (®) “Tribunal” means a Tribunal constituted under section 5;
nent as - (¥) “wet land” means any land on which paddy or dufassal
rnment ‘ :

S haVe' been raised with the use of water from a Government
!‘Ce)of 11‘11gat10n in any.four fasli years within a continyous .
et of six faSll.BYQa%fS iz;gmgdiately hpfnre fh@ specified date and.

Z 98 any land irrigated by a tubewell constructed by “the Gov-
@;‘nment or a LA L RO - N

ny person.

3 F
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gfiing 3. (I) The Mceiling area in the case of a family unit consisting of not
' more than five members shall be an extent of land equal to one standard
holding. ‘

(2) The ceiling area in the case of a family unit consisting of more
than five members shall be an extent of land equal to one standard hold-
ing plus an additional extent of one-fifth of one standard holding for
every such member in excess of five, so however, that the ceiling area
shall not exceed two standard holdings.

(3) The ceiling area in the case of every individual who is net a
member of a family unit, and in the case of any other person shall be
an extent of land equal to one standard holding.

Explanation.—In the case of a family unit, the ceiling area shall be
applied to the aggregate of the lands held by all the members of the
family unit.

Standard :
holding 4. (1) For the purposes of this Regulation, the extent of land which
for shall constitute a standard holding for the class of lands specified in
3;5:;"8"% column (1) of the Table below shall be that specified against it in
lands © column (2) thereof:
and TABLE
computa-
tion. -
Class of Extent of
land standard
o holding
o - @
WET LAND
1st class 1 (Land assessed to- land revenue 7-20 hectares.
2nd class [ at the rate' exceeding Rs. 10
per hectare)
3rd class (Land assessed to lang revenue 8-40 hectares.
at the rate exceeding Rs. 7 but
not exceeding Rs. 10 per hec-
tare)
4th class (Lland assessed to land revenue 960 hectares.
at the rate exceeding Rs. 4 but
not exceeding. Rs. 7 per hec-
tare)
5th class {(Land assessed to land revenue 1080 hectares.
at the rate not exceeding Rs. 4
per hectare)
Dry LAND
Ist class 1 - (Liand assessed to land revenue 21'60 hectares,
2nd class at the rate not exceeding Rs. 3 *

per hectare):



ART 1.

r of not

;Taﬂ(m(,t;(.n _-For the purpose of this section, “class” means the class
Explonation. P
tandarq

d as determined by the Declikeration dated 5th December, 1825

lan
of the 12 by the Arrete dated 16th April, 1926.

and enforced

of more 2y In computing the holding of a person or family unit, consisting
rd hold- ¢ lands of different classes, the relative proportion of the extent of land
ling for ’ gf each such class to the extent of a standard holding of the appropriate

ng area class shall be taken into account in the marner prescribed and 'the aggre-
1 such proportions shall be deemcd to be the holding of the

gate of al L . s
> the family unit, in relation to the ceiling area,

person or
(3) In computing the holding of an individual who is not a member
of a family unit, but is a member of a joint family, the share of such
an individual in the lands held by the joint family shall be taken into
account and aggregated with the lands, if any, held by him separately and
for this purpose, such share shall be deemed to be the extent of land
* which would be allotted to such individual had there been a partition
of_ the lands held by the joint family.

s not g
shall be

shall be
3 of the

1 which
lified in

t it i (4) Tn computing the holding of the member of a family unit who
15t 1t In

is also a member of a joint family, the share of such member in the
lands held by the joint family shall be taken into account and aggre-
gated with the lands, if any, held by him separately and for this purpose,
such share shall be deemed to be the extent of land which would be
allotted to such member, had there been a partition of the lands held

ir,n(';a:ci by the joint family.
olding (5) Where an individual or a member of the family unit is a member
f a co-operative society, or firm, the share of such individual or member
2) f a family unit in the land held by such co-operative society or firm
shall also be included in the holding of the individual or member of the
mily unit, as the case may be, and for this purpose the share -of the
and so held shall be deemed to be the extent of the land which would
:tares, ave been allotted to him on a winding up of the co-operative society or
issolution of the firm,
(6) Lands owned or held under a private trust shall,—
ctares.

(a) in a case where the trust is revocable by the author of the

and _ {

i P 4 L . - .
VHE L UST I ProDoreen:

to be held by the beneficiaries of

(b) in other ¢
y espective inierests in such trust, or

ases, be deemed

trust, be deemed to be held by such author or his successor-in-interest:

the income derived therefrom.

Explanation.—Where a trust is partly private and partly public, thig

ctares ’b~Seetic.>n shall apply to lands covered by that part of the assets of the
. ust which is retatable to the private trust.
;5. (1) The Government may, by notification, constitute a Tribunal for
Purposes of this Regulation.
ie(2) The Tribunal constituted under sub-section (1) shall consist of
! _-Ié]))e.rSOTl Who holds or has held the post of a Deputy Collector or that
ctares. - District Munsif or. is gualified to hold the post of a District Munsif or

ds Or has held a civil post under the Government, not below the rank
a Deputy Collector.

Constitu-
tion of

a Tribu-
nal.
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6. (’) Whnere on or afier the 24th January, 1971 but before the notlﬁed
date, any verson has transferred whether by way of sale (other than a
bong fide sale under a registered deed for valuable consideration), gift,
usufructuary mortagage, exchange, settlement, surrender or in any other
manner whatsoever, any land held by him or created a trust of any land
held by him, then, Ll e burden of proving that such transfer or creation of
trust has not been effected in anticipation of, and with a view to avoiding
or defeating the ohjects of, this Regulation shall be on such person, and
where he has not so proved, such transfer or creation of trust, shall be
disregarded for the purpose of the computation of the ceiling area of such
person,

(2) Where st any time within a period of five years before the notified
date, any person has converted any agricultural land held by him into a
non-agricultural land, then, the land so converted shall be deemed to be
agricultural land on the notified date for the purpose of this Regulation.

(3) Where on or after the 24th January, 1971, but before the notified
date,—

(a) any declaration of dissolution of marriage has been made by
a court on an application made on or after the 24th January, 1971; or

(D) any other dissolution of marriage in accordance with any law

or custom has taken place,
then, the land held by each spouse immediately before the date of such
dissolution shall, for the purposes of this Regulation, be deemed to be

land held on the notified date by the family unit of which they were
members immediately before such dissolution.

(4) Where on or after the 24th January, 1971, but before the notified
date, any person has been given in adoption, then, the land held by such
person immediately before the date of such adoption shall, for the pur-
poses of this Regulation, be deemed to be held on the notified date by
the family unit of which he was a member immediately before such
adoption, :

(5) In every case referred to in sub-section (3) or sub-section (4), the
computation of the ceiling area shall first be made in respect of the family
unit referred to in the said sub-section, and after the surrender of the
land held in excess of the celhng area by such iarmly unit, the remaining

Tt irehdt-hy-suctrdivoretdsspeuse-er-adople

shall be included in the holding of such divor ced spouse or adopted person
whether as an individual or as a member of a family unit of which such
spouse or person has become a member,

(6) If any question arises,—

(¢) whether any transfer or creation of a trust effected on or
after the 24th January, 1971 had been effected in anticipation of, and
with a view to avoiding or defeating the cbjects of, this Regulation; or

(b) whether any conversion of agricultural land into non-agricul.
tural land had taken place within a period of five years before the noti-
fied date; or )

(¢) whether ahy dissolution of a marriage had taken place on-or
after the 24th January, 1971 hut before the notified date either on an
application made on or affer the 24th January, 1971, or in accordance
with any law or custom; or
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(d) whether any person had been given in adoption on or after
the 24th January, 1971, but before the notified date;

such question shall be determined by the Tribunal, after giving an
:)pportunity of being heard to the affected partics, and its decision there-
¢n shall, subject to an appeal and a revision under this Regulation, be

final.

(7) I the Tribunal decides that any transfer or creation of trust had
peen effected in anticipation of, and with a view to avoiding or defeating
the objects of this Regulation and if as a result of such transfer ¢r
creation of trust, the holding of the person or the family unit, that
remains on the notified date, does not exceed the extent of land that
he or the family unit is liable to surrender, then, the Tribunal shall
‘treat the entire holding thus left over as the extent of land to be
surrendered under the provisions of this Regulation by the person or

4lieé family unit, as the case may be.

. 7. (1) Every person, whose holding on the notified date together with
any land transferred by him on or after the 24th January, 1971, whether
by way of sale (other than a bona fide sale under a registered deed for
“yaluable consideration), gift, usufructuary mortgage, exchange, settle-
ent, surrender or in any other manner whatsoever and any land in
respect of which a trust has been created by him on or after the 24th
<January, 1971, exceeds the specified limit, shall, within thirty days from
:the notified date or within such extended period as the Government may
notify in this behalf, furnish a declaration in respect of his holding

together with such land, to the Tribunal containing such particulars and
*§t¢ such form as may be prescribed.

Explanation I.—Where the land is held or is deemed to be held by a
g}nor or lunatic or an idiot or other person subject to like disability, not

eing a member of the family unit, the declaration shall be furnished by
the guardian, manager or other person in charge of the property of such
Yerson; and where the land is held or is deemed to be held by a company,
ﬁ'ﬁn, association or other corporate body, the declaration shall be furnish-
J‘f?d'«'by any person competent to act for such company, firm, association or
leotporate body in this behalf.

a

W Ef_xplanat;ion II.—-Where the land is held or is deemed to be held by a
amily unit, the declaration shall be furnished by a person i management

she binding on all the members of the family unit:

) \..P rovided that the Tribunal shall, in the cvent of mgiSprte=ss
f"ﬁ?laration furnished by the person in management, give to the other
tembers of the family unit an opportunity of making their represen-
ati'ﬁ’ns or of adducing evidence, if any, in respect of such declaration
hd'Shall consider such representations and evidence before determining
1€ ‘Ceiling area under this Regulation.

i Baplanation 1T —1n this sub-section, “specified limit” reans,—

(@) in the case of wet land—7-20 hectares (18 acres);

(b) i_n the case of dry land—18'00 hectares (45 acres);

ncli .for the purpose of computing the specified limit in a case where the
ding of any person includes both wet land and dry land, one hectare

wet,l_a,nd shall be deemed to be equal {o iwo aund one-half hectares
Ly lang. ‘

of the property of such family unit and the declaration so furnished shali’

Declara-
tion of
holding
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(2) Without prejudice to the provisiong of sub-section (1), the Tribunal
shall have power to issue notice requiring any person holding land or
residing within its jurisdiction who, it has reason lo believe, bolds or is
deemed to hold land in excess of the ceiling area to furnish a declaration
of his holding, or that of his family unif, under sub-section (1), within
such period as may be specified in the notice not being less than fifteen
days irom the date of its communication, and such person shall furnish
the declaration accordingly.

(3) 1f any person who is liable to furnish a declaration under sub-
section (1) or sub-section (2) fails to furnish the declaration within the
specified time, the Tribunal may obtain the necessary information in such
manner as may be prescribed.

Determi- 8. The Tribunal shall, on receipt of the declaration furnished or infor-
nation mation obtained under section 7, publish the same, and make an inguiry,
of in such manner as may be prescribed, and pass orders determining
ceiling

wheiher the person holds or is deemed to hold on the notified date an

area. extent of land in excess of the ceiling area.and if so, the extent of land so

held in excess as on that date.

Explanation.—Save as otherwise provided in this Regulation, in the

case of a family unit, the number of members of the family unit shall

be reckoned with reference to the notified date. ‘
« 9. (1)If the extent of the holding of a person is in excess of the ceil-
SUrren= . . .
der of ing area, the person shall be liable to surrender the land held in excess.
lang in
certain (2) The Tribunal shall serve on every person, who is liable to surrender é
cases. the land held in excess of the ceiling area under sub-section (1), a notice

specilying therein the extent of land which such person has o surrender
and requiring him to file a slatement within such period not being less
than fifteen days, as it may fix, indicating -therein, full particulars of the
lands which such person proposes to surrender.

(3) If the person on whom a notice is served under sub-section (2),
files the statement referred to in that sub-section within the period fixed
therefor, and the Tribunal is satisfied, after making such inquiry as it
deems fit, that the proposed surrender of the land is in accordance with
the provisions of this Regulation, it shall pass an order approving the
surrender and the said land shall thercupon be deemed to have been sur-
rendered by such person,

(4) 1 the person on whom a nolice is served under sub-seclion (2)
does not file the statement referred to in that sub-section within the
period fixed therefor or files such statement within the period fixed
but does not specify therein the entire extent of land which such
person has to surrender, the Tribunal may, after giving an opportunity to
the person concerned of being heard, itself select, in the former case the
entire extent, and in the latter case, the balance of the extent wnich such
person has to surrender, and pass an order to that effect, and thercupon
the said land or balance of land, as the case may be, shall be deemed to
have been surrendered by such person,

(5) (@) Notwithsianding anything in this section, it shall be open to
{he Tribunal to refuse to accept the surrender of any land--—

(i) which has been converted into non-agriculiural land and has
been rendered mcapable of being used for purposes of agriculture;
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(i) the surrender of which is not acceptable on account of a dis-
pute as to the title to the land or an encumbrance on the land or on
account of the land being in the possession of any person mentioned
in sub-clause (ii) or sub-clause (v) of clause (m) of section 2 or on
account of the land proposed to be surrendered becoming inaccessi-
ple by reason of its severance from the remaining part of the
holding; .
and the Tribunal shall, in every such case, serve a notice on the person
concerned requiring him to surrender any other land in lieu thereof; and
thereupon the provisions of sub-sections (3) and (4) shall, mutatis
mutandis, apply to such surrender:

Provided that where the land proposed to be surrendered under this
section is burdened with a mortgage, the Tribunal may, on an application
made by the mortgagor with the consent of the mortgagee, by order,
transter such mortgage from the land so proposed to be surrendered
to the residuary holding of the mortgagor or to any part thereof.

(b) Where the land so surrendered under clause (a) is also not ac-
ceptable to the Tribunal, the Tribunal shall, after giving an opportunity to
the person concerned of being heard, select any other land in lieu thereof,
and thereupon, the said land shall be deemed to have been surrenderd by
such person.

(6) Before passing an order under sub-section (3) or sub-section
{4) or sub-section (5), the Tribunal shall publish the particulars of the
land proposed to be surrendered or selected, in such manner as may
be prescribed and consider the objections, if any, received in pursuance
:0f such publication.

_Explanation I.—In the case of a surrender of land of a family unit,—

(a) where the extent to be surrendered by each member is agreed
upon by or on behalf of all the members of the family unit, the ex-
fent surrendered by each such member shall be in accordance with
such agreement, so however, that the extent surrendered by any
female member of the family unit shall not exceed the extent which
she would be liable to. surrender in proportion to the total land held
by her to the lands held by all the members of the family unit;

shall be in proportion to the lands held by each member of the
family unit;

(¢) where any land is held in the name of any female member of
the family unit, it shall be presumed, unless the contrary is proved,
that such female member is the owner of such land.

Explanation II.—Where any person surrenders any land being the
-Whole or part of his share of the land held by a co-operative seciety or firm,
the share of such person in such co-operative society, or firm, as the case
May be, shall, to the extent required for such surrender, be deemed to
ave been correspondingly reduced.

gE'l'PlanatiOn II1.—~Where. any person required to surrender any land
mnder this Regulation is a member of a co-operative society or firm, he
nay be required to surrender the land, if any, held by him separately
: d may then be required to surrender from his share of the land held
‘the co-operative society, or firm only to make up the deficiency.

(b) where there is no such agreement, the extent su:rendereé,i,,V,;,,,,,,w,,_;,,,,“,,,,V,,,, _k
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Explanation IV.—Where it is proposed to accept the surrender by any
person of his share of the lands held by a joint family, co-operative so-
ciety or firm of which he is a member, the lands so surrendered shall be
selected in accordance with any agreement that may be arrived at between
such person and the other members of such joint family, co-operative
society or firm, and where there is no such agreement, the share of such
person in the lands so hcld shall, as far as praclicable, be determined pro
rata with reference to each class of land held by such joint family, co-
operative society or firm,

10. Where any land is surrendered or is deemed to have been surrender-
ed under this Regulation by an owner, the Tribunal may, subject to such
rules as may be prescribed, by order take possession or, authorise any offi-
cer to take possession of such land which shall thereupon vest in the
GGovernment frce from all encumbrances from the dale of such order:

Provided that any .claim or liability enforceable against that land im-
mediately before the date of vestmg in the Government may be enforced
only—

(i) against the amount payable under this Regulation in respect
of such land; and

(1) against any other property of the owner;

to the same extent to which such claim or liability was enforceable
against that land or other property, as the case may be, 1mmed1ate1y
before the date of vesting.

Explanation.—Nothing in this section shall affect the provisions of any
law, cudtom, usage or agreement relating to right of easement_available

for any land vesting in the Government under this section over any other
‘land.

11, (1) Where any land is surrendered or is deemed to have been sur-
rendered under this Regulation by any usufructuary mortgagee or tenant,
"the possession of such land shall, subject to such rules as may be prescrib-
ed revert to the owner. '

(2) The owner to whom the possession of the land reverts -under
sub—.sectlon (1) from an usufructuary r‘tgagee shall be li

terorty WG -T“T”‘ﬁ 1 _
-that ,land with .interest at the rate of six per cent. per annum from the
date of such reversion, and .the said land shall continue to be the
security for such payment.

(3) The owner to whom the possession of the land reverts under
sub-section (I) from a tenant shall be entitled to receive from the
tenant rent due for the period ending with the last crop harvested by
such tenant.

(4) Where any land is surrendered or is deemed to have been
surrendered under this Regulatlion by any limited owner or by any person
in possession by virtuc of a mortgage by conditional sale or through a
part performance of contract for sale or otherwise, the possession of
such land shali, subject to such rules as may be prescribed, revert to
the owner.

(5) The owner to whom the pos’seséion of the land reverts under
sub-section (4) shall be liable to discharge the claim enforceable against
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the land by the limited owner or person in possession; and the land

surrendered shall, if held as a security, continue to be the security,

(6) Notwithstanding anything confained in this section, where any
land surrendered by an usufructuary mortgagee or a tenant or a limited
owner or a person in possession referred to in sub-section (4), is also
a land surrendered by the owner, the provisions of section 10 shall apply.

12. (1) The lands vested in the Government under this Regulation Disposal :
shall be allotted for use as house-sites for agricultural labourers, village of land '7

artisans or other poor persons owning no houses or house-sites, or trans- Vested
ferred to the weaker sections of the people dependent on agriculture ;’;nﬁ"r‘it‘
ent.

for purpose of agriculture or for purposes ancillary thereto, in such
manner as may be prescribed:

Provided that, as far as may be practicable, not less than one-half
of the total extent of land so allotted or transferred shall be allotted or
transferred to the members of the Scheduled Castes and such of the
categories of the weaker sections as may be prescribed by the Govern-

ment.

(2) Every person, to whom the land has been allotted for use as
house-site or transferred for the purpose of agriculture or for purposes
ancillary thereto, shall pay to the Government the value of the land
within a period of fifteen years from the date of allotment or transfer
or within a shorter period at his option, and in such instalments as may
be prescribed, and on payment of the entire amount such person ghall
be granted a patta in respect of that land:

Provided that such price shall, in no case, be less than the amojdnt
paid by the Government for the vesting of such land under this Regulation.

Explanation.—Where any land transferred under sub-section (1)
contains any fruit-bearing trees or permanent structures, the transferee
shall also be liable to pay the value of such trees or structures calculat-
ed in such manner as may be prescribed.

- (3) Where any person fails to pay the sum referred to in sub-sec-
tlon (2) o instalment thereof, the Deput

may, rules as may be prescrib esume
gll\’ing an opportunity to the person concerned of making a representa-
tion in this behalf and the amount already paid by such person to the

GO‘-’err_lment shall be:liable to be forfeited to the Government.

“(4) Any transfer. (;f:.the‘ land under ,fhis seétioh shall be subject to—

(1). the condition  that the land “shall not be alienatéd by the’
transteree by way of sale, gift, mortgage, lease or in any manner
whatsoever otherwise than by way of mortgage in favour of the
Government, a bank or a co-operative society, including a land
mortgage bank; and

(i) such other conditions as may be prescribed.

o (5) Any alienation effected or other act done in respect of any land
In violation of the conditions specified in sub-section (4) shall be null
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and void; and the Deputy Collector (Revenue) shall resume the land
after giving an opportunity to the persons affected of making a repre-
sentation in this behalf.
(6) Notwithstanding anything in this seetion, the Government may—
' (i) lease out any land vesting in them under this Regulation
for sueh purposes and on such ferms and conditions as may be
specified by them; or
(1) reserve such land for any common use or benefit of the
community.

13. The amount payable for any land vested in the Government
under this Regulation shall be a sum calculated at the rates specified
in the Schedule and it shall be paid in such manner as may be pres-
cribed.

P -

14. (1) The Tribunal shall, after giving the persons known or believ-
ed to be interested in the land vested in the Government an opportunity.
of being heard, determine the amount payable under section 13 and
publish a notification containing particulars of the land so vested and
the amount payable therefor.

(2) Any person having an interest in the said land may file a claim
for the amount due to him from out of the amount payable, within
thirty days from the date of publication of the notification and the
Tribunal shall, after making an inquiry into the validity of the claim,
determine the persons who, in its opinion, are entitled to payment from
out of the said amount and the amount to which each of them is entitled
and subject to such rules as may be prescnbed make payments in
accordance with such determination.

15. (1) No person whose holding, and no member of a family unit,
the holding of all the members of which in the aggregate, is in excess
of the ceiling area as on the 24th January, 1971 or at any time there-
after, shall, on or after the notified date, alienate his holding or any part
thercof by way of sale, lease, gift, exchange, settlement, surrender,
usufructuary mortgage or otherwise, or effect a partition thereof, or

create a trust or convert an agr‘cultural 1and in on-agricultural land,
andilhesopthefarmifyamit=asthe=< i o irnished. a declara~
tlon under section 7 and the extent of land 1f any, to be surrendered
in respect of his holding or that of his fam11y unit has been determined
by the Tribunal and an order has been passed by the Tribunal under this
Regulation taking possession of the land in excess of the ceiling area
and a notification is published under section 14; and any alienation made
or partition effected or trust created in cantravention of this section shall
be null and void and any conversion so made shall be disregarded.

(2) For the purposes of determining whether any transaction of the
nature referred to in sub-section (1) took place on or after the notified
date, the date on which the document relating to such transaction was
registered shall, notwithstanding anything in seclion 47 of the
Registration Act, 1808, be deemed to be the dale on which the transaction
took place, whether such document was registered within or outside
the Union territory of Pondicherry.
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- e . .
3) The provisions of sub-section (1) shall apply to any transaction
ﬁe nature referred to therein in execution of a decree or order of a

court or of any award or order of any other authority.

6. Where on or after the notified date there takes place—

11

(a) any acquisition in any manner whatsoever, usufructuary

mortgage, or lease of any land; or

(b) any marriage oT adoption; or
(c) any alteration in the classification of the land;

4 after such acquisition, usufructuary mortgage, lease, marriage,
:on or alteration, the total extent of land held by any person or
a1l the members of any family unit in the aggregate exceeds the
. s area such person or family unit shall, within a period of sixty;
from the date of such acquisition, usufructuary mortgage, lease,
age,'adoption or alteration, furnish a declaration of the holding
h person or family unit to the Tribunal; and all the relevant provi-
f this Regulation shall apply as if it was a declaration furnished
er section 7. '

xplanation I.—For the purpose of this section, the number of mem-
of a family unit shall be reckoned with reference to.the date of
acquisition, usufructuary mortgage, lease, marriage, adoption or
ion, as the case may be.

Explanation II.—For the purpose of the application of the provisions
gections 8 and 15, the expression “notified date” shall be construed as
date of acquisition, usufructuary mortgage, lease, marriage, adop-
or:alteration, as the case may be.

feplination III—For the removal of doubts, it is hereby clarified
at no declaration under this section need be furnished where the total
t of land held by all the members of a family unit in the aggregate
ceeds the ceiling area solely on account of any reduction in the num-
I members of the family unit. ‘

@}}lﬁation IV.—Where a land surrendered by a family unit under
iegulation is land held by a jeint family, it shall -be open to the
nbers of the family unit and other members of the joint family to
ition the langd remaining with such joint family after such surrender

Declara~
tion of
future
acquisi-
tion.

Ieh family unit comes to hold land in excess of the ceiling area
1y on account of such partition, such family unit shall not be
ul&d to furnish a fresh declaration under this section and the relevant
oty of this Regulation applicable to a family unit holding land
€ss of the ceiling area shall not apply to such family unit.

Z.n 61_) NOtWithstanding anything in the Registration Act, 1938, every
» pr:esentmg before a registering officer appointed under the said
or registration on or after the notified date, any document relating
L é;&ontf)f any land or creation of a trust in respect of any land
lfhé trs lfme of suc}} presentation, furnish a declaration in duplicate
ect L}?St e?or mal‘nng the alienation, or creating the trust, to
) -ém} ira the holding of the transfergr does not exceed the ceiling
t the. holld% C«iise where such transferor is a member of a family unit,
te do not ngs of all the members of such family unit in the aggre-
exceed the ceiling area.

Declara.
tion to .
be fur-
nished
before
register-
ing
officer.
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(2) The declaration mentioned in sub-section (1) shall be in such
form and contain such particulars as may be prescribed.

(3) On or after the notified date, no registering officer shall accept
for registration any document relating to the alienation, or the creation
of any trust, of any land. if the document is not accompanied by the
declaration mentioned in sub-section (1).

(4) The registering officer shall, as soon as may be after the date of
registration of the document, forward one copy of the declaration refer-
red to in this section to the Deputy Collector (Revenue) and on receipt
of such copy, the Deputy Collector (Revenue) may obtain such informa-
tion as may be necessary for verifying as to the correctness of the state-
ments contained in the declaration.

(5) Every village Karnam and every officer of the Revenue, Regis-
tration or Survey and Settlement Department of the Government,
shall report to the Deputy Collector (Revenue) any information which
they may receive of transactions in respect of any land made in contra-
vention of any of the provisions of this Regulation and on receipt of
such information the Deputy Collector (Revenue) may verify the cor-
rectness of the same.

(6) Where it appears to the Deputy Collector (Revenue) as a result
of verification under sub-section (4) or sub-section (5) or in any other
manner that a transaction has taken place in contravention of the provi-
sions of this Regulation he shall, after giving an opportunity of making
representation to the parties likely to be affected and holding such inquiry
as he may consider necessary, by order, determine whether or not the
transaction is in contravention of the provisions of this Regulation; and
where any transaction is so determined to be in contravention of the said
provisions, it shall be null and void.

18. 7(1) The Government may, by notification, constitute an Appellate
Tribunal for the purpose of hearing appeals under this Regulation.

(2) The Appellate Tribunal shall consist of not more than three
members of whom one shall be a person who holds or has held or is
hold the post of a District Judge and such person shall b,e

Appeal,

(3) The Appellate Tribunal shéll meet at such times and places as
it thinks fit and shall regulate its own procedure. : -

19. (1) An appeal shall lie against an order passed by the Tribunal
or the Deputy Collector (Revenue) to the Appellate Tribunal within
thirty days from the date of communication of the order, and the Appel-
lale Tribunal shall pass such orders on the appeal as it deems fit and

- such order shall, subject to any revision under section 20, be final:

Provided that the Appellate Tribunal may entertain the appeal after
the expiry of the said period of thirty days if it is satisfied that the
appellant was prevented by sufficient cause from filing the appeal in

time. .

(2) Where the Government are aggricved by an order passed by the
Tribunal or Deputy Collector (Revenue), they may file an appeal to
the Appellate Tribunal against that order.
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2% ‘:‘emment, shall lie to the High Court, within the prescribed
Lo any order passed on appeal by the Appellate Tribunal on

«'Cffpt od, from
ttion . of the following grounds, namely:—
the (¢) that it exercised a jurisdiction not vested in it by law, or
(b) that it failed to exercise a jurisdiction so vested, or
=efe2f (¢) that it acted in the exercise of its jurisdiction illegally or
:eipt with material irregularity. A
‘ma-

21, (1) The Appellate Tribunal, the Tribunal, the Deputy Collector
Rev;enue) and any officer authorised by the Tribunal or Deputy Col-
ector (Revenue) to exercise any powers under this Regulation shall

agis- e the same powers as are vested in a civil court under the Code of
ent, Procedure, 1908, for summoning and enforcing the attendance of
hich hy person and examining him on oath and for requiring production of
itra- y document.

(2) The Appellate Tribunal, the Tribunal, the Deputy Collector
venue) or any officer authorised by the Tribunal or Deputy Col-
tor (Revenue) in this behalf may, at any time, enter upon any land
t not a dwelling house, with such officers or other persons as it or he
nsiders necessary and make a survey and take measurements thereof
do. any other act which it or he considers to be necessary for carry-

sult
ther

‘ovi-
ting out any of the provisions of this Regulation,
airy

(3) The Tribunal or any officer authorised by it to take possession
ny land vesting in the Government under this Regulation may, while
nig such possession, remove any obstruction that may be caused or
fiered thereto and may for that purpose use such force as may be neces-

the
and
said

22; ‘Nothing in this Regulation shall apply to the following lands,
mely: —

(a) lands held by the Central Government or any State Gov-
ernment or any local authority;

-(b) lands held by religious, charitable or educational institu-
‘ons  (including wakfs) of a public nature existing on the date of

O = P - 2 B ISR T N e

ST 2P
B aIgerony

(c) lands held by an undertaking owned, controlled or managed
Y=

pel- (i) a Government company as defined in section 617 of the
and ,Cqmpames Act, 1956;

_ (i) a corporation established by or under a Central, Pro-
fter vincial or State Act, which is controlled or managed by a State
the - Government or the Central Government;

in (d) lands held by—
the (1) such co-operative farming societies of weaker sections
~~w of the people as may be approved by the Government in this be-

h‘.alf, which approval the Government may, for good and suff-
¢ient reason, withdraw at any time;

n application for revision from any party aggrieved, including Revision.

Power
of
authori-
tieg
under
thig
Regula-
tion.

Exemp-
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_(ii) other co-operative societies including land mortgage
banks; '

(e) lands held by a ban_k;

(f) lands in any area notified by the Government in this be-
half as required for acquisition in connection with any major irri--
gation, power, industrial or other project under construction as on
the date of the commencement of this Regulation:

Provided that where any of the lands specified in clause (a), (b),
(c), (d) or (e) are held by any person other than the authority, institu-
tion, body corporate or society specified in such clause, whether as a
tenant or usufructuary mortgagee or otherwise, the provisions of this
Regulation shall apply to such person in respect of such land:

Provided further that the exemptions under sub-clause (ii) of
clause (d) and clause (e) shall be available only in respect of the lands
acquired by such co-operative societies or banks in pursuance of the
recovery of their dues:

Provided also that the exemption under sub-clause (i) of clause (c)
shall be available only in respect of such part of the land as may be
relatable to the share held by a State or the Central Govern.ment, in such
Government company, and for this purpcse, the share of the land so
relatable shall be deemed to be the extent of the land which would have
been allotted to the said Government on a winding up of the company.

23. (1) If any person, who is liable to furnish a declaration wunder
this Regulation wilfully and without reasonable cause or excuse, fails
to furnish the declaration within the period prescribed or specified
therefor by or under this Regulatlon or’ furnishes any declaration which
he knows or hag reason to believe to be false, incorrect or incomplete, he
shall be “punished with imprisonment for a term which may extend to
two years or with fine which may extend to two thousand rupees or with
both,

@) It any person wilfully and without rea'sonable cause Or excuse,

contr ‘rules
made or orders issued 1 Rercunde et e~ p ety

ment for a term which may extend to two years or with fine which may
extend to two thousand rupees or with both.

(3) If any village Karnam, or any officer of the Revenue, Registra-
tion or Survey and Settlement Department of the Government wilfully
and without reasonable cause or excuse fails to report to the Deputy
Collector (Revenue) any information which he may receive of any
transaction in respect of any land made in contravention of any of the
provisions of this Regulation, he shall be punished with imprisonment
for a term which may extend to two years or with fine which may ex-
tend to two thousand rupees or with both.

(4) No court shall take cognizance of an oflence punishable under
this Regulation except with the previous sanction of the Collector,
which sanction shall be accorded subject to such rules as may be pres-
cribed.
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4. (1) No suit, prosecution or other legal proceedings shall lie
hst any person, oﬁ_“l'cer or authority for anything which is in - good
ith done or intended 1;0 be done in pursuance of this Regulation or
4ny rules made thereunder.

1 this he.
major irj.
tion as op

(2) No suit or other legal proceedings shall lie against the Gov-
érnment for any damage caused or likely to be caused or for any injury
~uffered or likely to be suffered, by virtue of any provision of this Re-

#gulation, or for anything which is in good faith done or intended to be
(@), (b), ;"‘done in pursuance of this Regulation or any rules made thereunder.
'y, instity.
ther as 3
1s of thig

25. Save as otherwise provided in this Regulation, no order passed or
;}proceeding taken by an officer or authority under this Regulation shall
‘pe called in question in any court, in any suit or application and no
»jﬁjunction shall be granted by any court in respect of any action taken
or to be taken by such officer or authority in pursuance of any power
onferred by or under this Regulation,

se (1) of; :

26. (1) The Government may, by notification, make rules to carry

lause (c) wout all or any of the purposes of this Regulation,
i may be (2) Without prejudice to the generality of the foregoing power, such
t in such srules may provide for—

(a) the form in which a declaration under sub-section (1) of
section 7 may be furnished and the particulars which such decla-
ration shall contain;

uld have
>mpany.

1 under (b) the manner in which information regarding lands in excess
ise, fails of the specified limit may be obtained under sub-section (3) of
specified section 7; '

m which . . . .

plete, he (c) the manner in which an inquiry may be made under sec-

xtend to ‘tion §;

or. with (d) the circumstances under which lands surrendered or deem-

-ed to have been surrendered by usufructuary mortgagee or tenant

:shall revert to the owner under sub-section (1) of section 11;
excuse,

+ rules

(e) the manner of allotment under sub-section (I) of section
nprison- '

42 of lands vested in the Government;

Protec-~
tion of
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(f) the instalments in which the value of the land may be paid
'to the Government under sub-section (2) ~of section 12;

egistra- ) ) .
(9) the circumstances under which lands may be resumed

ilfull
v]V)eput;, 'under sub-section (3) of section 12;
of any

(h) the value of the court fee stamps to be affixed on an appeal

of the ‘under section 19;

onment
1ay ex- (1) any other matter which has to be or may be prescribed.
(3) Every rule made under this Regulation shall, as soon as may be
ﬁa,‘fte‘r it is made, be laid before the Legislative Assembly while it is in
‘Session for a total period of fourteen days which may be comprised in
One session-or in two or more successive sessions, and if, before the
O N S oetai o ii-s
EXpiry of the session, in which it is so laid or the sessions aforesaid. the

under
1lector,
g pres-
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Assembly makes any modification in the rule or decides that the rule:
should not be made, the rule shall thereafter have effect only in such.
modified form or be of no effect, as the case may be; so, however, that
any such modification or annulment shall be without prejudice to the:
validity of anything prevmusly done under that rule.

27. The provisions of this Regulation shall have effect noththstand—
ing anything inconsistent therewith in any other law for the time being.

in force or any custom, usage or agreement or decree or order of a
court, tribunal or authority.

28. If any difficulty arises in giving effect to the provisions of this-
Regulation, the Government may, by general or special order, published
in the Official Gazette, make such provisions not inconsistent with the-

provisions of this Regulation, as appear to them to be necessary or ex-
pedient for the removal of the difficulty:

Provided that no such order shall be made after the expiration of-
two years from the notified date.

THE SCHEDULE

(See section 13)

1. The amount payable to any person under section 13 in respect of:
any land vested in the Government under this Regulatlon shall be-
determined in the manner hereinafter specified.

2. A sum equivalent to the net annual income from the land shall be- -
determined in the first instance.

3. The net ahnual income from the land shall be the amount of fair-
rent less the land revenue.

Explanation.~In this Regulation “land revenue” means the land re--
venue payable as per the Deliberation dated 5th December, 1925 en--
forced by the Arrete dated 16th April, 1926 and includes 50 per cent. sur--
charge thereon and centimes additionals, and charge for water, if any:

Provided that in the case of any land I TeSpect ¢ s
revenue is payable, the land revenue in respect of such land shall be:
the same as the land revenue payable for 51mllar land in the v1c1n1ty

4. The fair rent shall be the aggregate of—

(@) (i) in the case of wet land, 40 per cent. of the average gross-
produce or its value in money;

(i) in the case of wet land, the irrigation of which is supple-
mented by lifting water, 35 per cent. of the average gross produce-
or its value in money;

s

(i) in the case of land on which crops, which do not give any
yield within a period. of one year from the time of cultivation, are-
cultivated, 40 per cent. of the average gross produce or its value in:
money;
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(iw) in the case of any other class of land, 33-1/3 per cent. of

the average gross produce or its value in money:

provided that in the case of lands referred to in items (ii) and (iv)
cultivation of which water is lifted by pump-set installed at the

S h . .
or 1 ethe land-owner, the fair rent shall be increased to 40 per cent.

ost of
Ezxplanation I.—In this paragraph, “average gross produce”,—

(i) in Tespect of a land cullivated with any crop which does
not give any yield within a period of one year from the time of
cultivation, means the gross produce for one year if the land were

- cultivated with paddy;

(#) in respect of a land cultivated with any other crop, means
the produce which would be obtained for one year from a land of
the same class as the land in question similarly situated and posses-
sing similar advantages if the rainfall and the seasons were -normal,

zplanation I1--In the case of land on which different crops are culti-
d at different times on different portions of the land, the fair rent
11 be calculated with reference to—

'd) the actual crops ordinarily cultivated according to the ordinary
tion of crops in the area in which such land is situated; and

b) the value of one-fifth of straw or stalk of all the crops cultivated
he land in an agricultural year.

. In the case of land cultivated by the owner, the fair rent shall be
fair rent as calculated in the manner specified in paragraph 4 in res-
of a land of the same class as the land in question, similarly situat-
and possessing similar advantages.

The amount payable for the land vested in the Government
this Regulation, which in no case shall exceed five thousand
s per standard hectare, shall be determined in accordance with the
Wing scale, namely:—

s..5,000 or any porti

um

ion thereof of the ’

et annual income from the land, ten times such sum or pPOYtOmT

the net annual income from the land, nine times such sum or portion;

- {ti1) for the next sum of Rs. 5,000 or any portion thereof of
net annual income fram the land, eight times such sum or portion;

‘ (iv) for the next sum of Rs. 5000 or any portion thereof of
'€ net annual income from the land, seven times such sum or portion;

(V) for the next sum of Rs. 5,000 or any portion thereof of the
Et_; annual income from the land, six timeg such sum or portion;

(¥1) for the next sum of Rs. 5,000 or any portion thereof of
net annual income from the land, five times such sum or portion:

-annual income from the land, four times such sum or portion;

(i) for the next sum of Rs. 5000 or any portion thereof of

(v1) for the next sum of Rs. 5,000 or any portion thereof of the:
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"_f-;:',_ >shall be subs’ututed

(c) .in clause (a) of sul sec’gwp.s (ﬁ] for: the word “tliirty_” the .
: 'word “ﬁfteen shall be R

(a) in clause (b)- of sub-sectlon (1) for the word “nlnety” ‘the -
word “th1rty” shall be subst1tuted,» .-

”(b) 'in"s‘ubi'siécfio:f “'(3) in' sub- 'éldﬁse i) -of ‘clause () " (ihelud-

ing the proviso thereto), for the :wond- “thlrty” in the two places -
where it. occurs the wzord “ﬁfteen” shall : o

.;-_-‘.~ror gection 22 or sub-section. (4) of sectlon 24 or sub-sectxon (1), br
: sub—sectxon (2) of seeegon 25 or sect1 n 26 or cla =




the- Word “srx ”,< the 'word :

}4 In sec‘tlon 53 of ithe pnnmpal Act for the Words ":"“Wxth fine’ whlch';
.may extend to two hundred rupees”, the words “Wlth imy ns_onrnent of -
e1thefr descnptmn for a. term wh1¢h may extend to Six months,’or'_thh

ay extend to one thousand rupees" the words “w1th unpnmnment ~of
either description for a term which may extend to two years, or with fine
which may extend to two_thousand rupees, orrw1th both” shall be substi- -

tuted.

‘section 53

“'Amend-*
ment of -

Section 54, '

16, Tn section 55 of the principal Act, for the’ words “With fine not 2

exceeding one thousand rupees’ the words “with nnpnsonment of ¢ither

description for a, terh whick: may: extend to twa years, or with fine which -

may extend % two thousand rupees, or with both” shall be substituted.

17. In section 56 of the pr'mcipal Act, for the words “with ﬁne not ex-

ceeding one thousand rupees”, the words “with lmpnsonment of e1ther--‘
‘ description for a term which may extend:to:two years, or with finé which

may extend to two thousand rupees, or w1th both” shall be substltuted

18 In sectmn 57 ot the principal Act for the words “with fine whlch
may extend to five hundred rupees”, the ‘words,. “w1th mpmsonment of :

either description for a term which may extend to one year, or with fine

stituted,

Amend..
. ment of - .
~ -section 57.
‘which may extend to one thousand rupees, or wﬂ;h. both” shall be- sub— S

19. In sectlon 68 of the prmclpal Act, in sub-sectlon (1) for the 'WOI'd-:‘-_"_ .
“thn'ty” the word “ﬁfbeen” shall bé substltuted .

. 20 Ai.' : 'sectlon 72 of the prmclpal Act the followmg sectmn shall be
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o amend the Pondlcherry Mumclpalmes Act,
xcherry Vxllage and Commune Panchayats Act 1973

atiohi may be called the Pondacherry Muin ‘ipahtles"andi Short
nutie Panchayats (Amendm R# o7 L tle
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Vice-Pres
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: H?‘ﬁﬁﬁ srﬁl‘t faqere: 23, 197’5"6‘:&%‘# 1,186
N“‘W ‘DELHY, fpﬁmw SERTEMBER 23; 19/ AR AV s85%° |

ar:rtf?sm ma‘imﬁ#hﬂhﬂm ““ﬂ‘“émi'%rém;r
S sepamte pagﬂfg‘is ‘giveri” th i - Part bl order’ thii i& mxy’i:e‘ﬁkd
as -} séparate compxlﬁdon : R

MINISTRY OF AW, JUSTICE AND'COMPARYY AFF2
' (Legislative Depat‘t&hént) o A

" New Delht, "tlie B8rd! Septémbet’ 1977/ Asbitiy 1899((S&ka)

THE UNION TEl%l}ITORIES RELIEE OF AGR

INDEBTEDNESS REGULATION; 1977
. "No. 5 oF 1977

romulgated by'the. VicePresident discharging: meﬁmcums of the
Presxctent insthe T Wem;y~e1ghuh Year of the Repubhc xaf Imii ]




" 4n con]unctlon W1th farm . op,eratmns (mcludmg any f
.or tnnbermg operatlons) and preparatlon:~ for market o

farm products o
in the capacity of a labourer on hir
.in'cash or in kmd or. partly in cas
engagement, ’ '

(w) a, corfespendmg ne
- .. Schedule - to the Banking Cqmpames (Acq 151t10n and 'I‘ransfer
of Undertakings) Act, 19‘70, B _ .
21wy a ‘Regional . Rural- Bank establishéd under §u
of gection 3 of the “Regional Rural: Banks Act 19

(vu) the Agncultural Reﬁnance and » Developn'gent.;.Corpo-
established under the . Agncultural Reﬁnance -ani

(z) A cour ; exencmmg ]d
In§01vene'y Act, 1920'




(ii) in relatlon to the Umon terntory of Dadra and Nagar,
.Haveh, the - Collector - app intéd” under : glibigéction (1) :
ssection’ .6 -of:-the' Dadra - and: Nagar Haveh Land Revenue'" L
.Admmlstratmn Regulatlon, 197155 - e

. (#4#) -in velation to the: Union.t terntory of; LakshadWeep, the}

‘Collector ‘appointed under section’ 4-of the Laccadive, thcoy
and Ammdlv1 Islands Land Revenueiahd: Tenaney Regulatlon,

'1965; . i
and mcludes any other oﬁicer appomted by the Admmg,strator bv
notification in the Ofﬁclal Gazette to exercme the powers of a Col-

i under this Regulatlon' o T
o () “commencement ‘of thls Regulatlon” in relatlon to a-Uni
territory, means the date on which the provisions. ‘of this’ Regulatmn,
" other than those of sections 3 and 4, come into force in such Umon

terntory. , . »

() “co-operatlve somety 'Vme ns a
" _to be registered under any law r ‘atmg
' the time being in. force in a Umon te

Development Bank; L ~

(i) “deb » includes all habihtles owmg -
in kind, secured or. unsecured, payable ‘uridera deore"

" a civil court or otherwise and subsisting: at - the: comﬁxenéemen

‘this. Regulation, whether due or not due, but: does ‘ndt in udeA— |
(t) a debt to the ‘Central’ G0vernment ‘or any ‘State Govern-
ment or thé" administration or Governmet - of any Umon tem"

} tory or ‘any locaI authonty or co-operatwe 3t

. (u) a debt to any GoVernment ‘cotnpany
,,..of seotmn 617 of the Compam Act 1956

""'1956 of t'o; any other'-v o.rpor‘

) fo 'cq,f




iﬂfuvétes personally* suc‘h “Tand' and includés® G person who cultlvates
: Iahd measutmg nbt more than one hectare as a ‘tenant or share

- Prov1ded, that in, 1ts apphcatlon to persons' belo_ngmg, to »any
uled Tnbe' thls cﬁtuse sfx ll_zbe su’b;ect to 'th mod1ﬁ§:atlon that

e o JE;wpl@gta.on—W;hereua persen, hold,s ,ug'lgg;ed land,{-: /
© 10 exelusively..or along with :.other m,l,mzlgated, land, . the:.
1y land-deemed to be-held by him. for, the, purpeses of thls' aly
. -olauger(n),so-far jass sugh, u'.rlgated land ,held, by him is; qgncegped
: _m,ghall ke, cgnsldered 1o be twice, the extent of such 1rr1gated land'

. more than one hectare but- less than tWO hectares as tenant or
’”‘*‘shé.i‘e er@pperx : N e “
- _Prowded that in its application’ to persons: i‘ibelongmg to anv'-
Sdhdduléd *Tribe;, this clauseshall: be subfect’ to:the:modifications
that for the wbr&s “o‘ﬁe hébbéa‘&” -ahd:-“two ‘hectares?,:in -hoth  the'
' the world,s “twa! hectanes” and “\fo,ur_ ‘




“or a rural artlsan elther of ‘whose annual ‘¥ ousehold 1ncomez exceeds -
two thousand and four Hundred rupeés or by a sma]l farmer shall be
deemed to: be: wholly dlscharged if— .

(3) he had, in the discharge- of his :debt pald‘—a sum' excP.ed- R
ing or equivalent to double the:athount of the debt at any tlme_'
before’ the epmmencement of this-Regulation; - '

(#) he, in the discharge : of his ‘debt, .pays, fafter the com- .
mencement of this Regulation, 3 sum: which; together with any -

-sum, already. . pa1d in the. d.lschaa;ge of such. . debt 1& equlvalent _
to double the amount of the debt'

@+ (c)- every property.pledged- or movtgagednby a deb’sor whose:-
" debt.is deered: to. be discharged . :under ."clause (&) sor- elaus'e (b),
shall stand - released in hls favour when such: debt: ls,deemed to be
1f he is in possession thereof,

Kto th Qrowsmns of clauses (a):: nd (b); the 1abihty[f'v
”repay he "de‘bt .":together wﬂ:h any mterest payable:.»




" the debtors and‘ the.1r credltors, appomt debt setﬁément
deﬁ.ne the local areas in which they shall exerc1se ;|unsdlct1on

10 1. Every apphcat;on presented by a debtor to hei g
t_ofﬁcer shall contam the folfo'wmg partlculars namel?r —_—

. stated in ' RTINS

" -appli- ,

- .‘cation,

F _(c) the part1culars of all h1s property, together w1th a spec1ﬁcatlon ‘ "
_ of the value ‘of such: property -and the place ‘or plac&s -atiwhich any"_
‘such \property.is to.be found;. . )

@ the p'articulars o’f-., his héusehbm.r%ineorhe;-s.




; settle.

At

t‘names

ﬁcatlon ‘
ich any.

ttion in .-

4 if so, .

follow-

- of‘the heanngs fixed by t’ ;- T
" fdll partlculars ‘and * documents as requn‘ed under  sub-section - @ of“‘ T

. that debt. - ! .

en’ subm.tted to the debt setilerent offiéer m wmphanee wu,h the “
ub-sectlon (1) shall be deemed to be duly dlscharged for all

hsve' failed " o submlt the said"’statement but only 1o the extent odf |
e r%pectwe shai'es 1n the sa1d debt -

(3) I ‘the creditor or any of the Julnt crechtors fails’ Wlthout sufﬁcwnt
cause to be present in person or by his recognised agent or, with the
penmssmn ‘of ‘the’ debt settlement officer by a. legal practitioner at any
debt settlement officer, or fails to- produce

sechon 13 the debt due to h1m ot tQ the ].omt credltors ‘as the case may

dxscharged. o \

Explanatzon -—For the purposes of th1a sub-s"', ;
practitioner” has the same meaning as in clause (1.) of sub-sectmn (1) oct" )
section 2 of the Advocates Act, 1961. o

(4) If any creditor proves to the sat1sfactlon of “the debt settlement

officer that the'notice was 1ot served ‘on’him ard-that’hé had no kriowledge -

of its publicaticsy or that hie'was unavoidably dbsent at any ‘of the hearings R
fixed by the debt. sett/lement oﬂ’icer the debt settlement officer may rev1ve =

c»_

terest at‘~a ra‘té higher‘ ml sn: pm' cely




: P_rtivide‘d thiat - ar 1"sha‘ll not tie from an order refusin _to rev1ew7 o
or conﬁrﬁnﬁg 'on‘review’a previous order. "

. ) The penod of 11m1tat10n for an appeal under " tlo n Shall nm D
: ﬁ-om the date of the order appealed against and. shall be: thlrty days.’

o ) The debt settlemerit officer shall determme in the case of each: debt. .
.. shown in the apphcatmn made by the debtor ¢r his creditor under section
T T W in the statement furn1shed by the credltor under sect1on 13 other than ',
o la debt declared, non-ge,nume or unenforceable, the pnnclpal amo,unt ong1
: na]ly advanced the amount pald by the debtor towards the. pnncxpa.l )
1nterest or both” and the interest at, the rate of six per: cent; _per ann
: commencmg cn the date the prmmpal amount.was advaneed and endmg
" with.the 2nd . day of January 1976, ‘and in calcula .mteresl;,-
L payments made by the debtor from time to ‘time. shall ﬁrst ‘be_adjusted
against the interest due on the date of payment and then towards the:
- principal and thereafter _}nter&t shall be calculated on the pnncxpal
: amount thus”rEemammg outstandmg o

‘ (5) Where the debtor ls found to have repa1d. to the credltor an amount
, »equal to, or exceeding double the pnnclpal amount, or the debtor on. belhg
B apprmsed of. the. ﬁndmgs under sub-secuon (4) pays an amount whlch‘ .
makes the tatal rqpayment equal to double the amount of pnn01pal ‘tl}e _
- debt settlement -officer shall déclare. the debt-as “fully dlscharged and :
. thereupon the provisions of clause (c) of section 5§ shall apply to the
- debt. In case the amount repaid to the creditor is found to-be'in excess
of doublve the princxpal the debt “settlethent ofﬁcér shall Qrder the réﬁrmi
- of “thesainé ‘t6 the debtor by the cred.ttor.\ o
o (6) The debt settlement oﬁicer shall eehmate—
. (a) in. the gase of an agncultural labourer or..a. rural ar’usan,
the gross value of h1s a.nnual household mcome, and :
-~ (byrin: the case of & small farmer; the gross. value of the ammal 4
) agncultural produce of his land;
and determine, for the purpose of section 5, the. habxhty and capamty
of the agrwultural labourer .. Or -the rural artxsa.n, oL, as;the case mmay. be
the small farmer to Tepay, the. debts outstandizqg,j inst :
)z.;ln' the>tases'mob falling. under subv-sectqon A5); the debt setthm.ent
officets: Shall;’ keeping in: view the outstanding - amount:of prmelpal st
interest as determined: under:sub<section:{(4) and- the “paying capae; y. of.
the debtor determined under sub-sectlon (6). Se ’

_d,further that._where the amount of. yearly mstalment in reSpect
theépa,ymg capacity. of the de
) : , > as to make the yearly nste
e paymg capacxty and on payment of the mstalmén‘ts 50
d v ' .




17 iﬂ in the opmlon of the debt settlement oﬁicer any tapphcant fails 1
conduct his application with due diligence, the debt settlement ofﬁcer may

dismiss the application at any stage.

(a) any smt appeal or appheatmn for revision—-
; (1) to question the validity. of any procedure or the legal\ty

forée' lssued umier thls ‘Regwlation;. )
‘ i ‘fbeél_déeméd%haifebeen




"2 of 1956,
. Penalty

,for

iR thﬁgs dx‘g&ér

ﬂY ¢
) '%igéht au tho*nsed

2_4 The order of .the debt settlement officer. passed under th:s Regula- '
| shall be executed by the c1v11 court havmg Junsdlctlon m the area. -

‘%’m*(A%J.. .;:-,. ':? m ” S’a 9 ¢ -
- make ryles to provide for all ny of tr s matt é“f&‘)vtfhfféﬁ prévision 4
is necessary or expedient for the purpose ‘o‘f gnﬁhg”éfféct to tfxe-pf“dwélbns E
of this Regulatlon :
26, After section 28 of the Andamppj ;‘I fon Vy-lgn'ders -

Regulatmn 1956, th" follow lg ort

gl ;) IS5

lswim m bﬁ:seo.twnévshail*bﬁ mhable o the. ﬁ;‘ﬁt “offenice . with
16 : : : ' ; _‘,ﬁec,qp,sl, or subse-_"

usénd Tupees.”. ",
ZOLE (0
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!ﬁw&l‘h«dhﬂmm'mﬂﬁmgrﬂr

ismventoﬁﬂsPartmorderthatltmaybeﬁled
v 8BS @ separate compilauon

Ty

MINISTRY OF LAW, JUSTICE. AND COMPANY AFFAIRS
(Legislative Department) :

New Delhi, the 17th. November, 1977/ Kartika 26, 1899 (Saka) -
THE CODE @F‘ CRIMINAL PROC EDURE (AMENDMENT)
.. REGULATION. 1977
No. 6 aF 1977
: Promulggkedg by the Pre51dent in"the Twenty—elghth Year of the

"7 . Republic of: India."

B A Regula‘tlon ‘further to-amend the Code of: Cnmma?}“Pmced : e, :
1973, intits -application to the: Union : territories -of therAnga

man and'Nlcobar Islands and Lakshadweep.

i powers. conferred by- article 280 OL%: e
; ssidenit is pleased to promulgate ‘the’ following Regulation’;_
‘ made by e .

Regulatlon may bé calfed the Code of Cmmmal Procedure | Bhot

Regulatlon, 1977.
H Umon terhtones of the Andamah and Ng@gbar‘
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REGISTERED No. D- (D)-7z

S EXTRAORDINARY

ERRR PART H—Setﬁon 1
U e @ w0
PUBLIQHED BY AUTHORITY

X tmararc, wid 28, 197s]aa 7, 1900
NEW DELHI, TUESDAY, MARCH 28, 1978 ICHAIT‘RA 7, ngo

wm,&mwmﬁm#w_?ﬁ%mm%m.. .mr-wa'éw-
i : Part_in order
as ¥ separate‘ compi[ahom L '

F_.I}VAW‘ JUSTICE' AND' COMPAN
; \(Legaslatwe Department)

"THE LAKSHADWEEP WEIGHTS AND: MEASURES
~ (ENFORCEMENT) REGULATION, 1978

Promuigmd by the Prosident iriithe
3 ' epubhc of Indla




and andiResephe pniing & %w stryty thg ©
- Regulatio | bé~coristrued 4s a re%@féﬁ*ce t }
- that provi ‘

- . goods, wefghts md?gl%éa@esﬁrﬁ&?serﬁoﬁ vi*esé!téx
: to whlch this Regulamon has been broyght, into force

Régiﬂat?idn" =

not to .
apply to
'mter-State
- trade.or

2. Nothmg in this Regulatidsh; shall‘apply 16 any mter-State trade ::or '

' éommerce in (a)-any weight or mepsyge, or €f) in any other goods Whlch
.are sold, delivered or dlstrlbute@q@y.wetghf,wpqasure or number

- 'cqmmerce'. o

-Defini~
- tions,

o (). Admmrsta‘gtoﬂ »Ieans the
temtory, of Lakshadweep, S

Controller and an Asmsfanbﬂontsohler appomted under -sectlon 5

ey \“‘authorlsed seal ‘or stamp” means a séal or stamp
B ﬁ:)d&r; “#hd. it ackdidance with, the. provisions. df ‘this *Reguifatw'

(d) “Central Act” 2 means +the - Standarcfs* of Welghts “and

_ ) “counterfelt” in relatlon ,to a seal or.stamp, means a seal or
stamp which is so made as to Fesethble atfi: authorised_ seal or stamp, - ‘
as the ¢asesmayibe; intemding by ﬁ:awmsembianeg o) practise decep-

.- tion, or knowing it 1;0 be,,iakeﬂy: that;i&ecéptmn w111 thereby be

E:cplanatzon Z—When a person - causes a count;erfelt seal orl
av;'stamp to resemble an authon;eg 565

i*-is‘zzat« vﬁxex hrsor sd feéusing the el 6f Stamp t5° ireéémb‘ie’ h’”
 ised seal or stamp intended b%rT\meaﬂs nwﬁget &se%maﬂeésioe




ﬂte‘i)i’rfbds’e .
be taken to safegual‘d-xch ‘Wéli—«

(n) words- and expressmns used in’ tl‘ns IBegulatlon .a:nd. not de- :
ﬁned but defined in the Central Act shall have the meanings respec-
tively awgned to them in that Act.

1 4 The: pﬁWis:l(ﬁf&wf’%ﬁisz Rl atiofne shallhhw@a’ﬁebt nbt\ﬂi‘bhstandmg AcMrOVisONS
EnTeE 'anythzing vinconsivters thierdwith cetivahted/ m‘«&rry“éua&tmenti@ﬁiér 4han aob-hise .. -
ssthis ‘RegulationséndisthesCential ‘Alot or il anye nstiinent: hmnauéffect ﬁeﬁ“‘““"“j;

by virtue'of any 'zglna@*bment cthér tht this Regulbtibnor fhe CEREACAL A
e P R TR LIRS WPTRL § Eot SEITINE (LT PR

Provisions

. of any - .

- - other law
. except the-
~ Central

BT '5 (L)"ﬂThexAdzmmmaton my,wby hﬂiﬁﬁeatiqn})appemt at Gontﬁoﬁer of AP, ﬁ Hlt' R
; Legal Metrology "fo;: the .Union: tembory of La ' hadwe‘ ). AHA A

:‘;’fme"




Power to -

- -authorise

Inspector
- to adjust
weights
. Slres.
< Controller ‘.. y¥:
arid. offi- - nd,_every oth;er person authQnsed to dlscharge any duty b‘y O under th1s
et Regulation shall be deemed to-be a publici servant - w1thm theumeaning
fl(r)llclileb:d this of sectmn 21 of the Indla.n Penal Code. 5
‘Regulation , 11t v fio Ay, »
’ to:'be ’ K R .
public ser-
vants.

* Protection 1t b
of taction 14t
= fakehi i 1ot
goodufaith,

o thls Regulatlon or any riile or order made thereunder.

CHAPTER III :
GENERAL PROVISIONS "IN RELATION TO  STANDARD WEIGHTS AND Mmsrmm

pmﬁlﬁ:{. o 9. ) Notw1thstand1ng any custom, ‘usage, or method of whatever

tion of . . nature, no weight or measure other than the standard, ,weight or measure
use of

1seol - shall be used or kept in any premlses Wlthm the Umon}. terntory of
welghts . 13 ; : : sy
Lakshadweep in such curcmnstances as to indicate that

- measure _m the conl1':ract'or other aépeement mr rel tfop to the sa).d. article,




Prohibi-
. tion of
vquota-'
tions, efe,, -
~otherwise: j. '
 than jh- .
‘terms of -
standard ~
. Uaits
SR of wei-"
document or L L , . R ‘ _ght, mea-
v ' sure or
(5 prepare or pubhsh any advertlsement poster br other docu— numera-
;,xl.J ment or~= - . Ix : L e tlon

v (d) mdlcate.g fthe conten‘ts of any package exther on 1tself or on .
any label, carton for other thmg or ..

(e) mdlcate tHe contents on any contamer ‘or

or protectlon any quantlty or dlmerismn _
othemlse than in accordance. Wlthv the stat(;td’!;d- umts

IS

' .Cust’odfyv
* and veri-
" fication .of
_ reference
' stmdards




.

14 (1) Every secdﬁdhry ‘sta‘n“d‘ard ‘J.*’“W&i’ar‘klflgL stﬁﬁd’ d‘ ‘#hall conform
der. the niral. Aet and sh@,ll be
-ot’: secondary . standard, 3, the. case

niay be in such manner and at such perlodfcal intervals as may be speci-

(~idfied by<or under thal Ach ang-shallif fovindson:such: verifiedtighito con-
-orm te the standards estabhshed by, or under: thaﬁ:ert beusaamped.

.- Verifica=
tion; _
' stampmg g
and :
. custody

(2) Where any secondary standard or workmg standard,1s S

-f (?) Every verlﬁcatlon and stampmg referredetot, st
shall be made by such pe on or authority as may be prescn

; (4) A secondary standar 1 OF ,
~‘and stamped in’ accordance with the provrswns of sub-sectlon 1) sha

<ot tbe gesinéd- tobe seééﬁdaiy\fste?fdafd"of 3worﬁiﬁg<' sta‘ﬁdard as the
case may.be, and shall not be used for the verification ' \Gf* ‘ah‘y'“WOrlnng
....Standard or, as. the. gase may the, of any. ‘weight- or~measuge, not being.
L a. natxonal prototype or a reference standard or secondary# standard :

;such custody as may be pre’scmbed'

;...\ g EREALIE

. 15 Where the Admxmstrator is o:E opmxon that by reason of the size -
"6 nature of any secondary'(’ standard .or worklng standard it is not
desu'able or practlcable_ to- put a stamp “théreon, . it.. _may dlrect that -
wead ¥ Pulling a é‘&ém‘p"“on"éﬁdh Hgéebiibiy stﬁnﬂa‘rd of “Whking

" standard, a certificate may be issued to'the effect. thdt” ¥ctsédottdary - §
standard- or working standard conforms to the standards established by '
or under the Central Act’ #id évéry ~ secondary - standard ~or working
standard so certlﬁed ‘shall be deemed. to. have:been. duly-stamped under
5% ~the date on whlch such certlﬁcate was 1ssued ©

Secondarg
or work~"

' 16 (1) No person shail make, manufacturé, repair ~or = seil afdy
Weight or measure unless he holds a vahd 11cence 1ssued m thls 'behalf

o

..-Proﬁd@bﬁﬁa .Jau?chsoﬁ“ **bona Y veputs “ff‘n;’.fﬁﬁflp' o
. weight or' measuré owned by-him shnll “HOE B T vetitrired 16 teibe
ed to in this sub-sectlon\ ~if he, in the opmsop fof

the

hcence




l as the
wOrkmg '

ot being
adard.

thé size

is. not
't . that
wotking
Iotidary
thed by

vorking -

| under
I

4 “--"A' : p‘éréo‘r;i' whio "'iﬁt‘éiiiis' to' comihénide; after “the’ _:ep%n@éﬁcgme@itu’
f this Regulation, business as a maker, manufactuf'er-,»f;'repal-x_'er"_'onﬁseller.zf
of any weight or measure, shall make an application in such form as.
may be: prescmbédI forLthe iS*Sue o”r' fa licénce' amd >everyr11cenoe130f iSSuéd'
. may be refiewed .
' prescrlbed’ form at 4east on_,
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(u) the appllcant has made any statement 1n oF ln rela-*:; o
_tlon to, the application for:the issue-or,renewal of_.the h,cence,._"'
' whlch 1s 1nc'orrect or false 1n ‘any matenal partleular or ‘

(m) the apphcant has contravened any provis on of the

't1on or any rule made thereunder o

(&) The Controller may require -every repalrer hcensed under\ this: _V: :
Regulation to furnish to the Administrator ‘security for such.gum not .
exceedmg two thousand rupees as may be prescnbed to enable the

is not' a maker manu‘faeturer dealer or repalrer) of anylWe1g‘ht or
‘measure Of such descr1pt10n as may be prescrlbed '

(10). .Every licence issued or renewed under thls Regulatlon shalli
be displayed in a conpspicuous place in .the prem1ses where the llpensee
. carries. on h1s business. . .. .

N :
. . : . Do el e o

Suspension "1'7‘ "(1)‘ The Controller"may,' if ‘He'*has - ‘any. reasonable - cause. ;to. -
! f;?oiagfcel‘ believe - that - the  holder ofany. licence issued, - renewed : or continued. ..
licence, = under .this-Regtilation' has made.@ny - statement in, or in- relation ‘to, ..
©# any'application. for the issue: or renewal. of the. licence which is::incor- -

“rect or false in. any material partlcular or has contravened any. pro- .
visioh!‘of the Céntral : Act! ordnty :rule Thade -theréunder:'or -oF this - -

A Regulatlon or any rule “made ' thereunder, sUspeJnd slich * licence ‘pend-:
- ;f-mg the completxon of any 1nqu1ry or tnal agaihst the holder: of such.

Prbwded'that no suc}r hcence shall be suspended unless the. holder::
-the_x‘ of ‘has been g;ven a reasonable opportumty of sho ng ’baﬁse '

(2) The antroller may, if he is satlsﬁed after makmg such 1nqu1ry
y ‘think fit- that the' holder ©of ‘& hcence has: made:a- false rjor

"P‘rowded that no such l1cence shall be cancelled unless ‘the \ho’ldér

g 11¢ensee whoSe lreence has been suspended 'shall :i'inme-
such licensee  and,




so, the Controller or ‘any other ofﬁcer author1sed by h.1m in '

g, in this behalf may seize and dlspose of . the same. and dlstn-

(a,) make or manufacture any weight or measure unleSS such
welght or measure conforms to thé standards %tabhshed by ‘or
under the Central Act

19. No welght or measure whlch is requlred by or under tlus Regu-

tion to be verified and stamped shall be sold, used or kept for ‘use:
less it has been verified and stamped

S
i

trial productmn or-for protectmn shall maintain gdeh: -fewrds

* registers as may be prescribed, and, if fequired so to do by an Inspec-
tor shall produce such records and reg1sters before the Inspector for:

(2) Noththstandmg anythmg contamed in;; sub-section (1), ;if: the.
' Oontroller is of opinion that havmg regard. to the. nature or:ivolume of
the business carried on by any maker, manufacturer, ,dealer repairer
or user of any we1ght or measure, it -is necessary so to do; he may, by
order, exempt: ;sueh. ‘maker, ; manufacturer dealer repau‘e:: or user ;from .

. Prohibi- .
tion of -

Manufag-' " :

ture of

“weights . "

or mea- . .
sures.: | . .

sale or e
Use of un- L
stamped
we1ghts

-A'Veri'ﬁca-,‘:\‘
txon and °

" weights

;.. ormea-

" sires,




a ertfficate A ‘th Bréscribe ot :
‘the welght or measure verxﬁed' ana s%amped by Iil“

S L eyl E : S Reli e

-nature of any wexght or measure, 1t is noi' desﬁ'abfe or practicable to’

" fidd and stamped under’ th:s'Regulatmﬁ shé(ﬂ Pe d‘éémeﬂ »t-e--eoﬁferm t‘t‘a :
:the .standards established by or. }Inder the ‘Central ‘Act"at every ‘place
' wlthm‘ the Union tern’c()ry,ofx Yalkisha ddrEep unless 1t 1s found on mspec-

. preécnbed. :

$bs

@) Where any venﬁcatlon ﬁhas been made under" sub-sectmn: (3) ,
7(5‘15'“'Ilrxs.péctor shiall “frait fo'the” :

}3}

SRR o IS CN

a.stamp thereon, he may, by an order in writing," direct that insteadof
puttmg a stamp on such Weight or measure, a certificate may bé issued
to the effect that such weight or measure ' conforms to the. standards
estabhshed by .or. under the.Cen{pal-Actiand every welgh:b ot 'mesgtire -
=;cﬁmﬁed shal bghéeemed to; have, been; dul; c-»verlﬁed andstamped-
-»den thgs Regulatmn on: the date on. . which. such_certlﬁcate Was 1ssued

: “Wéléht or me'asu’re is: *bemg, or! 15 iﬁtended o' be uSed m' ‘ti"hnsactlon_ _:'
_'ﬁr fer mdustnal produbtmn ‘or’ for protechon'

or verification, that

an&ards e@t?b‘ﬁsﬁé i




(DT b P N . S m\

@) is bemg, or i ins I}dﬁd to, be, usedf'”r'.fi el
(“) is.ip thQ P°S§SSSL,‘,, £ Stqdy o - contrel of apy plerson 01
(m) 1s in or on any prem1ses" : o

mtended or 11ke1y to be, used in any transactlon or’ for m&ustflal
Hon or for pmheetmn and may ~alsqs: vemfy whether sueh wexght

Qﬁywch transactnon. .

oTeys

’;_,25 (1) An Inspector may, if he has any ‘ eascmabl

ok £ 6 SR AR &)

that an.offence pumshable under this Regulatmn has.

~ weight or measure- d\oes riot conform to the standards:éstablished by or
under the Central Act, requlre at all reasonable tlmés the person

L in'sp_ectfg :

2 Epr the pg,rpose 'ot,ascertammg the. cpmectness of any wglgh}; ox
re use,d in any transactlon ANy, Inspector may also, test thg we).ght

» V , Power of
~ Inspector
. to. be,” committed -in, " respect »-oframy «wdight  on measure or. that an, "re'q‘u.ire
produc-

‘weight

~pection,.

Powerto ERE

tion of - )

or mea=- °
sure or
records
for ins-




| THE GAZE’I‘TE or mnm Exﬁmnmmv

(i) 1f the defecl: ‘b1 error 18 so- removed -as. to make the__
weight or. measure, conform to the stan,daxzds establlshed by or .

under the Central Act Verlfy such werght or measure and put ,
h1s stamp thereon R

P

(b) wh1ch does not adrmt of proper adJustment owmg to 1ts'~

bemg broken, mdented or o\therwme defectxve

(c) w}uch §irice the last verifi¢ition ‘and’ stampmg has been 'A
‘. repa1red or re-adJusted but does: not, after such:repair ot readjust- IR
"‘;ment conform. to the, standards pstabhshed by or-under. ‘Y,the Central-=~_ ;

‘:;_, . - . . : ““ ) oy -

- i(d) which bemg due ‘for venﬁcatlon, has not been su‘bmltted"
~for such verification. * - L

Power of ~ 26 (1) An Inspector may, if he has any reason to beheve whether

I“sPefmr from any 1n:format10n given to ‘hiim by any person and taken down by

p‘;eemni:;s' himt ‘i writing or from’ ‘personal knowledge or otherwise, that an offénce -
puiiishableé under this Regulation has been,-or is likely to-be, committed.
in relation' to any weight, measure or other goods wﬁicfl are’ sold, deli' .
vered or d trlbuted by welght measure or number, enter ai; all reason- .

Ty oo . R

(fL) where such welght‘ or measure is- used or kept ~or beheved

to be kept for-'usé, in any transactmn .or - for: 1ndustr1al productlon S

oI for protection, .- o _— i S L0

(u) where such goods are manufactured packed dlstrlbuted
or sold or kept or offered for sale in packaged iorm '

weight, measure or number, of any package and may also examme any_
doct or other rec'ord relatnig thereto G '

(2) An Inspector may at all reasonable tlmes enter into any premises
0 such' purptses other than thosc spemﬁed in- sub—sectlon @) as may
e prescnbed EET R AR «? l

ﬁ (1) Wl?ére the Co;ntmller has reason, to beheve that any welght -
on. measure,  liable 1o be: seized .under thls Regulatlon or any documient

. or thing in relation' to. any weight or meashze, . will be in his opmron'
useful for, or relevant. to, any:. proc%@g under this Regulatmn
sHbreted in any pldce, he may search or autHorise any" officer, riot be’.[ow
the Fank ‘'of an’ Inspector to searth for such weight or fneasire, docu-
‘ment- or-thing, and the-provisions of section 100 ‘of the. Code of Crimmal"’
Procedure 1973 shali apply to every such search

_.(2) E'Very authonsamon made. by the Controller under s@b—sactlon
. _(&l}s.shall ‘be:deemed to be d-warrant- referred to m sectlon ]lOO of the Code
o :(l'rhrlmal Frocedure 1973 Lo : :

Power of
) Inspector




ed that- whereu an ' gpods i
eedy. OrL- natura,, deca he
uch, rqanner as may be prescnbed

form ‘the net

1s found to ]
: hereon the Inspector shall where the pe ko1

(a) the manufacturer or packer of such commodlty, get the -

_ mm,odlty ré-sealed “or re-packed ‘as ‘the case may be, or”

or retail, acquire such package or contamer on, payment in cash to
such wholesaler or retailer the markel, pr1ce of thc commodrty cnn-
‘tained in’ such package or: container.

30. Every false or unverlﬁed Welght or measure seized under the
provisions of this Regulatlon shall be hable to be - forfelted to- Govern-
ment,

CHAPTER VIII

PROVISIONS wrm nmAm) 0o -comaom'rms INC PACKAGED romvr ‘SOLD on
DISTRIBUTED WITHIN THE UNION TERRITORY . -

_of the Central Actwith regard‘*-tOv commo-
s far as mhay' be pply toevery commo-

,dfstribhted pa ed,’ sold ‘kept " offéred
idvitedp. ~asuif . those.
e Unich

“the ‘package or- o
“on packages .
_where '
. net-coh- "
| tenits are -
found to -

have -

- been,

(b) a person who buys or sells. such commodlty, in, wholesale - correctly

stated.

Fors
feiture.

Provisions -
“of the

Central

Act relas
,ting_to:A'.
“packsged
- commodi~

ties {0

~apply to_ .
packaged

territory,

oo WYY R B o T




,sale of each package W‘hlch s similar’ to the se1zed péckagé-aﬁd may i

¥ isealt gach: ‘stich: package ‘as to: indicate’ tlearly: dhat.thé salg or .

delivenyi of such package ‘has | ‘peen prohibited;: and noi-such: package
shall be seld ‘'or kept, ‘offered! oremposad for, sale or. delivery orrotheere_f ’
: d1 posed of unless—— '

: thefeof or

(u) the dlsposal thereof has been authorlsed by the Controller

(4) No pefson. shall keep in any, place where any transaction is
made, any commodlty in: packaged form which. is notf-, for sale and if
- any commodlty n pacl{aged form '

”\tlon uf the provisions of “this sub-section, stich commbéb t
sumed to have been kept in such place for sale o

e . CHAPTER IX

Pnev&smms Wrm REGARD TO THE SALE OF mmmm-rms
) IN ANY O'IHER FORM :

32 (1) Where the sale of any commodlty is made by number and‘

~ the number of the commodity ‘deliverkd’ to the purchaser in pursuance. of
_.sugch sade is:lesser: than the numher vpaud ;fer tlae §eller shall he deqmed,
to have used a faise measure.. - TR

Y

3. frala’a,on to any.. men;yodlty sold_eby‘ ‘?“%Qr \-..‘
€] @_d number ot\,sué N

"‘Shall"be consplcuously announced by the seller or hle agent e an*y,
'th'er by Wcu:d ef mmx’ehrmr by a Wﬁtten notipe placed on eaeh heap




;Penalty -
: v ! ;for manu-’
. factured (except Where he is permitted under« thie' C‘enh‘lﬂ Hot ¥ facturing, .-

dO) any. Welght or measure. in accordance w,1th any. standards ‘:fgn of ..
th . none -

. Standard.. -

Coweights. "0
" op-meas

‘sures, .

all,_be pum§hed Wlth 1mpri n‘ment for a term Wthh may extend to‘
ne year, and, fbr the_ ecbnd of stﬂoseqfient oi‘fenCe

tion or the‘ Central Act or any rule hlade undef thxs Regulatmn or-
the; a@em«ma aA,Qt or;. —_— T SRS

‘o>Ves. any stamp made‘ w ether under thmhégulat1on
ral-. ; wma&_e under this Regul




Penalty
for sale
‘or deli--
very of

 Penalty.
-~ for keep~
. ing non- -

weights.

" sures .
. for use.

-other

ventions,

" - such seal without any lawf_ .
- with imprisonment for a term thch may extend to-two. years ‘and; for

'ed any commodlty, artlcle or th.mg by any welght measure or nufnber ’

 standard

. » OF mea-

- and: for -

" .contra- -

(3) Whoever belng in lawful posses
under this Regulation or th Central 'A't uses, or causes to ;be used
uthoi rty- for s b use, s'hall- be punished

the second or subsequent oifence w1th 1rnpr1sonment fqr a term whlch

of any welght or measure wh1ch he kthS or has'reason to. beheve

b,ears thereo! .:‘.a__ counterfelt_stamp, shal ' ith: Jmprxsonment

years and also w1th ﬁne

. 36. (1) Except where he is permltted under the Central Act 50 . to
do whoever sells, or causes to be soid delivers, or: causes to be dehver--

other than the standard welght measure, or number shall be punlshea
‘'with ‘fine which may extend to two- ‘thousand rupees, atidi:for the -
. econd or: subsequent offence, with. 1mpr1sonment for a. term Whlch may
extend to one year and also with firie. L Ly

(2) Whoever renders, or causes to be rendered, any service in terms

of any w’e1ght ‘tnedsure or number ‘other thar - thevstandard’ Welght mea-

sure or number, shall be punished with fine which may extend to two
thousand rupees, and, for the’ secorid” or subsequent offence with 1mpr1-
sonment for a term whlch may extend to one year and also w1th ﬁne.

foyd

37 (1) Whoever keeps any we1ght or measure !other than the stane

.dard Welght or measure in any premlses in such circumstances as to

"that such wel ht" or measure 1s bemg, or ig hkely to be used

A e e AT o DRG0 .e 23 = 5, »_m ,;.

:-term ’whlch may extend to on year and also w1th ﬁne

2 e quantlty




" dnnstL

be punished with'fine ‘which sy ‘exteisd tosfive’ thoussiid 1apbesy
:for the second or. subsequent oifence, ,w1th 1mpr1sonment for a:- . o

secqnd ;0T sub,seq;gent oifepqe, w1th, ampmsonment ,f;or ,a ger aw.luch B
y extend to one year and also w1th fine. . o , o

)
-

‘%"thevef m reTaﬁon te any spemﬁed class ooi goods undertékmgs "

-any” tramswtmﬁzo orsindus :
o i trayentmn
. of, séctlon'
’ ’-10. :
‘ms ;
ea- . .
wo o (e .
. o _'Penalty £y F
)rl- Wh ¢ fop -con- . . - E
osver, in, relat for con-
) dlstnsbuted or. dehvered, or any servme rendene o s ton.of
in- ‘ J_prixg;:,a or charge, or makes any annou,ncement ' secﬁ"g :‘1 :
3 H-TX I : wiipnnt

S0 ged
-,n\smavs'x,t T

. " i ; T qr ] NPT LA
to w1 h: gar %pe 1 .

. se ot A Finiriv et gy
PRI # 2 IR A LS W LR 1( xIJ‘.

Weight, ieasure B kRSt ok G-
P i . . -:inqig{i.rg, : JRayay
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Penalty 4L ‘A hce‘nsee whé after suspefns:on ot cancellatlon ‘of fhe licence .

for con-. '1ssued, renewed” 6t “edntitiaed” under’ this’ Regula’cmﬁ Sroriits BROTAITs to .

:f::en'” stop functioning-as a licensee under this Regulation, shall be puﬁﬂshed
wq;h ;mpngonmgn@ iqr a sje\nm wmqh may extendj—to one. year‘ Gk (e

.8¢ section
17..

- Penalty

* by -con-
fr_aventmn
of section
14

i »és#aishshed by of: unde
.u~~5aid standards m‘ z‘f-‘»f?-q

_;r i ‘fiot i eonforrmf w1fh the standards tsf weightsf Bt measur&sf
bl b e Y Rt whgm‘e&’f bt mdliction s Bl st
/in addition to the said staﬁﬁafd‘g" i L Ol

&hall be. punished.with imprisonment for a term .Which may &xtend to
one. year, or; with fine Whjlch, may: extqnd 10 .two thousand rupees, or with,
both; and, for the.second :gr; subsequent offence, wathwbmmsxsenmqt foms
. a.ltemn which- may gxten& to,three: years. and.also with.fine.;; .y arllo

'Penai,ﬁ'.:_. R Whoever seﬂs, Ses ',br k‘ee‘bs for use- any ’Wexgh(t or nﬁe&ﬁuﬁe whlch?'
for con-.. “Bémg requitid to'be veﬁﬁed ald’ stamped unider ‘this’ ‘Regulatlbh *has hot' -
travention peen so verified ahd Stainpe od, §HATl ‘b punishdd“with imhpridortient  for
of section term Wwhich may extend to six months, or with fine which may, extend

fHoudahd ‘rliipéds, of ‘with *Goth) ‘aid, ‘for ithe secbtid or* sh’osequem
offériéé With mYprf‘sbnrﬁ?”t for‘é tei'm Whrch’ n‘xay exiféﬁ& to ‘oﬁé";? .
'and also with fine. . b

{aiv VG

Tag Whoever Peing requlred by sectmn 50’ Y mt ! 'r’ jte‘::ord
or register; omits or fails to 'do so, or "being required by an'T péc
prodiwd: any wecotds orwegisters for iy dnspedtion; omitvaar fails to do c
so, shall be punished with fine which may extend to one thousam@:rugees,

. d( for the second, pl;nsubseguent offence, with 1mpr1sonment for a term
which may exteﬂd to one yéar and also with

-85, Whoeiver, betia, peqiived. by rsactm; 21, tg present raﬂy «welght of

measure ggr hYﬁmﬁQ%lHW +8T nrehygrlﬁﬁat!o% OmAtS %Ea;a}ls {";A” ﬁhouit any.. -
;‘?’::&?g: reasonable cau do o, shall be punished with fine whi gh may extend
e : HE-
, o ﬂne : : I A ariy i R TL SV RTIST ISR VEH A SRR R P
Penalty . 4@ 'the‘(w’&‘ -be:ﬁg réquuiéd by 8 Iﬁépectdf‘ ‘br dﬁy PRI ARtheH?

o for con- nsed byt Utidet tHis REFulitiot ’Ed "exerdise the Howerkof &4 Tuspécts )

g;agggﬁgg‘ 6" podlitis “etote him “for inspection “ariy” Weight 'or” ridhstitd ot any..
Clas. document or other record _relating thereto omits or falls without an

Vo reasonable cause, to do so, shall be pumshed with fine whlch may ¢ extend o

T g e A Sikh g rifpees; ‘aid ot the 'sedond  di sﬁbﬁeqténﬁ‘bﬁenc’e WitH
imptisenment for" term whn:h mdy e’xt'eﬁd to one y

ﬁnév}f e : ‘ :

: ¥ ST AT A
x47 Wheever obstructs the entry % nof anid Inspeotoxz,uox any:- persom" .
a»u:thonsed by ior: under this: Regulatioitito exetbise:the powers of am
Inspector, into- any premises fop: ’cheamépedtmm Ot werifieation  of: ahéy

'-,Welght or measure or any document or other record relatmg thereto or
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Snet contents of ahy packaged commndlty o for - rany other prescnbed g
3 ose shall be‘ pumshed w1th 1mprlsonment for a term: .whrch may»

9 ey G i:vj Y AT AN SIS T o Fivix . h
X Whoever pfevents the” Céntroller ' or any oﬁicer authcnsed by )
e Co:;trqllgr in this behalf, {from searchmg any _premlﬁes or__grom =
fHiRing any setz0r¢ of ny weight, measure, packaged gpods
feeord Er-'léﬁél,’ sh 1" e’ ﬁﬁfx‘ié’ﬁé’dz with iﬁ1prisonrﬁén€_ for_q a.k

to 49. (1) Whoever manufactures, packs, distributes, sells or keeps for  Peralty:s _
thy’ sale or offers or exposes for sale, or has in his possession for sale, any = for con-

oy commoghty,v in packaged.form, shall, unless. each such package:conferms - travention

{t ‘ ' e provisions ¢ £ Sec 1qn=,§1 be pumsheclm 1t,h ine. vy‘;hleh may ext ,nd

N to” five ’th' usan ruﬁees&

329 Jimpﬁ§op,ment _vor a term.wkg

2]

4

it

J07

VoE e

'rfﬂtﬂo‘ébs not cdnform o 3the \pre’vtsiéﬁs




- deliver-

" Uing ré-
_'_;'_Jected .

[al 3. taled
6% Jing YE

'Penalty_,. o

for
persona-
tion of

- officialse’

5@ o onmowm mgmw 'tpmf:-qza;

Ry uvamoeXﬂr se11s dehvers mxrmhsposes "f;‘ {or CAmSes toxbe sold idéii—-
Mered beddisposed of;-any:weightior ineasuré whieh: has been rejeetad
sson yetification .under this:Regulation-.or . the Central"Act;»or any rule- ~_ -

'. made under- this: Regulation or:the: Centrai Alf, shall be:punished: owith

unpnsonment for a term which- may extend o one year, or ‘With ﬁne "

ooz ,-‘-,

or any ortﬁer oﬁicer authorlsed by the Gontroller snell be pumshed v&ﬁ‘fh
imprisohment for a term thch may extend to three years

(338 '10 ¥

'Péﬁ‘aﬂ‘% 1
for g:vin’é’a v

false ja-

Iormation
" .or main- .

1. taining:
false 3
srecords

" ‘or regis-
ters. .

. N - : .("tor Wﬁl(g'ﬂ [lm'a'y
’.‘req :’ , "ig,' fcotm' hmh_ su(?h person
REn “"ﬁié‘iﬁs‘ i hig Yeadon' : : q ' bf
e rud: shaﬂ%é Pilhighdd % z%r
‘extend to*mx -‘months, or W1th ﬁne whch may extend to one thousand
‘‘Tupees, or’ Wlthlboth i
’(2-:):4 Wh
ai »fanxnremréger regusts X

\x,r (<~

,“i %ﬁ%ﬂ fdpmr ,a.ny ml% ,. ds thereundsr ‘wﬂfuliy ver&ﬁeseormmps
i hi ; B g ﬁtv?the ‘provisiong of) thissRenz-

atraniestio
S 1at10n or of. any rule- made thereunder he shaltifor every: stuchsoffence;,

be pumshe-d with imprispnment for a term which may extend to one..

T hrgth sueH prenuses ‘with r
relatmn 16 ‘any manufacturmg process he shall be punlsh'ejd:

year “or with- ﬁne whlch ma% extend to' two thousand rupees

! 3

he, eg%e; s
& 1§nloses, except in, ,i;he, pe.z:ﬂer‘

: éo any trade secret 0;' @ny ggnret ;-m

. o] lei- 08" G W,
: a.re no reasuﬁnabké g*munds fa¢ 56 domg, ‘aftd yet-L T vee

(o) searches, or causes to-be searched, any house, ‘copveyancy




@r,qextend t.o one ;g,ear o; w;th
L TUPRES, %Wth bothﬁ A

X mgasgx;,e m, any,, transa.cnon or for mglu§t1; ]‘ prqgll.gg;)thg

, tectmm $ ©OX:

i LY 43 o

. ( !
A to be soiti dlsf.rlbute-d de‘hvered or otherWwige t an&ened’ énly falﬂé

s Fiaing o

j;.{'xm.' ad :rc;’i- UL e

: sepafaiély-
s prowded
_for ' '

I B TOHSTY ey “ NN

) ells alstrlbu’ces, 'dehver o ‘otherwme ‘transfery’ '!or‘ céusés

¥sls {gggged,,&h?t he }@s} done so

with the knowledge that the wgijght OF mé: sqpe was:gl al,§g) ugwg)nﬁed
Xeight:oF; m&asurfmasuthﬁfcﬁ Ay bes e

isi 4. I 8“31\?9;?"5% rh?ﬁ 11%}}{}1 A%OSSGSSIQI}; custody or

' or. unverified weight or measure in such clrcums%anceg
that such welght ‘t_measure is hkely,"to be used in any

aﬁdlmndustnai pmdugtwn, on; ﬁcp' ,p;zot.é'tmn, it.. sha],], be px:igsufged untll

| me,hentmmu mved, Khﬁ*rﬁushxx_f_#lﬁe px‘}wﬁ ﬁe% ;

6. (1) Any emplw . i '”lmo;ws{ r has,reason.. “boieh th t‘ any*:"' )
; him. has in the_ .course-of such- employm en%




THE Gﬂmh’cﬁ‘ mmmmmmmmmv r [Pm nu,

 Offenices. g 361' (1) Zif “the’ «pez‘éon“iéo imttfﬁg &h offéric@indéy! s Régu"lhtlon*ﬁ_ o

’by . 4 company, every person, who, at’ the - tirid” ‘the offeHce WS ‘conimitted R

YP b?l‘ﬁ | 4wHs il clhrairgé ofjiand’ was responsrble' to;the . company- for/%fé»’conﬂuct '
- 8P thelbusiness 'ofthie company; ‘agiwell-agithe cofipdny,. shail:be deems
. edito be: guilty sofrthis ioffenice’and »sha]:l be hablé 'to.fbe procdeded agamst‘. _
and- pumshed aceordingly: : a «09gy hitge o ly.

‘Provided that nothing contained in this sub-sectwn ‘shall- render any-
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*ta};ldlng that he may not be liable to pay tax under section 4.: Buf if
purchaser is respons:uble for the breach, the Commissjoner. or any
son appointed under sub-section (1) of section 3 to assist the Com-~
s1oner shall, after giving the purchaser a reasonable opportumty of
eing heard, impose upon him a penalty not exceeding one and a half

istrator
b ofher

- of tax
ner;
2rgy to
+ have §
)ds for

gales‘tax at the rate leviable at the time of their purchase.
" (3) If the Commissioner oI any person appointed under sub-section

e seller is liable to pay tax under sub-sect1on (2), the Commissiotier
ch person shall,- after giving the dealer a reasonable opportumty
being heard, assess the amount of tax so due.

of the

Haveli,
amerce
t, 1956,
¥ds out
of the 3

12, (1) No dealer shall, while being liable to pay tax under sectlon 4
sectmn 6, carry on busmess as a dealer unless he has filed an applica~

: esses a reglstratlon certificate under this Regulatmn

) Every dealer required by sub-sectxon (1) toi be reglstered shall
make application in thig behalf in such mianner, within such time, and.
to such authority, as may be prescribed. _ B

on the

(3) If the prescnbed authority is satlsﬁed that the apphcatlon for
1 other

registration is in order, it shall, in accordance with such procedure as
may be prescribed, register the applicant and grant him a certificate of

1 registration in the -prescribed form'which shall specify all his places or
r. else-

LJE

in the of sub-section (3) of section 7.

speci- :
e first 1 (4) The prescnbed authonty may, from time to time, amend any
lass of 3 certificate of registration in accordance with 1nformat10n furmshed to

it under section 26 or otherwise received.

"(5) The Commissioner may, for good and suﬁ"lc1ent reasons demand

from a registered dealer or from a person who has applied for reglstxa-
n under this Regulation— -

(1) reasonable securxty for the proper payment of tax payable '
by him under. this Regulation; » , , !

tax on such sales as if no such exemptlon had been g,ranted notw1th-'

the amount of tax which would result if such goods were subJect :

of section 3 to assist the Commissioner, has reason to believe that

on in accordance with- sub-section (2) or has been registered and pos- :

business and the class or classes of goods,. for the purpose of clause an

T THEGAZE‘ITE OF INDIA EXTRAORDINARY Y

Registra
tion of .
dealers.

(i1) reasonable security for the proper custody and use of thé
forms referred to in the first proviso to clause (I) of sub-section

"' (3) of section 7 which may be given to him by the preseribed
authonty

it '3) When any dealer has been convxcted or has paid’ composmon"v
r om 1€y under section. 38 in respect of any contravention of sub-section
of this section, the -prescribed authority shall register such dealer

nﬁinls' B\ crant him a certificate of registration, and such registration shall
\terest] & effect as if it had been made under sub-section (3) of this section -
£ dea-§ . upon the dealer’s apphcatmn

*

o ’anY_ = & (7) When——'

(a) any bus1ness in respect of wh1ch a certlﬁcate has been :

or transferred or

'r. .

granted to' a dealer on an application made ‘has -‘been d1scont1nued~ -
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Provision-
al regis

THE _GAZETTE OF INDIA EXTRAORDINARY

e

_ (b) a dealer has ceased to be hable to pay taxkun '
of this Regulation, ,

the Commissioner shall cancel the reg1stratlon

®) The Commissioner may, at any time for Teasons to be recorded"

in writing and after giving the dealer an opportumty of bemg heard ‘

cancel any certificate of reglstratlon

13. (1) Any dealer, other than a d,ealer who deals excluswely if-
one or more classes of goods spec1ﬁed in the Second Schedule or in res-

~ pect of which no date has been appointed under sub-section 6)) of sec- '
tion 4, whose gross turnover during a year exceeds ten thousand rupees . -

may, notw1thstand1ng that he may not be liable to pay tax under section

-4, apply in the prescribed manner to the prescribed authonty for regls- o

tration under this Regulation. i
(2) The provisions of sub-sections (3), (4), (), (7) and (8) of' ,
section 12 shall apply in respect of applications for reglstratlon Under' i
this section. !
£3) Every dealer who has been registered upon apphcatmn ' made
under this section shall for so long as his registration 1emams in force-:‘
be- liable to pay tax under this Regulation. . :
(4) The registration of a dealer upon an apphcatmn ~made under.

_this section shall be in force for a period of not less than three complete -

years and shall remain in force thereafter unless cancelled under the

provisions of this Regulation.
(5) Subject to the provisions of sub-section (4), a’ dealer registered -

upon application made under this section may apply in the prescribed. ) o

manner not less than six months. before the end of a year to the autho- -
rity which granted him a certificate of registration for the cancellation

of such registration to take effect at the end of the year in which the . -

application for such cancellation is made; and the said authority shall,
unless the dealer is liable to pay fax under .section 4, cancel the regls- o
tratmn .accordingly. o

14, (1) Any person who intends to establish a busmess in Dadra and_ ,
Nagar Haveli for the purpose of manufacturmg or producmg goods of
a value exceedmg ten thousand rupees’ per year, may, notmthstandmg '
that he is not required to register himself under section 12, apply in:the -

anner. fo the nrescnbed authonty for provmonal re'glstra-

tlon under this ReguIatlon

(2) If the said authority, after making such inquiries as it may e'on- :
sider necessary, is satisfied as to the bona fide intention of the person

) making the apphcatmn, it may grant a provisional certificate of fegis- ;
- tration on such person furnishing such security as it may consider

necessary and shall specify in such certificate the class or classes of goods
for the purpose of clause (II) of sub—sectlon 3) of sectlon 7. g

(3) Every person who. has been granted a provisional certlﬁcate of
registration under this sectmn shall, for so long as such . certlﬁcate 1s"-’
in force, be liable fo pay tax under this Regulation. Co

(4) A prowsmnal certificate of regwtratmn granted under th1s sec-i_’ '
tion shall be in force for such period as may be specified therein and the:

" provisions of sub- sectiong (-4) (7) and (8) of section 12 shall S0’ far as

may be, apply to any such cert1ﬁcate of reglstratxon
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- (3) If the: ﬁregc‘ribéd aut‘harity iS"Safisﬁedf ‘that' the ;appli‘catien for spei '
certlﬁcate is: in. order, 1t shall An accordance thh such rules as may

“Provided tha.t the spec1a1 certlﬁcate :,hall not Spec1fy 'rhe class of
goods for the purposes ‘of clause (II) of ‘sub-section (3) of sectmn 7.

(4¢) The pcrescrlhed authonty may from time to time’ amend any. speeial V
certificate in accordance with: the information furnishied under section 26‘ ,
or otherwise received by him,

(5) The provisions: .nf sub-section (3) of section 4 a.nd sub-sections (6)
and (7) of sectmn 12 \shall apply for regxstratmn under this sectl'on

e

16, Notw1thstand1ng anythmg to. the contrary in: th15 Regulatlon when Taxable . -

the certificate of registration of any dealer is cancelled. on the :ground. le 1:?“;“'11‘(;<13Ze!f_,~ :
discontinuance of his business, the price of all goods purchased by hlm ceﬂiﬁafé
‘ on the strength of his cert1ﬁcate of- reglstratxon shall be mcluded in hlS ‘ofregis.
taxable fumovetr : : ‘ _‘trationis
S . N ' . : canCelled.‘_

“ 11, (1) Tax payable under th:s Regu&atlon shall be- pald in t%e manner Payment ‘

heremafter pnowded at such mtervals as may be prescribed. - ¢ of tax
) . .-and re-
‘turns, .




s _r&cpect of such pemod and

oy (b)‘._ the amount - of penalty Aif: any, levied under

it by the dealér or- _

L appropmat_e Government treasury by -such date asuid; ibe gpecﬁ

the notice or order issued under this Regulatmn being ‘a-date not ‘darliex
than s1xty days' from the date of the . serv1ce of the notice or o der:

) Pm\nded that-the Commiss oner, T, any person appo;rited to agsistihim ;
" under sub-sectmn (1) of section 3, may in respect of any partlcular dealer s
- bri-person ;and for reasons:to:be recorded in: wntmg, extend the date of "

#iich: payment, or allow him % to pay the tax due or penalty, 1f any, OF both -
. b" mstalments S : e e by e

(7) (m) When a dea.ler is in- default in makmg ﬂpayment of ! 'the Rax- i '

C _' aqsessed o' reassessad or: of penalty’imposed, the Commissioner ‘may in- . -
.. his discretiop direct that, iniaddition to the amount of arrears a sum nol

. exideeding #ix per’cent. thereon pet: arnum by way ot mterestsplus a .

v iienalty equal. to the’ amaunt of: such mterest shall “

_ (b) rAny amount o tax or penalty whlch remams ur}pald. afte;_g' th.e
" date specified in the notice for payment or in the order of imposition-of i

. penalty, or after the extendqd date -of payment and ny)mstahnents, not‘f B

d*uly pald, shall be recoverable as ah arrear of land ,(evenu_

(8) The Admxmstrator 'ma.y, by general o, spec1a1..,£ox:der! | vwbhshed -
: _hel'_ kOf__:Saleg
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(3) Anyperson-making pa in ‘compliance with a notice under-. .- .~ = -
ection sl be deentéd to"Have made’ payment utider fhie auttiority Ll

: saler, nd the receipt ‘of  thevCommissioner ‘shall constitute g i

hd sufficietit’ discharge ‘of the liabﬂity{Of":éuéhifpé»rs'o’n;.'tO"t}ie.'\\'éxteht‘ﬁf -

& amount refeited to'th the Feceipt. - - o Tt

(4 Any person discharge o liability to the dealer after receipt

_ of the notice referred to in this section shall be personally liable to the
Commissioner.-to the extent of the liability discharged or to the extent

of the liability of the dealer for tax and penally e 1o dosa

(5) Where. & person. to whom .a notice under , this section is sent
objects to it. by, a:statement in writing that mnder Sl st I =
part thereof is.not. due or payable to. the dealer or that-the mount heid
for, or on.account. of,the: dealer is. under.gehuine disput the eld

sioner shall hold sn enquiry; and after: giving a’reasppable ‘opporh
- §libeing heewtd 10, such person. and. the:dealer, shall:make :guch: .orde
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'.‘.i_:'the returns fur’mshed by a. dealer are correct and COmplete;, may reqlm‘e :'
the presence of the dealer 1f he . thinks 1t ‘necessary_wor- the productmn

'i':I‘espect of any perlod are correct and complete he shall assess the a
-"-:-of tax due from the dealer on the basm of such returns IR

(c) 1 the Comm1s51onefr is? not sat1sﬁed that the retua‘ns furmshed Fr S

i respect of .any period are correct and complete, he shall, after. conSIdermg -

~pll.the evidence which may be produced and after giving the dealer:.an.
opportunity of being heard, assess to the best of h1s 3udgment the. amoumt__.

: of tax due from the dealer
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(2) of section 17 in respect 'of any: permd by - the prescnbed date the
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edta sum not exceedmg one and a half
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‘_ Alt}fqlzi,  fo pay tax, in respect of any per;od;but has faileg to ?pply for re- .
proceed to assess the amotunt of tax dile from the dealer ' vespett
such period, and all subsequent ‘periods, and for this purpose shall servé
upon,. the dealer m the. pl‘espnbed mgnner.a., not

wlt:_n,“tlme éj,re uired by section 12, mimnissioner hall .-
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(©) In any of the assessments made under cla _ o clause (rb),'_-.-_ .
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section+ (8)° ‘shall be-mnde ‘aftet the expity of six: years; from the: end of
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lofg rev151ona1' authonty Qr of a Court the perlod of four years: 61- ,
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excluded.
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prescrlbed i C
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L@ the Commissioner has reason to suspect that any - dealer is
qttemptmg to evade payment of any tax under hig ‘Régula’tﬁon he
f.or reataan‘s tq be recorded ih wrlting, *seu{é sﬁéh Hecodts, vegis-
RE-CE ghancrgfm
y"fof”%&‘ Aok @
“under “tﬁls Régﬁ}

VCoxmmssxoner maayﬁ,enter and ﬁearcht a%,' plﬂc.e' of . b}l§lpe§§: P m?ﬁ&
dealer, or any other place where the Oommlsswner has reason to PO
Wiéve that the deﬁler keeps or; i3 f@r the tnne gxeubg . 1‘5‘?9"&%8 (( giny RN

é ‘n thg ‘é‘&thority 68 T8 Tsbarth
fischct o’ ’v&r‘ér‘“t‘ﬁg gféamwwq

O HiE "Bus’iﬁ%sé &“‘w )paw  ¢ha
i Y el Y copiheb o Tatowh [
efﬁx‘ Gf t’%fé‘%’s’ffiésaﬁ 6 “si’ v,,q -




‘T*‘E ‘*W@?‘I"%@F IN%# E&T&@@@mmﬁ ':‘-trm; U

27 (1 ) Wh%’iﬁ“ ggglex;, fhab,lﬁ o p,a(xnta;g qur—;l 1h \s,Regula,t;gn, ,,ehes

. nab g’%}‘ 3‘-t'h¢nr“' ~raisub 1y ”)11( QL ’“1)(91\1 ':d
N zl;u e (a) it the business carried on by the dealer is continued after
s ?v"*rse« of IS SRt By RIS Tegdll kepresetitativ - of taflys iotHed perboh; such -

of Bris T . legal representatlve or other person shall - be 11ab1e to pay f}‘fébtax
-uokiosle” e, fr su de Ier un der thl Jation;
Ingn i3 u!“ ‘u qm RIS ? 11" %lilu um: uruum f») ((1)

“abae Rl (B ﬁ“tﬁé busnié’ss"ddi‘hé& ewwmth@ dedler 4y hdiéeféntiﬁued e
o O affer | hfsSed@dtH, His l‘eéafl”repreSénﬁafézVefShaﬂT'l&é-‘fheib‘ié typayiout -

~ of the estate of the deceased,.to the @xifehtits’ which ‘theestate is
1, canable. of meeting. the)charee, the tax, ;(mCJPdmg ARy Pef\%‘y)
ue fromrréucn dealer Hpdsr ThisRegul atmn, Sl oo "

- . -a’){-,

. whether shch tak (1nc1ud1ng any )pena‘lt ) h
““Jdeath but has remained ’uJﬁpa1d or 1s aééesﬁed af‘ter hik deéth
~ Bt s vt Padd T e F NETIY .
: L dga%er, 1}3})19 5 ;o pay 1§axl ”1; tﬁls Regu}a or;}{s‘j) B
gd £a ly«__{,andﬁfhe Jojnt, farmy propqrt?y Js. par oned.
omongsh the various, membery or afoup§ ot memb%rsw heach memy,
. bgr or,groupef memhgz;s and the e, -.re!presex}ra tive of fn:ylﬁggg 1 -
meyxherdfwhoh;s deggased,)@otmthstandl. . gc}_x artition h?:l\,..\; ; &oin
. ly and severally liable to pay the tax (inc i?d.}f,ﬂgmm a{ .
from the dealer under this Regulation up to the fime of the partmon,
‘ %’ethéf" stich’ ‘s ‘tincludify awy petadty)- haw:been; anséssed Wéfore
. [ﬁeﬂ'htléﬂ buf’"‘hﬁ§ remaiffe‘& uhpaid] G is *a%sesse& “aftercpartitioniiiiiia’) c
foger end o stireercd wil o oroiw omte ardio uie it telneh S
(3) EWHELE a' ﬂ'ealbx* hable A0 pay tax: wrrder: thm {Regulation: is 8- Bl
or other association of ‘persons; and suchfirm o aSSOGJB)t'IOH"!Of Persens;-

: i5partitioned, or shssolved ;& the case ni glrthen ever% person who
a

was, &, partner .qr, member?, a'nd \ﬁn‘e leg representaﬁve /OStch - B
i Fithd ’ta”ndl Sheh’ “';Sai*t'i’-f ..

" persongox, mepmber, who, is, deceased shall,” noti g
~ tion or dissolution, be “jointly and severa‘f'{y Tiable for“the payrhdht bf. - 3
tasdipanalfy..or, gther” ameunt, Ugagaplg under this Regulation by such = 8
s, Semy e {agocgatmg of‘w,pg);ggns,‘ y}gte“ er fé\;c‘n tax 1n$1ﬁqmg )éf‘f'y Ppe;fﬁlty .
! !-rgs fhggn\ 51 ef, I)'S s&:;;_i ,partltlczn cj)r disatlalufl f% hrfs reiRndd

g)gtizo - S i '}f.? LR

:.:?i

f

';i

ERRLV LN A ki

‘ o ‘%g? Whg;:g deal_er Tiable to pay tax under this Regulatmn trans—
T fe ers or xgtherwjijs'g dlspOSes“ GF AL B siilse T TwrHole! o i PArt)s or

”'gmbms;" eﬁects any change in the ownership thereof, in consequernce- oﬂwiucﬁv ’
e eyt i A Rt e g e |
7 emieay. dealer end:the, pryson . siccepding shall, § -

: “?fm.‘_?"-!{'{f.,to pay the tax:(inclnding any, pgn!fa AR du’”f om” 'ﬁ’lfxma it fr?ﬁ,’r!ihei“ ‘this
" Regulation up to the time of such transfer. dlsposal 52 dhdHge! WHéther -
. - U tag Uncludingdnypenalty) has.been. assesaedﬁggf,om qu.Sh trans- .

... fer, disposal or change but has- xemamdmmpa;d, T8, asse;ised there— -

- after. . .
Ve 2 .'?,, T gEuitinggg

. ;(5)‘,Whg.3re the}{ (ggle

w J ‘_’v'u"l ta:f ‘iihd@r: thi&“Ré‘glﬂahqn,

!(" )r(i it J() [ T‘ \fj’( 18 .nrgr“

..,  S {IL.J,J o ’n) . “:”() 1l it 5._
' :-»..(bl,mtx&ﬁ Beuw, Garries on L
benefﬁmary,_ )




gt *fﬁﬁ-‘ﬁ: @?mm*ﬁkmmmm m"

e
T

i 2 sl B O R el e *eheiease

iy He‘ i BURBHERRD ndfl bOTHaB1E o By T Fax GHelliting iy
"- perffff%g*ﬂ@e”h%&ﬁ‘ tﬂéﬂd%al@x’ dp 5 g RO of tetifination’ 6k ’éh&
. r tr whe}her such tax 1(}3 ﬁ,p‘,{h}% any, penalty) ,

Y

jardiansh. >
' ass 1} é‘% R éjtgrr?matmn ofp %ﬁtngg ard] gn§h1p or

£ :’
ame un & e?s .
S m rX' 1104 rm;al 107 “auf, nrmm; 2 vE ol Sepaciondg o6

(6) Where a dealer lia to pa under t
é‘;"éceeaeé I%tlh” YO C) ‘l(){le”bdc ‘y“"§&1 DI xm ll‘lrlﬁ

i}(w,, u(a) "gf ub(i” I%n drh@’éu», { zh dej r)éﬁr’ijf)i4§[ “)tlh
shall be liable to. pays‘ Pl on £ ﬁd i n,

 giter BRETEANE O SsucH Suetesiteh ang | shanm(uﬁléss ‘He ééli‘éﬁdy {holds
' g(‘}:eﬂlﬁcht’e ‘ot fégis‘ﬁrahdh?‘ w‘ithm’ ﬁa‘i‘x‘ty”ﬂéys“ tHéredt ‘ap;ﬂ?y‘ 9fdg..
reglstratlon RARLS
) IR LA - L T LR NS S SRRt P L 1o aotihoy - cvilines (0
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11.
12.
13.

i

The Union Territories Relief of Agricultural Indebtedness Regulation, 1976.

CENTRAL REGULATIONS — 1976

The Pondlcherry Vacant Lands in Urban Areas (Prohibition of Alienation)
Regulation, 1976.

The Andaman and Nicobar Islands (Municipal Boards) Amendment Regulation,
1976.

The Pondicherry Irrigation (Levy of Betterment Contribution) Regulation, 1976.
The Pondicherry Irrigation Cess Regulation , 1976.

The Indian Stamp (Pondicherry Amendment) Regulation, 1976.

The Pondicherry General Sales Tax (Amendment) Regulation,1976.

The Pondicherry Municipalities and Village and Commune Panchayats
(Amendment) Regulation , 1976.

The Andaman and Nicobar Islands L.and Revenue and Land Reforms
(Amendment) Regulation, 1976.

The Pondicherry Municipalities and Village and Commune Panchayats (Second
Amendment) Regulation, 1976.

The Dadra and Nagar Haveli Land Reforms (Amendment) Regulation, 1976.
The Indian Stamp (Pondicherry Second Amendment) Regulation, 1976.

The Dadra and Nagar Haveli Land Reforms (Second Amendment) Regulatlon
1976.

1977

The Yanam Land Reforms (Ceiling on Agricultural Holdings) Regulation, 1976.
The Registration (Pondicherry Amendment) Regulation, 1977. - .
The Pondicherry Land Reforms (Fixation of Ceiling on Land) Amendment
Regulation , 1977.

The Pondicherry Municipalities and Village and Commune Panchayats
(Amendment) Regulation, 1977. ‘

#he Union Territories Relief of Agricultural Indebtedness Regulation, 1977.

The Code of Criminal Procedure (Amendment) Regulation, 1977.

S

78

The Lakshadweep Weights and Measures (enforcement) Regulation, 1978.
The Dadra and Nagar Haveli Sales Tax Regulation, 1978.

1979
The Union Territories Relief of Agricultural Indebtedness (Pondicherry
Amendment) Regulation, 1979.
The Police (Pondicherry Amendment ) Regulation, 1979.
The Pondicherry Prohibition Regulation, 1979.
The Andaman and Nicobar Islands (Administration) Regulation, 1979.
The Lakshadweep Prohibition Regulation, 1979.
The Andaman and Nicobar Islands Entertainment Tax (Amendment)
Regulation, 1979,




